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LEGISLATIVE ASSEMBLY.
Monday, 4th September, 1933,

The Assembly et iu thie Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Shaumukham Chetty) in the Chair.

QUESTIONS AND ANSWERS.

CoMBINATION oF OmL ComPANIES.

460. *Sardar B8ant 8ingh: Will Government be pleased to
lay on the table of the House a statement showing the result of the investi-
gation into the question whether the oil companies have a combine or not,
as promised by them in reply to my starred questions No. 159, dated 8th
September, 1932 and No. 1668 of the 14th December, 1932 ¢

The Homnourable 8ir Joseph Bhore: Covernment have made
enquiries into the matter but they have been unable to secure cvidence
which proves the existence of any combination to raise priees in India.

ORGANISATION AND CoNTrROL OF THE TRAVELLING TioORET EXAMINERS ON
THE NORTH WESTFRN RAmway.

461. *Sardar Sant 8ingh : (4¢) Is it a fact that on the formation of
Travelling Ticket Examiners’ cadre in 1912 its organization and control
was entrusted to the Audit Department ¥ If so, will Government please
stale : 14

(¢) What were the duties performed by the Travelling Ticket
Examiners under the Audit Department at that time ?

(%) Why was the organisation and control transferred to the Traffic
in 1915 ¢

(b) Is it a fact that its re-transfer from the Traffic control to the
Audit control in 1916 was effected owing to the reason that it could run
more cfficiently and economically under the Audit Department only ?

Mr. P. R. Rau: With your permission, Sir, T propose to reply to
questions Nos. 461 to 475 together. These questions involve a consider-
able amount of rescarch, sometimes into circumstances in existence twenty
years ago. I doubt whetlier 1 shall be able to give a complete or
exhaustive reply, but I have asked the Agent, North Western Railway,
to let me have whatever information is readily available, and will lay a
reply on the table in due course.

Crew SYSTEM ON THE NoRTH WESTERN RAiLWAY.

t+462. *Sardar Sant Bingh : (a) Is it a fact that in 1922 the Crew
System was started on the North Western Railway in Lahore Division

i{For answer to this question, see answer to question No. 461.
(729)
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730 LEGISLATIVE ASSEMBLY. [4TH SEPT. 1933.

under the Chief Auditor but was abolished very soon, as it proved a
failure ¢

(b) Is it a fact that subsequent to the abolition of the Crew System,
a system, whereby two men in a group checked trains, was started, but
this also fell-into the baek-ground for similar reasons as the Crew System ?

QRrRGANISATION AND CoNTROL OF TRAVELLING TickEr EXAMINERS QN THE
Nogtnn WEeSTERN RAmLway.

1463. *Sardar 8Sant 8ingh : (q¢) Is it a fact that no transfer of the
organisation and control of the Travelling Ticket Examiners’ cadre was
made between the years 1916-1928 ? Is it a fact that the working of the
Travelling Ticket Examiners remained very satisfactory and was highly
spoken of by the authorities during that period ?

(b) Is it a fact that at the Divisional Superintendents’ Conference in
1925, it was unanimously resolved to bring the Travelling Ticket
Examiners under Traffic control, and is it further true that thig pro-
posal was highly supported by Colonel Walton, Agent, who then recom-
mended to the Railway Board this change !

(¢) Is it true that the Railway Board turned down this preposal in
view of the fact that this Branch could run more efficiently and economi-
cally under the Audit Department ? Is it further true that the Board
finally decided that this Branch should continue to remain under the Audit
Department till sych time when Audit would be separated from Aeccounts
and that when this event occurred, the Travelling Ticket Examiners would
be placed under the Accounts Department ?

OneaN13aTION AND CoNTROL 0 TRAVELLING Ticker EXAMINERs ON THE
NorTr WeetErRN Ramway.

1464. *8ardar Sant 8ingh : (a) Is it a fact that the Railway Board
doubled the strength of the Travelling Ticket Examiners after the failure
of the Crew and the two-men systems in 1926 * If so, why ¢

(b) Is it a fact that the Travelling Ticket Examiners’ Branch was
abruptly taken over by the Traffic Department in 1928 ¢ If so, will
Government be pleased to state the reasons which made this step expedient
despite the final orders of the Railway Board prohibiting such a transfer ?

(c) Is it a fact that the authorities appointed a committee of Messrs.
Cammeron, Phillipes, and Callaghan to devise ways and means which
would enable the authorities to cut down the emoluments of these
einployees 1

(@) Is it a fact that this committee gave a verdict that the emoluments
of these employees could not be cut down in view of paragraph 862 of the
Open Line Code, Volume II ¢ If not, will Government be pleased to
place on the table a copy of the aforesaid Committee’s report ¢

OrGANI1SATION AND CONTROL OF TRAVELLING TICKET EXAMINERS ON TIE
NorTH WESTERN RAmway.

1465. *8ardar Sant 8ingh : (a) Is it a fget that ever since the
transfer of Travelling Ticket Examiners from Audit to Trafie, two classes

tFor answer to this question, see answer to question No. 461.
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of employees, vsz.,, the Travelling Ticket Examiners and Special Ticket
Exauiners worked simultaneously on the North Western Railway t 1If so,
will Government be pleased to state :

(s) what were the circumstances that led to the appointment of
Special Ticket Examiners on North Western Railway before

the abolition of Travelling Ticket Examiners’ cadre ;

{1) how far did thesec Special Ticket Examiners fulfil the purpose
for which they were recruited {

(b) Is it a fact that the Divisional Superintendent, Lahore, after
making a comparison between the work of Travelling Ticket Examiners
and Special Ticket Examiners, abolished the posts of the latter § If so,
why ¢ ’

AznoriTioN oF THE CADRE oF TRAVELLING TicKET EXAMINERS ON THE NORTH
WesTERN RamLway.

1466. *8ardar Sant 8ingh : (a) Is it a fact that the authorities took
an opportunity in 1931 to abolish the whole cadre of Travelling Ticket
Bxaminers, attributing this measure to the stringency of funds ¥ If so,
will Government be pleased to state whether this measure was adopted
after the findings of the Divisional Personnel Officers’ conference ¢

(b) If stringency of funds necessitated the abolition of the Travelling
Ticket Examiners’ cadre, will Government be pleased to state where lay
the justification for appointing 30 more Special Ticket Examiners in
Lahore Division in 1933 ¢

SpPEcIAL AND TrRAVELLING TicKBT ExAMINERS ON THE NorTH WESTERN
RalLway.

t467. *8ardar Sant 8ingh : Is it a fact that the working of Special
Ticket Examiner was ceconomical and uscful ¢ If so, will Government be
pleased to state :

(¢) Why did the Agent accord his sanction to Divisional Superin-
tendent. Lahore, to bring under reduction all Special Ticl:et
Examiners in hig Division ?

(#%) Did the Agent consider at this instance the desirability of
doing away with the Travelling Ticket Examiners instead of
the Speecial Ticket Examiners in Lahore Division since the
Travelling Ticket Examiners were considered superfluous,
vide the Government of 1ndia reply to my question No. 225
in the Assembly on 11th September, 1931 ¢t

NorTE WrsreBN RAILWAY Divisional, PErsoNNEL OrmicErRs’ CONFERENCE.

1468. *Bardar Sant 8ingh : (¢) Will Government be pleased to place
on the table of this House a statement showing the names of the officers
who attended the Divisional Personnel Officers’ conference 1

‘b) Will Government be pleased to state how many and whbich of
these Divisional Personnel Officers were Commercial offieers 1

tFor answer to this question, see answer to question No. 461,
L222LAD A2



782 LEGISLATIVE ASSEMBLY. [4TH SEPT. 1933,

ApoLITION OF THE CADRE OF TrRAVELLING TickEr EXAMINERS ON TeHr NORTH
WESTERN RamLway.

+469. *8ardar Sant Singh: (a) Is it a fact that after the abolition
of the Travelling Ticket Examiners’ cadre, groups of five Special Ticket
Examiners, hitherto called Travelling Ticket Examiners, were formed
for checking purposes, whereas previously as Travelling Ticket Examiners,
one man did this work ? If so, will Government be pleased to state
whether it did not mean that the checking of the trains was reduced to
one-fifth of what it was previously ¢

(b) Is it a fact that checking on running trains was completely
abolished on the North Western Railway ¢

Grour SysTeM oF TICKET CHECKING ON THE NoRTH WESTERN RAILWAY.

1170. *Sardar Sant 8ingh : (¢) Is it not a fact that during the
prevalence of the Group System of checking on the North Western Railway,
the number of trains checked remained low !

(b) Is it a faet that serious cases of fraud mentioned below were
brought to light by Special Ticket Examiners (old Travelling Ticket
Examiners) : )

(¢) Re-issue of tickets between Badami Bagh and Nankana Sahib ;

(1) Re-use of tickets between Liahore and Delhi ; and
(t%7) Jaitu Ticket case.

(¢) Is it a fact that the authorities later on gave up this system after
holding a conference of Divisional Commereial Officers at Lahore on 21st,
22nd and 23rd November, 1932, and unanimously agreed to work on the
system of ohe man per train to cope with illegal travelling, and sanction to
this was accorded by the Agent, vide his letter No. 173-M.C., dated 27th
November, 1932 # If not, will Government be pleased to place on the
table of this Ilouse a copy of the minutes of the conference, together with
the Agent, North Western Railway’s letter No. 173-M.C., dated 27th
November, 1932 ¢

ORGANISATION AND ConTzoL OF TRAVELLING TicRET EXAMINERS ON TUE
NorTE WESTERN RAmway.

t471. *Sardar 8ant 8ingh : Is it a fact that Travelling Ticket
Examiners prior to their coming under the control of the Commercial
Department on the North Western Railway were under the control of the
Chief Auditor ¢ If so, will Government be pleased to state :

(a) What were the duties they performed under the Audit De-
partment ?

(b) On what grounds were they treated as running staff t
(¢) Who compiled the programme of their working the trains ?

(d) What mileage allowance was gi;'en to them and in what con-
sideration ?

tFor answer to this question, sece answer to question No. 461.
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ORGANISATION AND CONTROL OF TRAvELLING TicKET EXAMINERS ON THS
NortH WESTERN RaiLway.

t472. *Bardar Sant 8ingh : Is it a fact that the Travelling Ticket
Examiners after their transfer from Audit to the Comimercial Department
remained performing the same duties as under Audit from 1st June, 1928
to 31st May, 1931 ¢ If so, will Government be pleased to state :

(¢) What change in the policy of the Administration made them
stop their mileage allowance ?

(b) What change in their duty has been created 1

(¢) What is the difference between running and stationary duty 1

(d) What is the difference between a Travelling Ticket Examiner
and a Special Ticket Examiner ?

DENIAL OF CERTAIN CONCESSIONS TO TRAVELLING TicKET EXAMINERS ON THE
NortH WESTERN RAmLway.

1473. *8ardar S8ant Singh : Ts it a fact that the Travelling Ticket
Examiners who are now called Special Ticket Examiners have stiil to
run with the trains under a set programme, now fixed by Group Inspector,
similar to the one previously inzde by Ilvad Travelling Ticket Examiner ¢
If so, will Government be pleased to state :

(a) Why they are not treated as runuing staff

(b) Why their mileage allowance has been stopped {

ReEpvucTioN oF TrAVELLING TicKeEr EXAMINERS ON THE NORTH WESTERN
RaiLway.

$474. *Bardar Sant Singh : Is it a fact that these Travelling Ticket

Examiners were given no .alternative of discharge for not accepting the

cadre of Special Ticket Examiner ? 1f 30, will Government be pleased tg

state : ‘e

(0) what is their practice in bringing a member of the running
staff to a stationary appointment ;

(b) whether these men were fixed up according to that practice in
Special Ticket Examiners’ grade ;

(c) how far the emoluments of these men have decreagsed by in-

sdependently fixing their pay and cutting down their emolu-
‘ ments ;

(d) is it a fact that these men’s emoluments have gone down by
about 50 per cent.. ? TIf so, will Government be pleased to
state :

: (¢) in what other Department of service have Government made
such drastic reduction ;
(7) how far the permanent reduetion of these men compares with
the temporary emergency cut and other reduction in staff ;
(4#i) what other temporary reduction in their pay has been made
under the financial stringency scheme in addition to lowering
their grades and cutting down their mileage allowance 1

tFor answer to this question, sce nnswer to question No. 461.
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Nox-Aporriox oF THE Monry Warp ScEEME or TickEr CHEOKING ON THE
NorTH WESTERN Ramway.

+475. *Bardar Sant 8ingh : Is it a fact that Mody Ward Scheme
approved of by the Railway Board as well as by the Public Accouunts
Committee was meant for adoption on all State Railways ! 1f so, will
Government be pleased to state :

(a) the reasons why this scheme has not been introduced on the
. North Western Railway ;

(b; whether the Agents ot State Railways were givem the option
of accepting or rejecting it ;

(¢) if the answer to (b) above be in the negative, will Government
be pleased; to state what action they propose to take against
the North Western Railway Administration for setting aside
a measure which cost the Government of India labour and
finance ;

(d) what are the main features of the scheme followed on the
North Western Railway ¢

ArLowances oF TravELLING TicKET EXAMINERS oN THE NortE WESTERR
RAILWAY,

476. *8ardar Sant 8ingh : Is it a fact that the Railway Board in
their letter No. 822{E.Q., dated 22nd December, 1982 io the Agent,
North Western Railway, have admitted that there has been a large fall in
the emoluments of Travelling Ticket Examiners by stopping their mileage
allowance ? If so, will Government be pleased to state :

(4) How far the consolidated travelling allowance grwmted to them
in lieu of mileage has been reasonably ecompensated ?

() Whether the consolidated allowance substituted for mil
allowance is considered as a part of pay for all purposes like
the mileage allowance ¥ If not, why not §

Mr. P. R. Rau: Govecnment have considered the wholé question
very carefully and eome to the conclusion thut there is no justification
for treating ticket inspeeting or examinine staff as running staff and
continuing to them the mileage allowances t-imy were formerly in receipt
of. There was therefore no question of compensating them for the loss
of their allowance, but purely as an ¢az gralia measure and in order to
mitigate the loss entsiled, they decided to grant them a eonsolidated
travelling allowanee at rates higher than those they would have been
entitled to if the ordinary rules had been applied to them. This allow-
ance is not considered as purt of pay.

SELECTION OF JOURNEYMEN FOR T)IE NORTH WESTERN RAILWAY WORKSHOPS,
MUGHALPURA.

477. *Mr, Lalchand Navalrai : (2) Will Government be pleased to
state whether the selection of ten posts of Journeymen for the North
Western Railway (Mughalpura) Workshops; Loco. and Carriage De-
partment, took place on the 2nd June, 1933 1 :

tFor answer to this question, see answer to question No. 4Bl.
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(b) If the reply to part (a) above be in the affirmative, are Govern-
ment aware that there were four departmental qualified trained Sindhis
amongst the forty applicants for these ten posts ?

(c) Is it a fact that not one of these ten posts was given to a Sindhi ?

(d) What is the total number of Journeymen in all the North Western
Railway Workshops ?
(¢} What is the percentage of Sindhis working as Journcymen ?

(f) Isit a fact that out of these ten appointments, four were required
for Turner Trade (for machine Shop) ¢

(g) Will Government be pleased to state the reasons why claims of
these senior Sindhi eandidates were ignored ?

(k) Will Government be pleased to state when they intended to right
the wrong done to these Sindhi candidates ? If not, why not %

Mr. P. R. Rau : Government have no information, but have sent a
copy of the question to the Agent, North Western Railway, for any

action he may think fit to take.

GRIEVANCES OF INDIANS IN THE FEDERATED MALAY STATES, INDO-CLiINA
AND SiM.

478. *Mir. Nabakumar 8ing Dudhorfa : Will Government be pleased
to state :

(a) whether their attention has been drawn to ; summary of a
speech, published in the Hindu of Madras of July 14tih last,
by Dr. Lanka Sundaram regarding his tour experiences
among Indians in the Federated Malay States, Indo-China
and Siam ¢ [f so, what reasures do they propose to take
in the subject-matter of his grievances ;

(b) whether they are in receipt of Dr. Lanka Sundaram’s promised
memorandum containing his opinions and recommendations
for the removal of the grievances among Indians in tl:oze
places ! If so, what steps are Government going to adopt in
the matter ?

Mr. B. J. Glancy : (a) and {b). The attention of the Government
of India has been drawn to the summary of Dr. Lanka Sundaram’s speeci »
published in the Hwndu of Madras of July 14th, 1933, but his promised
Memorandum has not yet been received. As regards the measures Gov-
crnment propose to take in the matter, the ITonourahle Member’s atten-
tion is invited to the answer to Mr. Gaya Prasad Singh’s question
No. 152 on the same subject. N

SENDING BACK OF REPATRIATED INDIANS FPROM NATAL AND OTHER PART3 OF
SouTrt ArricA Po0 THFIR HOMES.

479. *Mr. Nabakumar 8ing Dudhoria : (a) Will Government be
pleased to state whether it is a fact that of late a scheme has been set afloat
for sending back some of the repatriated Indians from Natal and other
parts of South Africa to their original homes ¢

(b) If so, will Government be pleased to give the details of sueh a

scheme 1
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(¢) How many of such repatriated Indians have so far been dealt
with under that scheme ¢

(d) Are Government aware whether any sort of trouble is heing
experienced on account of the bonus not being restored with the return of
the repatriates f

Mr. G. 8. Bajpai : (v) No.
(b) and (¢). Do not arise.
(d) 1t is regretted that the question is not understood. ,

L d
SusrENsION OF A CANDIDATE FROM THE INTERMEDIATE EXAMINATION BY
THP SUPERINTENDENT, Ramias Correen CeNTRE, DEeLmI

480, *Mr. Jagan Nath Aggarwal : Will Goverument be pleased to
state :

(a) if it is a fact that one, Om Parkash Aggarwal, Roll No. 162,
Intermediate (Arts) was suspended from the examination
by the Superintendent, Ramjas College Centre, Delhi, on the
.12th of April, 1933 ;

(b) if it is a fact that on the 13th of April, 1933, his father,
L. Joti Parshad, Advocate (Ambala City), sent a reply pre-
paid telegram (No. 75) from Delhi to Mr. H. V. Thadani, the
Superintendent, asking him if he would allow the candidate
to appear in the next paper ;

(e) If it is a faet that in reply to the above telegram, the Superip-
tendent on the 15th April, 1933, telegraphed to the guardian
at Jagadhri to refer the matter to the Registrar or the Vice-
Chancellor, Delhi University 1.

Mr. G. 8. Bajpai: With your permission, Sir, I propose to reply
questions Nos. 480 to 482 together.

Some of the information regnired for answering these questions has
to be obtained from the Supcrintendent of the Ramjas College centre
and is still awaited. On receipt of this, replies will be laid on the table
of the House.

.
SUSPENSION OF A CANDIDATE YROM THE INTERMEDIATE EXAMINATION BY
THE SUPERINTENDFNT, RAMJAs CoLLEGE CENTRE, DELHI

t481. *Mr. Jagan Nath Aggarwal : (a) Are Government aware that
under the rules the Superintendent of a centre can suspend the examinee
only for the day and no more !

(b) Will Government be pleased to state how the Superintendent
justifies himself in asking the guardlan to refer the matter to the Registrar
or Vice-Chancellor, and thus continuing the suspension ?

(c) Is it a fact that the answer book of the said candidate in
Mathematics (a) (on the day of suspension) was not sent by the Superin-
tendent to the examiner for marking !

tFor answer to this question, see answer to question No. 480.
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(d) If the answer to part (c¢) above be in the affirmative, will Govern-
ment be pleased to quote the rules under which the Superintendent was
empowered to do so !

(e) If there exists no such rule empowering the Superintendent to
withhold the answer-book, do Government propose to direct the University
to get it examined and marked now ¢

(f) Is it not a fact that 13th, 14th, 15th, 16th, and 17th of April
last were holidays and the guardian of the student had to get the matter
set right by sending telegrams to the Superintendent, Registrar and Vice-
Chancellor on the 15th of April from Jagadhri ?

(g) Will Government be pleased to state what action has so far been
taken against the Superintendent ¥ If no action has yet been taken, will
Government be pleased to state what they propose to do in the matter to
prevent a repetition of such mistakes ¢

SUSPENSION OF A CANDIDATE FROM THE INTERMEDIATE EXAMINATION BY
THE SUPERINTENDENT, RaAMJAs CoLLecE CENTRE, Drrmi.

t482. *Mr, Jagan Nath Aggarwal: (a) Will Government be pleased
to state whether it is a fact that the said candidate, Om Parkash, and some
otherr were disqualified from passing this year’s examination and debarred
from appearing at any University examination for the next two years under
notification No. 658, dated the 6th June, 1933, in accordance with the
decision of the Executive Council of the Delhi University ?

(b) Are Government aware that there exists no rule framed by the
University and duly sanctioned by Government under the Indian University
Act empowering the Executive Council to pass such orders, as is the case
with other Universities ?

EsTABLISHMENT OF THE PRoPOSED RESERVE BaNK In INDIA.

483, *8ardar G. N. Mujumdar : Will Government be pleased to
state :

(a) the probable date when the proposed Reserve Bank is likely to
be established ;

(b) whether the work done by the Currency Offices will be carried
on by the Reserve Bank ¥ If so, do Government propose
to see that the present staff employed in the Currency Offices
is not affected in any way ?

The Honourable 8ir George Schuster : () and (b). Pending the
decision of the Legislature on the proposed Reserve Bank Bill, the whole
question is hypothetical.

CensorsHrP oF CINEMATOGRAPH FILMs.

484. *Bhaikh S8adiq Hasan : (¢) Will Government be pleased to
state if they are aware that there is a great resentment among the Muslim
public when scenes of Harem life are depicted in films and especially
when historic Muslim queens and princesses are shown making love ?

tFor answer to this question, scc answer to question No. 480.
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(b) Are Government prepared to order a stricter censorship in the
oase of types of films mentioned above f .

The Honourable 8ir Harry Haig : (2) and (b). 1 have received
no recent complaints from any Muslim bodies in this matter, Govern-
ment are however fully alive to the importance of ensuring that the
censorship of films is efficiently condueted and only very recently they
addressed Local Governments on the subject genmerally. The existing
position is that there is a Muslin represeutative on each of the Censor-
ship Boards (except the Burma Board) constituted under the Act and
these Boards ‘have power to refuse to certify any film in whole or
in part if they consider this necessary. Apart from this, the Distriet
Magistrate, or, in a Presideney Town the Commissioner of Police, may,
under the provisions of the Cinemutograph Act, suspend the Certificate
granted by a Board if he considers the exhibition of any particular film
is open to objection. A Local Government also has power under the Act
to declare any film passed by a Board to be an uncertified film in the
whole or any part of the provinece.

8haikh Badiq Hasan : Would it not be advisable to have on such
Boards Mussalmans who know about the sentiments of the Muslim
public ?

The Honourable 8ir Harry Haig : 1 have no reason to suppose that
the Muslim members of the Censorship Boards are other than those
described by the Honourable Member.

Maulvi Muhammad SBhafee Daoodi : May I know who are the mem
bers at present ?

The Honourable 8ir Harry Haig : I have not got their names. The
main Boards sit at Bombay and Caleutta. Except in Burma, every
Censorship Board has a Muslim representative.

Shaikh 8adiq Hasan : Are you aware of the fact that in the case of
many films a hue and ery has heen raised among the Mussalmans and
that they had objections to such films ¢

The Honourable 8ir Harry Haig : I can only repeat what I éaiq at
the beginning of my answer, that I have received no recent complaints
from any Muslim bodies in this iatter.

8haikh 8adiq Hasan : Are you aware that a film called Hur-i-Haram
was shown in Amritsar and that there was a great deal of trouble about it ?

The Honourable Sir Harry Haig : I have no information on that
point, but I wish once more to cxplain that the Government do realise very
fully the importance of ensuring proper and efficient censorship of films
and, in view of the elaborate arrangements which 1 have deseribed in my
answer, I think that it should e possible to secure that censorship.

BOMBARDMENT OF CERTAIN VILLAGES OF INDEPENDENT TRIBRS ON THE
NorTH-WesT FrONTIER BY BRITISH AFROPLANES.

485. *Bhaikh S8adiq Hasan : Will Government be pleased to state
if it is a fact that villages of independent tribes of the North-West Frontier
were bombarded by British @roplaues { .

Mr. G. R. F. Tottenham : The facts have already been given to the
House. A single village was bombed, after due warning had been given
to enable the inhabitants to remove themselve_s to a place of safety.
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CoNFIDENTIAL REPORT SUBMITTED BY THE Has Enqumsy Comurrrer.

546. *Mr. M. Maswood Ahmad : Will Government be pleased to lay
on the tahle of this House or to keep in the library a copy of the confiden-
tial report submitted by the Haj Inquiry Committee ?

Mr. G. 8. Bajpai : In case thcre is a confidential report, my Honour-
able friend will agree that it could not be laid on the table of the House.
Mr. M. Maswood Ahmad : Is there any such report ¢

Mr. G. 8. Bajpai : You will remember, Sir, that since the beginning
my Honourable friend has been repeating questions on that point. I
have nothing to add to the answers I have been giving him.

. Mr. M. Maswood Ahmad : I do not want to know the information.
1 only want to know whether there is such a report. I want to know
from Government whether they are aware that there is such a report !

Mr. G. 8. Bajpai : I answered not in my personal capacity, but on
behalf of Government,

Mr. M. Maswood Ahmad : May I take it that there is no confidential
report ¢ ‘

Mr. @ 8. Bajpal : If my Honourable friend knows, he need not
ask and, if he does not know, I cannot enlighten him. -

Mr. M, Maswood Ahmad : I have not seen all the contents of the
report and so I do not know. May I take it that there is no confidential
report at all ?

Mr. G. 8. Bajpal : I have nothing to add to the answer which I have
given.

Mr. Uppi 8ahib Bahadur : Is there any supplementary report !

Mr. G. 8. Bajpai : I am not aware of any supplementary report.

Mr. M. Maswood Ahmad : I want protection from the Chair. I have
put a simple question and the Ilonourable Member can say ‘‘ Yes ’’ or

(1} NO ”

Mr. Uppi 8ahib Bahadur : T want to know whether there is any
report other than the report of the Haj Committce which has been

published.
Mr. G 8. Bajpai : The report of the Haj Committee has been pub-
lished.

Mr. Uppi 8ahib Bahadur : Is there any other report ?

Mr. G. 8. Bajpai : That is the only published report.

Mr. M. Maswood Ahmad : Is there any report which is confidential ¥
Mr. G. 8. Bajpai : I have already given such facts as T know.

Mr. Lalchand Navalrai : What objection has the Honourable Mem-

ber to say that he is not prepared to say, instead of giving evasive answers.

tFor these questions and answers thereto, see Legislative Assembly Debater, dated
the 1st September, 1933.
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Mr. G. 8. Bajpai : My Honourable friend says that my reply is
evasive. I have already given the information that I have.

Mr. Lalchand Navalrai ;: Does the Honourable Member know that
there has been so much protest on this side ? If it is confidential, he
should say that it is confidential.

Mr. G. 8. Bajpai : My reply was that if there is a confidential report,
it could not be laid on the table of the House.

Mr. M. Maswood Ahmad : What is the meaning of ‘‘ if there is '’ {
1 waunt to know if there is such a report ? ]

Mr. G. 8. Bajpai: T told my Honourable friend that if he knows, he
need not ask, and that if he does not know, I cannot enlighten him.

Kunwar Hajee Ismail Ali Khan : Has he seen any confidential
report ?

Mr. M. Maswood Ahmad : In my private capacity, I have seen con-
fidential report once, but, not as a member of any committee, and 1 do
not know all the contents of the confidential report.

Mr. Lalchand Navalrai : May I know if the Honourable Member’s
reply was evasive or not ¢ .

Mr. G. 8. Bajpai : My Honourable friend tried to seek protection
from you. ¥ think I have a vight to say that when Members come into

ossession of eonfidential information in the capacity of Members elected
y the House, they cannot, with propriety, disclose that information on
the floor of the House.

Mr. M. Maswood Ahmad : I have not scen the report in that capacity.

PURCHASE OF GRAIN FOR THE MILITARY AND MANAGEMENT OF THE DEPOTS.

547. *Mr. Jagan Nath Aggarwal : (a) Will Government be pleased
to state -

(i) The period for which the agency for purchasing grain for the
military and for managing the depots has been under the
control of Messrs. Owen Roberts & Co., [itd.?

{#1) The total amount paid up to date to this private limited firm in
commission and in remuneration ?

(h) Ts it a {act that vast sums were paid in commission and remuncra-
tion to this private firm during a long period without ever callirg for a
public terder §

(¢) I it a fact that, as a result of grave dissatisfaction existing among
prospective Indian tenderers, the military authorities have now called for
public tenders ?

(d) Is it a fact that the conditions attached to this tender ave such as
would give an advantage in tendering to the present holders of the
contract, principally on the following grounds :

(3) the tenderers are expected to show experience of purchasing,
crushing and haudling grain for a number of years ;

(4¢) the tenderers are cxpected to take over and work with the
existing establishment set up by the present holders ?
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Mr. G. R. F. Tottenham : (a¢) (¢). About seven years.

(2i) 1t would be improper, especially at the present juncture when
new tenders are being invited, to disclose the amounts paid to the present
Agent.

(b) No, the ageney for grain purchase was given as a result of open
competitive tender and was followed, after a probationary period, by the
grant of the agency for the management of the depots.

(¢) Tenders have been invited for the usual reasons.

(d) No. Tenderers have been asked to explain the nature and eatent
of their special knowledge and experience of the grain trade and to state
the establishment which they propose to employ and the estimated cost
thereof. Until information o1f these points is forthcoming, it cannot be
stated whether the present agents have an advantage over other tenderers.

Mr. Gaya Parasad 8ingh : May I know if Messrs. Owen Roberts and
Company were given the contract after calling for a public tender in
the usual manner ?

Mr, G. R. F. Tottenham : Yes, they were.

PURCHASE OF GRAIN FOR THE MILITARY AND MANAGEMENT OF THE DEroTs.

548. *Mr. Jagan Nath Aggarwal : (a) Will Government te pleased
to stute the facts relating to the experience possessed by the prescnt holders,
Messrs. Owen Roberts & Co., Ltd., in purchasing and handling grain
before the contract was privately handed over to them %

(b) Have Government considered whether all this work could be
handled by an officer of the Indian Stores Department, thus effecting a
saving of several lakhs to the Exchequer ?

Mr. G. R. F. Tottenham : (a) As already explained, the purchase
and handling of grains was not privately handed over to Messrs. Owen
Roberts and Company, Limited.

Before the firm secured the agency Mr. Owen Roberts was the
manager of the up-country organisation of Messrs. Clements Robson
and Company, one of the principal grain exporting firms in India. 1le
possessed a wide and intimate knowledge of the Northern India grain
trade.

(b) No. The Indian Stores Department do not undertake the pur-
chase of foodstuffs.

Mr. N. M. Joshi : May I know why the Indian Stores Department
cannot undertake thix work ¢

Mr. G. R. F. Tottenham : T do not think I am in a position to answer
that question.

Mr. N. M. Joshi : T am asking the Member of Government in charge
of the subject.

The Honourable 8ir Frank Noyce : I do not think the Department
have either the staff or the experience.

Mr. N. M. Joshi : May T ask whether Government will consider the
desirability of having an organisation in the Stores Department to do
this 1 ’
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The Honourable 8ir Frank Noyce : Government consider that the
present arrangements are the most suitable for the purpose,

Mr. Jagan Nath Aggarwal : Is it not a fact that the Stores Depart-
ment want more work and that they pressed upon the Retrenchment Com-
mittee the desirability of the Army and the railways purchasing through
them ?

The Honourable 8ir Frank Noyce : That is so, but it does not want
this particular business.

Mr. Jagan Nath Aggarwal : Is there uny statutory disability against
their doing this business {

The Honourable 8ir Frank Noyce : None.

PURCHASE OF GRAIN FOR TI'E MILITARY AND MANAGEMENT OF THE DEpoTs,

549. *Mr. Jagan Nath Aggarwal : (a) Is it a fact that in the pub-
lished tender a condition is laid down that the Director of Contracts is
not bound to accept the lowest tender ? Will Government be pleased to
state the rcasous for laying down such a condition ¢

(b) Will Government be pleased to state the reason for demanding
fromn the tenderers a heavy security of 24 lakhs of rupees for purchasing
and handling grain ¢

Mr. G. R. F. Tottenham : (a) This clause appears in most invita-
tions for tenders, for the very obvious reason that the lowest tender
may not always be suitable.

(b) The deposits of 1% lakhs in respect of grain purchase and of
1 lakh in respect of depot management have been demanded with
reference to the volume of business and the responsibility which
devolves on the agents owing to the fact that large sums of Government
money are advanced to them for the purchase of grains and much
valuable Government property is entrusted to their charge.

Mr. N. M. Joshi : May I know whether in those cases where the
tender is not accepted, there is any special supervision exercised by
(Government {

Mr. G. R. F. Tottenham : The officer who receives the tender, if he
does not propose to accept the lowest tender, has to give a full explana-
tion of his reasons for doing so.

Mr. N. M. Joshi : Is there any system by which Government closely
examines those cases ¢

Mr. G. R. F. Tottenham ; I must ask for notice of that question.

RETRENCHMENT IN THE SURVEY OF INDIA DEPARTMENT,

550, *Mr. Jagan Nath Aggarwal : Will Government be pleased to
stute if it is a fact that at the time of retrenchment in the Survey of India
Department in the year 1931, the Surveyor General in his departmental
order No. 2718, dated the 3rd November, 1931, laid down that men for
retrenchinent had been selected from those who (¢) volunteercd to accept
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compensatory terms, or (i#z) were already entitled to full or substantial
pensions, or (i#:) were below the average in efficiency, or (iv} wers young
enough to make a fresh start in life ¢

Mr, G. 8. Bajpai: Yes.

’
RETRENCHMENT IN THE SURVEY OF INDIA DmPARTMENT.

551. *Mr. Jagan Nath Aggarwal : (a) Is it a fact that in Class 1L
service of the Survey of Ihdia Department four officers with less than
10 years’ service were selected for retrenchment and the remaining with
the exception of one with over 25 years service !

(b) Is it a fact that these four young officers have been paid gratuities
for their satisfactory service and will also be entitled to draw penvion under

the new rules ?

(¢) Is it a fact thet Government are now halding a competitive exami-
nation for filling of seven vacancies in the same service ?

(d) Is it a fact that out of thesc officers two had stood frst in the com-
petitive examination ?

(e) Is it a fact that of these two officers mentioned in part (d) above,
one Mr. Beth Ram Gupta hag received an all-round training, i.e., in plane
tabling (both plains and hills), traverse, triangulation, rectangulation, and
air surveys, and has held charge of camps and sections ?

(f) 1f the answers to parts (d) and (e) above bLe in the aftfirmative,
will Government be pleased to state why they are not taking those trained
officers back who are still on leave, instead of recruiting new Lands whom
thoy will have to train afresh ?

Mr. G. 8. Bajpai : (¢) Four of the officers selected for retrenchment
had less than 10 years’ service, two between 10 and 25 years’ service and
the remainder more than 25 years’ service.

(b) Yes, except one who is not entitled to a pension.

(e), (d) and (e). The reply is in the affirmative.
(f) I would refer the Honourable Member to the reply given to part
(¢) of question No. 346 in this House on 1st September.

ADVERTISEMENT FOR PROBATIONERS FOR CERTAIN Posts AT THE Ramway
Scroon, CmANDAUSL

552. *Mr. A. Das : (a) IHas the sitention of Government been drawn
to the following advertisement which appeared on page 6, of the Pioneer,
dated the 29th July, 1933 :

44 Wanted Probationers for Assistant Station Masters and Signallers training
at the Chandausi School. Candidates must be Muslims and have passcd
the Matriculation or equivalent examination, they must hold a dipioma
in telegraphy from a recognised telegraph training institution.

Application with copies of certificates should be addressed to the Office Superin-
tendent, Divisional Bugerintendent’s Office, Hawrah, and reach him before
the 15th Aungust, 1933.

Applications are to be forwarded in a coves: swperscribed ¢ Application for
appointment as probationer ’. .

Divisional Superintendent, Howrah,
E I R’
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If not, will Government be pleased to state why only applications were
invited from a particular community to the exclusion of others ¢

(b) Was the advertisement referred to in part (a) above put in
under the direction of the Railway Board ?

(¢) What is the 'policy of the Railway Board for the filling of new
posts in future ?

(d) Was a similar advertisement issued for the employment of non-
Muslims for any post ? ‘

(e¢) What step.do Government propose to take to put a stop to such
communal advertisements ?

Mr. P. R. Rau : I have called for information and will lay a reply
on the table in due course.

EMPLOYMENT OF TWO SPECIAL SQuaps oF Ticker ExaMINErRs oN THE EasT
InpiaN RaiLway,

553. *Mr. Gaya Prasad 8ingh : (a) Isit a fact that the East Indian Rall.
way avthorities have recently engaged two special squads of ticket examiners,
consisting mostly of Anglo-Indians, who were in the surplus list, on the
plea that in three months (January to March last) no less than four lakhs
of passengers were detected travelling without tickets on the East Indian
Railway 1

(b) Is it a fact that most of these Anglo-Indians have been reeruited
from the cleaner elass, who were drawing “Rs. 15 per month and are now
getting Rs. 75 per month, with free furnished quarters and consolidated
allowance amounting to 50 per cent. of their pay ; and that the estimated
cost of this establishment is nearly Rs. 45,000 per annum ¢

(¢) Is it a fact that the Indian Travelling Ticket Examiners who are
doing the same jobs are given allowances of Rs. 13 and Rs. 17 only, and no
quarters or house allowance is given to them ?

(d) Are Government aware that these newly appointed Anglo-Indians
have already made themselves prominent by their rough behaviour with
the public, 80 much so that the travelling public in certain areas have
decided to take to buses ?

(e) Do Government propose o take any action in the matter ¢

Mr. P. R. Rau : I have called for information and will lay a reply
on the table in due course.

INDUSTRIES GIVEN PROTECTION UNDER THE SAFEGUARDING OF INDUSTRIES
Acr.

554. *Mr. M _Masv_vood Ahmad ¢ (¢) Will Government be pleased to
state how many industries have been given protection under the Safeguard-
ing of Industries Act of 1933 ¢

(b) Will Goyernment be pleased to state the amount of additional
customs duty leviable on the articles which have been protected under
the Safeguarding of Industries Act of 1933 ?

(¢) Will Govel:nment be pleased to state which industries have applied
to them for protection under the Safeguarding of Industries Act, 1933 ¢
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(d) Will Government be pleased to state the names of the industries
the application for whose protection under the Safeguarding of Industries
Act, 1933, is being examined by them and in respect of which question-

naires have been issued for answers {

(e¢) Do Government propose to keep in view the interest of the publie
who consume the articles ¢

The Honourable 8ir Joseph Bhore : (a) None.

(b) None.

(¢) A statement giving the required information is laid upon the
table.

(d) The Honourable Member is referred to the statement which has
been laid upon the table,

(e) Yes.
List of Industries that have applied for protection under the Safeguarding of Industries Act,
1933.
Name of Industry. Article specifically mentioned.
1. Wire and wire-nail .. (a) Wire.
(b) Wire-nail.
2. Woollen mill .. .. (a) Woollen piecegoods.

(b) Woollen hosiery.
(¢) Woollen blankets and rugs.

3. Straw board Straw Beard.

4. Pottery .. .. (a) Porcelain—
(¢) insulators.
(%) stoneware jars.
(b) Earthenware—
(¢) téa and tableware.
(it) inkpots table.
(its) gallipots.
(iv) dolls-toys.
(v) sanitaryware.
(vi) glazed tiles.
5. Tron and steel pipes .. (a) Cast iron pipes,
(b) Steel pipes.
(¢) Asbestos cement pipes.
6. Cotton braid .. . Cotton braids.

7. SBoap .. . . .. (a) Toilet soap.
(b) Household and Laundry soap.

9. Paper .. . o .+ (a) White printing paper.
(b) Cream-laid paper.
10. Cement " .. Portland Cement. ‘

L222LAD ,__ »
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Name of Indusiry.
11. Hosiery ..

12. Cotton taxtile

13. Cotton handkerchiefs ..

14. Enamelled ware ..

18. Cotton piecegoods

16. Glass .. .. . .
17, Rubber-soled canvas shoes L
18. Cotton yarn ce .. .

19. Wood-screws
20. Mother-of-pearl buttons
21. Leather and leather shoes

22. Silkk .. .. e
28. Vegetable oil .. .
24. Pencil .. .. ..
25. Chemicals
26. Paints ..
27. Fruit growing ..* . ..
28. Playing cards .. . .
- 28. School slate

30. Hurricane lantern

31. Leather belting ..

82. Bobbin manufacturing

33. Umbrella making

34. Sugarcandy . .. ..
35. Ink industry .. .
36. Agricultural implemente mdustry .
37. Indian handloom industry .

38. Indian Cable Co. .

39. Iron and steel cast foundenng ..

Ariicle specifically mentioned.

(a) Cotton—

(¢) underwear.

(#¢) socks and stookings.

(#37) garments.
(b) Woollen.
(a) Cotton wicks, tapes, webs, nivar, etc.
(b) Cotton listerings (belting).
Cotton handkerchiefs.

Enamelled iron ware.

.. (a) Artificial silk plecegoods.

(b) Cotton towels.
(a) Sheet glass.

"(b) Globes and chimneys.

(¢) Tumblers.
(d) Stoppered jars.
(e) Bangles.
Rubber-soled canvas shoes.
Cotton yarn.
Wood-screws.
Mother-of-pearl buttons.
(a) Leather tanning.
(b) Canvas shoes.
(¢) Rubber shoes.
(d) Boots and shoes (in general).
(e) Imitation leather suit cases, purses, eto.
Silk and silk goods.

Pencil.
(a) Potash.
(b) Alam.
(c) Coal tar products.
(a) White lead.
(3) Red lead.
(¢) Zinc white.
(d) Coloured paints.
(e) Enamels.
(f) Water paints.
(9) Dry colours.

- (k) Varnishes.

Apples.

Playing cards.

Sohool slate.

Hurricane lanterns.
Leather belting.
Bobbins. ’
Umbrellas.

Sugarcandy.

Writing and stamping ink.
Pumps, ete.

Artificial silk producta.
Electric wires and cables.
Castings, eto.

[4TH SEPT. 1933.
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Expiry oF THBP INDO-JAPANESE TrADE CONVENTION OF 1905,

5566. *Mr. M. Maswood Abmad : Will Government be pleased to
state the date on which the Indo-Japanese Trade Convention of 1905 will
expire ¢

The Honourable 8ir Joseph Bhore : The Indo-Japanese Trade Con-
vention will expire on the 10th October, 1933.

IMPEND;NG ViISIT OF A JAPANESE DELEGATION roR NBGOTIATIONS FOR A
TrapE CONVENTION.

~ 586. *Mr. M. Maswood Ahmad : (a) Are Government aware of any
impending visit of any Japanese delegation for negotiations for a trade -
¢onvention ? .

(b) Have Government received any information from the Japanese
Government ¢

(¢) Have Government received any correspondence from the Secre-
tary of State in this connection ?

(d) Before accepting any proposal of the Japanese delegation, do
Government propose to place it hefore a select committee of this House 1

The Honourable 8ir Joseph Bhore : (¢) A Delegation representing
the Government of Japan will shortly arrive in India for the purpose of
negotiating a trade agreement. The Honourable Member’s attention is
invited to the communiqué published on the 10th August, 1933.

(b) I regret that the Honourable Member’s question is not quite clear
to me.

(¢) Yes.

(d) If the acceptance of any proposal involves legislation, it must to
that extent necessarily come before the Legislature.

Mr. M. Maswood Ahmad : Will these delegates come here in their
official capacity as representatives of the Japanese Government ?

The Honourable 8ir Joseph Bhore : In what other capacity does my
Honourable friend suggest they will come 1

Mr. M. Maswood Ahmad : They may come in their privale capacity:
to discuss this question with the Government of India'.'

The Honourable 8ir Joseph Bhore : No, Sir. It is a formal official
deputation representing the Japanese Government that is on its way to
India to negotiate a trade agreement.

Mr. B. Das : Will Government kindly say whether all the intcerests
will be represented on the side of the Indian Government ?

The Honourable 8ir Joseph Bhore : No interests will be represented
-in the Conference for the simple reason that the Conference 1s between
the official representatives of the Indian Government and the official
representatives of the Japanese Government. But the Government are
taking all steps in their power to ensure that they will, during the con-
duct of negotiations, be kept in the closest touch with industrial, com-
mercial and other interests concerned so that they may not leave any
consideration out of account in coming to their conclusions.

L222LAD L2
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Mr. B. Das : May I ask if the interests of labour, the consumer,
and the cotton growers will also be represented and will be taken as
advisers to the Government ?

The Homnourable 8ir Joseph Bhore : Government will take into
account all these interests.

Mr. N. M. Joshi : May I ask what steps have been taken to get the
representation of labour interests in these matters ?

The Honourable 8ir Joseph Bhore : I am quite sure that the Govern-
ment will not neglect labour interests. As my Honourable friend knows,
my colleague, the Honourable Sir Frank Noyce, is a member of our
official delegation and, I am sure, that the interests of labour will be
perfectly safe in his hands.

An Honourable Member : What about the consumer %

Mr. N. M. Joshi : May I ask whether the Honourable Member in
charge of Industries and Labour will represent the Government or labour
interest ¥ :

The Honourable 8ir Joseph Bhore : He will represent the Govern-

ment undoubtedly, but I have not the faintest doubt that he will also
represent the interests-of labour as well.

An Honourable Member : And of industries !

ORGANISATIONS INVITED FOR GIVING EVIDENCE BEFORE THE JOINT
PArRLIAMENTARY COMMITTEE.

567. *Mr. M. Maswood Ahmad : Will Government be pleased to
place on the table of this House a statement giving :

(i) the names of the organisations which applied formally or in-

formally, for giving evidence before the Joint Parliamentary
Committee ;

(1{) the names of organisations which were allowed to give evidence
before the Joint Parliamentary Committee ;

(1i1) the names of organisations which were invited by the Joint
Parliamentary Committee for giving evidence before them ?

The Honourable 8ir Joseph Bhore : 1t was entirely at the discretion
of the Joint Pardiamentary Committee to decide what witnesses it
would hear, and its procedure in dealing with applications. Beyond the
provisional list of associations and persons contained in the communiqué
of 1st June, which 1 lay on the table, the Government of India have no
information on the points put by the Honourable Member.

List of associations and persons invited by the Joint Select Committee on Indian
Constitutional Reform to attend and give evidence before them. This list is provi-
swnal and may still be added to :—

1. Chamber of Princes,
2. Kashmir,

2. Cochin,

'S

. Group of Southern Mahratta States,
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5. Hindu Mahasabha,
6. All-India Vurnushram Swarajya Sangha,
7. Central Hindu Committee of Legislature,
8. South Indian Liberal Federation,
. 0, All-India Muslim Conference,
- All-India Landholders’ Association,
Bntish Indian Association, Calcutta,
Madrus Landholders’ Association,
10 A_gra Zamindurs’ Associa?iop,
' Bihar Landholders’ Association,
Bengal Landholders’ Association,
Taiugdars of Oudh,
Bombuy Sardars and Inamdurs,
11, Sind Separation Conference,
12. Sind Hindu 8abha,
13. European Association,
14, Associated Chambers of Commerce,
{Merchunts Chamber of Commerce, Cawnpore,

16. < . P. Chamber of Commerce,

Benghl Mahajan Sabha,
1 Indian Trades Union Fedemtipn,
* \Bengal Trade Union Federation,
. All.India Women’s Conference, National Council of Women and Women'’s
Indian Association,
1%. Mahila Samiti (Ladies’ Association), Bengal,

] Central I. C. 8. Association,
I. C. 8. Retircd Association,

20. All-India Association of European Government Servants,
21. Indian Police Association,

22. Indian Officers’ Association (Caleutta),

23. Indian Empire Society,

24, British Committee for Indian Women’s Franchise,

25. Shipowners’ Parliamentary Committee,

26. Manchestor Chamber of Commerece,

27. British Insurance Aassociation,

28. Colonel Wedgwood,

29. Miss Rathbone,

30, Wing Commander James, M.P.,
Dr. Hutton,

31. Pandit Nanak Chand,

32. Mr. Bachidananda Sinha,

33. Field Marshal 8ir Claud Jacobh,

34. Sir Francis Griffith,

5. 8ir M. O’Dwyer,

36. Mr. Douglas Dewar,

37. Bir Louis Stuart,

38. The Anglo-Indian and Domiciled European Association (8ir H. Gidney
delegate).

RErorMs OFFICE,
Simla, the 18t June, 1933.

[
-1 o

©

Mr. M. Maswood Ahmad : It means that the Government of India
are not aware of the names of organisations which applied formally
through the Reforms Office to the Joint Parliamentary Committee ¢
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The Honourable 8ir Joseph Bhore : I am laying a statement on the

table and my Honourable friend would do well to consult that state-
ment.

AMOUNT PAID TO EACH WITNESS INVITED TO GIVE EVIDENCE BEFORE THB
JOINT PARLIAMENTARY COMMITTEE.

5568. *Mr. M. Maswood Ahmad : (a¢) Will Government be pleased to
state what amount has been given or is to be given to each witness of the

diffcrent organisations who went to England to give evidence before the
Joint Parliamentary Committec ?

(b) Will Government be pleased to state whether the money which
has been paid or is to be paid to the witnesses has been paid or is to be
paid from the Indian exchequer or from the Bri’gish exchequer ?

The Honourable 8ir Joseph Bhore : I would refer the Ionourable

Member to the reply which I gave to his question No. 131 on the 29th
August, 1933.

KerriNg oF THE Carcurta Hige Courr IN THE NeEw CONSTITUTION ON
DrrrErENT F0OTING FROM THAT OF OTHER HigH COURTS.

569, *Mr. M. Maswood Ahmad : Is it a fact that Government have
recommended to the Secretary of State for India that the Caleutta High
Court should under the new Constitution be kept on a footing different
from that of the Iigh Courts of other provinces ¢

The Honourable 8ir Harry Haig : The position of High Courts
under the new Constitution is before His Majesty’s Government and I am

not in a position to state what recommendations the Government of India
have made in the matter.

RenTING OF THE Long CorRuGATED IroN SEED T0 THE SuMMER Hmn
COMMANDANT.

560. *Mr. Muhammad Anwar-ul-Azim : (¢) Will Government be
pleased to state the particular purpose for which the long corrugated iron
shed which was rented to the Summer Hill Commandant, with “E’”’
Barrack, for the storage of coal, ete., is now used 1

{(b) What ig its assessed value 1

(¢) Is it used now as a carpenter’s workshop, and if so, will Govern-
ment be pleased to justify accommodating the carpenter there § Is a

carpenter engaged on daily wages entitled to use free Government servant
quarters or such buildings ?

(d) Have Government considered whether this shed can be converted

into a rickshaw shed and be given to a rickshaw chaudhari ¢ If not, why
not ¢

(e) Will Government be pleased to state the number of buildings
lying vacant at Summer Hill ¢

(f) Are Goverument prepared to considér the question of renting
them to the public, whenever asked for, in order to get a return of the
capital invested therein ? ' ’
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(g) Will Government be pleased to state if any offer to rent the long
corrngated iron shed was received this year ¥ If so, will they be pleased to
state why it was not rented ¥ Have Government considered whether
buildings such as (i) the coffee shop near ‘‘ A ’’ Barrack, (i) the whole
of ‘‘ E’’ Barrack consisting of 40 rooms, and (4¢) the carpenters’ old
workshop, next-door to the Overseer’s office at Summer Hill can be used
as & workshop 1 )

(h) Will Government bc pleased to state the circumstances under
which the old workshop was vacated and shifted to the long corrugated
iron shed ¢

(¢) 19 it a fact that the vld workshop was rented to a draaghisman
by thie Exccative Engineer ¥ If so, how much rent was realised ¢

(j) Will Government be pleased to state the name of tlie persom who
is -responsible for the loss of rent of such vacant buildings, built from
public funds, and the reason why public offers werc refused ?

The Honourable Sir Frank Noyce : (a) The shed is used for
storage of materials and plant required for maintenance of Summer Hill
quarters, and also as a shelter for departmental labour when the necessity
arises.

(b) Its assessed value is Rs. 882. ’

(¢) No ; the carpenter does not live in the shed and the remaining
part of the question does not arise. .

(d) No ; the shed is required for the use of the Central Public Works
Department.

(e¢) Barrack ‘ C’ (7 rooms), Barrack ‘D’ (3 rooms) and Barrack
‘E’ (all the rooms, ‘t.c., 32).

(f) The buildings are rented to suitable persons when demands arise,
provided they are not required by entitled officials.

(g) Yes, an offer was received to rent this shed, and it was not
accepted as the shed was required for the purposes mentioned in part (a)
above. The reply to the latter portion is in the negative. )

(h) No information is available. It is understood that a workshop
never existed in the shed referred to.

(¢) No. A draftsman while working there temporarily occupied a
portion of the office building while carrying out his official duties.

(j) The question does not arise. Every endeavour is made to rent
residential accommodation as far as it is compatible with the rules.

SaLE oF THE SurPLus LaND ar SuMmer Hmn caiLep the FooTsaLL
GROUND.

561. *Mr. Muhammad Anwar-ul-Asim : (¢) Will Government be
pleased to state the rate, per acre or bigha, at which the surplus land at
Summer Hil! celled the football ground, has been sold to Mr. Gauga Ram

Kaula ¢

{b) How many similar offers for other surplus and waste land lying
at Summer Hill have been received aud refused by the Executive Engineer,
Simla, and for what reasons ? :
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(¢) Is the surplus land at Summer Hill public property ¢

(d) Why was it not sold by public auction ?

The Honourable 8ir Frank Noyce : (¢) A rate of Rs. 507-14-0 per
bigha, as assessed by the Civil Revenue authorities at Simla, was fixed
in connection with this sale.

(b) No other offers for surplus and waste land have been received or
refused by the Executive Engineer. One application from Sardar Sahib
Bur Singh was received for a plot of land, neither surplus nor waste,
which was not considered available for sale.

(¢) Yes.

(d) Government do not consider it desirable to sell land in this
vicinity by public auetion.

Perwmission 1o Ramway EMPLOYEES To PAY THEIR INSURANCE PREMIA
FROM THE ProvipENT FuUND.

562. *Mr. Muhammad Anwar-ul-Azim: %a) Is it a fact that
Railway employees are not allowed to pay their insurance premia from
their Provident Fund ?

(b) Are Government aware that a representation on the subject was
made in 1932 to the Agent, North Western Railway, without any reply
from him ¢

(¢) Are Government aware that the Railway employees are greatly
handicapped for want of this facility ¢

(4; Will Government be pleased to atate whether they are prepared
to consider this matter satisfactorily for the benefit of the Railway
employees ¥ 1f so, when ¢ 1f nnt, why not ¢

Mr. P. R. Rau: (a) The State Railway Provident Fund Rules do
not grant such a concession.

(b) The Agent, North Western Railway, has brought this matter to
the notice of Government.

(¢) and (d). The question is at present under consideration.

CREATION OF INSURANCE COMPANTES IN INDIA,

563. *Mr. Muhammad Anwarul-Agim: (a) Is it a fact that
the Government Actuary expresscd in the 1931 Year Book that creation of
more insurance companies is undesirable (vide page 10, para. 19) ?

(b) If the reply to part (a) be in the affirmative, do Government
propose to stop the creation of more insurance companies ¢ If not, why
not ?

(¢) Arc Covernment aware that the public of India are losing con-
fiderce in insurance companies—Irdian companies in generul—and that
well established Indian Assuranee companies are therefore iosing business 't

The Honourable 8ir Joseph Bhore : (a) The Actuary referred to
life assurance companies only.

. (b) No. Government have no power to do so under the existing
aw.
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(¢) No. New business increased steadily (except for a slight check
in 1930) from 5,64 lakhs in 1922 to 17,76 lakhs in 1931.

Mr. R. 8. Sarma : Do Government realise that the time has now
come for a more stringent insurance legislation and that failure to do so
would involve a large number of people in utter ruin ?

The Honourable Sir Joseph Bhore : The question is under
general consideration of the Government of India.

Mr. B. Das : [s it not a fact that the Government have been shelving
the amendment of the Insuranece Act for the last seven years and that
Government have been considering all these years ?

The Honourable 8ir Joseph Bhore : I cannot state exactly what
the period of time involved is, but I can only endorse the latter part of
my IHonourable friend’s question, namely, that the (Government are still
considering.

Mr. B. Das : ITave not the Government taken an inordinate time
since 1929 to consider this question ?

The Honourable Sir Joseph Bhore : I cannot admit that the time is
inordinate considering the intricacy of the subject.

the

AEriAL BoMBARDMENT AT KoTkAal oN THE NorRTH-WEST FRONTIER.

564. *Mr. Muhammad Azhar Ali: (a) Will Government be pleased
to state the circumstances which led them to believe that Kotka: in the
tribal couniry was completely evacuated before the aerial bombardment was
begun by the Royal Air Force machines ?

(b) Is it a fact thal two tribal women carrying water pitchers from
a_distance and children in their arms while on their way back home to
Kotkai were among the many vietims of this bombardment ¢

(¢) Is it a fact that a mosque with three copies of the Holy Qoran was
set on fire and completely burnt down by this bombardment ¢

(d) Is it also a fact that no fewer than seventeen old men, women and
children who were unable to carry arms, were the victims of this hombard-
ment from the air ¢

. (e) What were the means adopted by Government to meet similar
situations in the tribal country when the aerial service did not exist as a
weapon of war ?

(f) What is the probable cost of the present expedition into the tribal
country, both by land and air, separately ¢

.{g) Do Government propose to appoint a commission of enquiry,
composed of official and non-official members, to enquire into the above
allegations ? If not, why not ?

Mr. G. R. F. Tottenham : The House has already been placed in
possession of the main facts relating and leading up to the incident to
which the Honourable Member refers. The answers to the various parts
of his question are as follows :

(a) Forty-eight hours notice was given before the bombing took
glacle) snd the village presented a deserted appearance when it was
ombed.
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(b), €e) and (d). The Government have made the closest possible
enquiries both from military and civil sources, and so far as they have
been able to ascertain, not a single human being was killed and only one
man was injured. It is reported that two beams were damaged in a
small mosque, the existence of which was previously unknown, but it
18 still standing, and it was certainly not completely burnt down. There
is no reason to believe that any copies of the Koran were left in the
mosque when the village was evacuated, still less that any of them were
damaged in any way.

(e¢) In the absence of the Royal Air Force, the only alternative
would have been an expedition by land foreces. As Kotkai is 30 miles
from the nearest road across very mountainous country, and another 45
from rail head, such an expedition would have been a long and costly
business and would almost certainly have involved a considerable number
of casualties on both sides.

(f) The cost of the air expedition amounted to under Rs. 15.000.
No land operations have been, or are being, undertaken in Bajaur, but
a land expedition would have cost several lakhs of rupees a month.

(9) In view of the explanations given the Government do not con-
sider that any such enquiry is necessary.

CLERICAL STAFF oF THE CURRENCY OFFICES IN INDIA.

565. *Mr. Lalchand Navalrai : Will Government be pleased to state :

(a) whether the clerical staff of the Currency Offices in India is
divided into two parts, viz., pensionable and non-pensionable ?
If so, how many are pensionable and how many non-pension-
able in each Currency Office ;

(b) whether the whole staff of the Currency Offices will be required
if the Reserve Bank 1is started ! If not, do Government
propose to see that in these hard days of depression and un-
employment none from the Currency Offices is thrown out of
employment owing to the crecation of the Reserve Bank ?

The Honourable 8ir George Bchuster : (a¢) It is correct that the
clerical staff of the Currency offices is partly pensionable and partly
non-pensionable. Information regarding the exact number of each class
is not immediately available.

(b) Pending the "decision of the Legislature on the proposed Reserve
Bank Bill, the whole question is hypothetical.

Mr. Lalchand Navalrai : May I know if the Currency Office ‘will
remain in existence when the Reserve Bank comes into force ?

The Honourable 8ir George Schuster : Is there any Currency Office
to remain in existence, is that the Honourable Member’s question {

Mr. Lalchand Navalrai : The present one.

The Honourable 8:r George Schuster : It is impossible to state in
answer to a short question exactly what the arrangements will be when
the Reserve Bank comes into operation. But obviously Currency Offices
as such will praectically disappear.
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Mr. Lalchand Navalrai : Does the Honourable -Member know
whether in the proposals for the Reserve Bank anything has been decided
about these Currency Offices ¢

The Honourable 8ir George Schuster : We have not reached that
stage yet.

ArncLITION OF THE Pest oF DisTRicT MEDICAL OFFICER ON THE ROHILKUND
AND KumaoN Ramwway.

566. *Mr., Muhammad Azhar Ali: (¢) Is it a fact that since an
Indian has been appointed as Civil Surgeon at Bareilly, United Provinces,
the Distriet Medical Officer’s post on the Rohilkund and Kumaon Railway
has been abolished and his salary given to the Chief Medical Officer,
Gorakhpur, United Provinees ¢

(b) Are Government aware that cases of urgent and serious nature
cannot be attended to by the Medical Officer of Gorakhpur, United Pro-
vinces, thus causing great inconvenience to the public concerned ? Do’
Government propoge to do anything to relieve the public of this incon-
venience %

Mr. P. R. Rau : With your permission, Sir, I propose to reply to
questions Nos. 566 and 567 together. 1 have called for information and
will lay a reply on the table in due course.

HaLr Pay aiven 10 THE RoHILKUND AND KuMaoN Ramwway Emrrovers
oN Srck Lisr.

1667. *Mr. Muhammad Asghar Ali: Are Government aware that
the employees of Rohilkund and Kumaon Railway, when placed on the sick
list, are (@) given half-pay, and (%) no average overtime is allowed by the
Agent (vide Circular No. 50 of 1920) ? _
GRIEVANCES OF THE EMPLOYEES OF THE ROHILRUND AND KuMaoN

Ramwway.

568. *Mr. Muhammad Azhar Ali : Are Government aware that nien
on the Rohilkund and Kumaon Railway are compelled to do 300 hours
of work during the busy season and during the slack season are placed on
compulsory leave for three months without pay ?

Mr. P. R. Rau : If the Ilonourable Member would specify the
period in which the staff of the Rohilkund and Kumaon Railway are
supposed to work 300 hours, T will consider calling for information
from the Railway Administration concerned.

Duvry or AssiSTANT STATION MaeTERs AT ROADSIDE STATIONS ON THE
RoHILK1UND AND KUMAON RAILWAY.

569. Mr. Muhammad Azh-r Ali: Are Government aware that
Assistant Station Masters at roadside stations on the Rohilkund and
Kumaon Railway are compelled to do 24 hours duty every day, and that
the late Assistant Station Master, Baluri station, was punished for re-
fusing to work for 24 hours ?

tFor answer to this question, sce answer to question No. 566.
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- Mr P. R. Rau: No, Sir. 1 have not been able to trace a station of
that name in the alphabetical list of Railway stations in India prepared
by the Indian Railway Conference Association.

RamLway AccmENT AT MaLa, RorLRUND AND KuMAON RAmway.

6570. *Mr. Muhammad Azhar Ali: Are Government aware that
the accident that took place at Mala on the Tth of July, 1933, was due to
(¢) the Assistant Station Master being overworked, (i¢) a probationer
pointsman with only 14 days’ service, and with absolutely no knowledge and
experience of his work, baving been posted at that station, and (41) the
station not being inter-locked ¢ What steps do Government propose to
take to remedy such evils in the Company’s management ¢

Mr. P. R. Rau : Government have no information. I am, however,
sending a copy of this question and its reply to the Agent, Rohilkund
and Kumaon Railway, for any action he may consider necessary.

Pogring oF EUROPEAN ¢2-SOLDIERS WITH NO KNOWE:DGE or RamLway
WorkING ON THE ROHILKUND AND KUuMaoN Ramway.

B71. *Mr. Muhammad Agzhar Ali: Is it a fact that Europcan
ex-soldiers with no knowledge of Railway working are being posted on a
starting salary of Rs. 85 a month, while Indians who are fit and gualified
are only given Rs. 24 per month on the Rohilkund and Kumaon Railway ?

Mr. P. R. Rau : Sir, with your permission I propose to deal with
this and the next question together. I have called for information and
will lay a reply on the table in due course.

EDUCATIONAL GRANTS GIVEN BY THE ROHILEUND AND Kumaon RamLway.

15672. *Mr. Muhammad Azhar Ali: (¢) Will Government be pleased
to lay on the table of this House a statement giving the figures regarding
educational grants given by the Rohilkund and Kumaon Railway to
(*) Indians, and (#) Europeans and Anglo-Indians %

(b) Is it a fact that only Rs. 2,500 is given for 20,000 Indian
employees 1

(¢) Is it also a fact that Members of Educational Committee only can
get grants, while sons of station staff and others are deprived of the
privilege 7 In case the latter are given any grant what is the percentage
of both ?

TENDERS FOR CATERING ON THE RouiLkuNp aAND KumaoN Ramwmwary.

573. *Mr. Muhammad Arzhar Ali : Will Government be pleased to
state why tenders for catering on the Rohilkund and Kumaon Railway, are
not advertised ?

Mr. P. R. Rau: The Rohilkund and Kumaon Railway Administra-
tion reports that the catering contractor has held the contract for many
years, and that as no change is considered neeessary there is no need to
call for tenders.

tFor answer to this question, see answer to question No, 571.
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Rest Housms AT CERTAIN STATIONS ON THE RoHILEUND AND KuMaoN
’ Ranuway,

574. *Mr. Mubammad Azhar Ali: (@) Are Government aware that
Rest Houses on the Rohilkund and Kumaon Railway, are not given for
occupation to Indian staff at Mailani, Kasganj, Lucknow and Moradabad
and that they are thus compelled to occupy waiting rooms and thereby
inconvenience the travelling public ¢

(b) Are Government aware that the waiting rooms on the State section
of this Railway between Lucknow junction and Bhojeepura are used as
lamp rooms and Station Master’s offices ?

Mr. P. R. Rau : Government have no information but a copy of the
questions is being sent to the Agent, for such action as may be necessary.

REFUSAL BY THE ROHILKUND AND KuMmaoN Ramway To SuppLy ErporrIO
Power 1O INDIAN EMPLOYHES.

575. *Mr. Muhammad Azhar Ali: (¢) Are Government aware that
where clectric power has been installed on the Rohilkund and Kumaon
Railway, the Company refuses to supply electric current on 'the ground
of the employees being Indians ?

(b) Will Government be pleased to state (i) if any Indians are
supplied with electric current, and (ii) their percentage as compared with
European staff ?

Mr. P. R. Rau: Government have no information but consider it
unlikely that a railway worked on business princiles like the Rohilkund
and Kumaun Railway would adopt such an attitude. I am, however,
enquiring into the matter and shall lay a further reply on the table in
due course.

PURrcHASE OF THE ROHILKUND AND KuMaAON Ramway.

57¢. *Mr. Muhammad Azhar Ali: (a) Are Government aware that
the policy of the Rohilkund and Kumaon Railway Company, has been to
hold up all improvements ?

(b) Have Government considered the question of the inadvisability of
opening new sections in Southern India—where the Members of the Board
have recently been touring for that purpose—for which loans will have to
be raised and of not raising loans for the purchase of the Rohilkund and
Kumaon Railway ?

Mr. P. R. Rau : (1) Government are not aware of any such poliey,
nor have they any reason to suspect its existence,

(b) The Honourable Member is under a misapprehension in believ-
ing that Members of the Ruillway Board have been touring for the pur-
pose of opening new sections in Southern India. I may add that the
question of starting new constractions jn Southern India or elsewhere
depends entirely or whether they are likely to be remunerative and
whether funds can be provided for the purpose at the present. The
earliest date on which the hohilkund and Kumaon Railway can be bought
out is December, 1937, and the purchase of that railway has thereforc
little to do with the other question.
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CONSTRUCTION OF PLATFORMS AND OVERBRIDGES AT MAILANI AND BHOJEEPURA
StaTioNs ON THE ROHILEUND AND KUMAON RAamLway,

577. *Mr. Mubammad Azhar Ali : (z) Are Government aware that
at Mailani and Bhojeepura stations passenger trains are admitted amongst
a lot of goods wagons, thereby endangering the lives of the public and
staff ¢

(b) Are Government prepared to advise the Agent, Rohilkund and:
Kumaon Railway, to build overbridges and platforms at those places ?
If not, why not ?

(¢) Are the orders of the 8. G. I. regarding the above being treated
with contempt ? If so, why ¢

Mr. P. R. Rau: Informatlion is being obtained from the Rallway
Administration and a reply will be laid on the table in due course.

GranT OF BEnmFIT oF ENJOYING THE oOLD ScALEs oF Pay To THE
RETRENCHED STAFF OF THE GOVERNMENT OF INDIA SECRETARIAT ON
Re-EMPLOYMENT.

p78. *Mr. 8. C. Mitra: (a¢) Is it a fact that the new scales of pay
will be applied to the staff who were in service prior to 15th July, 1931,
and retrenched after 16th July, 1931, on account of economy in the
Secretariat and its Attached Oftices ?

(b; Will Government please state the number of such mea who were
retrenched and subsequently employed and are likely to be affected by the
new scales of pay 1

{c) Are Government aware that many of these men would have been
confirmed jn the old scales of pay if there were no retrenchment ?

(d) Do Government propose to grant an option to the departments to
allow the retrenched staff the benefit of enjoying the old scales of pay %
If not, why not ¢

The Honourable Bir George Schuster : (2) Yes, the new scales of
pay will apply to all who entered the Secretlariat and its Attached Offices
on or after 16th July, 1931, including re-employed retrepched personuel.

(b) Government have unot the information readily available and do
not think the result of its colleclion would justify the labour and time
involved.

(¢) This is possible, but the question is too hypothetical for Govern-
ment to give a definite answer.

(d) No. The retrenched personnel re-employment- rules apply not
only to the Secretariat and Attached Oifices but to all other services under
‘the Government of India and it would be impossible for Government to
make an exception in the case of thesec two particular classes of offices,

HoLviNg UP OF CONFIRMATIONS OF SUBORDINATES IN THE GOVEKNMENT OF
INDIA SECRETARIAT AND ATTACHED OFFICES.

579. *Mr, 8. O. Mitra: (o) Is it a fact that the Government of
India have imposed an embargo on all confirmations of subordinates in the
Secretariat and Attached Offices 1
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(b) Will Government please state how many cases have been held up
for confirmation in the various Divisions in the Secretariat and Attached
Offices as the result of this embargo {

(¢) When do Government propose to lift this embargo and will Govern-
ment please state why this restrietion has been imposed in the case of
retrenched staff and whether they are prepared to set it aside in the case
of retrenched staff since employed on permanent posts ?

(d) Are Government aware that there is a strong feeling in this House
against this hard and unjust order %

The Honourable Bir George Schuster : (a) Yes.

(b) Government have not got the information readily available and
do not think the result of its collection would justify the labour and time
involved.

(¢) The retrenched staff, when re-employed, are in the same position
as new entrants to Government service and the embargo on confirmation
automatically applies to them. 'The embargo will be removed on the issue
of the new scales of pay which are now under publication.

(d) Government have no information.

PROMOTIONS OF ASSISTANT SURGEONS AND SUE-ASSISTANT SURGEONS OF THE
INDIAN MEeDICAL DEPARTMENT.

680. *Mr. Gaya Prasad 8ingh : (a) Will Government be pleased to
state, separately for each year, the strength in the Indian Medical Depurt-
ment during the last five years, of (¢) Assistant Surgeons, and (iz) Sub-
Assistant Surgeons ?

(b) Will Government be pleased to state the system under which
special supernumerary promotions are granted to members of the Indian
Medical Department mentioned above ¢

(¢) How many such special supernumerary promotions have been
granted during the last five years, (1) to Assistant Surgeons, and (ii) to
Sub-Assistant Surgeons ?

(d) Has promotion been given to thesc two categories of the Indian
Medical Department in the ratio of their existing strength 7 If not, why
not ?

(e) 1s it a fact that proportionately more promotions have been given
to Assistant Surgeons than to Sub-Assistant Surgeons ¢ If so, are Govern-
ment prepared to consider the desirability of making good this shortage
in future ¢

(f) Isit a fact that when a Viceroy’s commissioned officer in the Indian
Army is given the honorary King’s commissioned rank he is made to retire
after four years of that promotion ¥ Does a similar rule exist in the Indim
Medicai Department for Sub-Assistant Surgeons ? 1f not, why not ¢

(9) How many officers in the Indian Medical Department are holding
the honorary King’s commissioned rank, and for how long ?

(k) 1s it a fact that by allowing such officers to continue in scrviee for
a considerably longer period than four years, the chances of prowmotion of
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other deserving officers are retarded ¢ If so, do Government propose
to remedy this defect in the rules, so as to bring it into conformity with the
practice that obtains in the Indian Army ? )

.Mr. G. B. F. Tottenham : (¢) [ lay on tlie table a statement giving
the information desired by the Honourable Member.

(b) Special promotions are maae under the provisions of paragraph
10 of Appendix XXVII to the Regulations for the Army in India.

(¢) Two Assistant Surgeons.
One Sub-Assistant Surgeoi.
(a) and (¢). Promotions are given for individual merit alone ; the
question of ratio therefore does not arise.

(f) No, Sir. There is no tenure for an Honorary King’s Commission-
ed officer as such. The second and third parts of the question do not arise.

(g) Seven—one 5 years, two ncarly 3 years each, and the rest less
than one year each, .
(k) In view of the answer to part (f) this question does not arise.

Statement showing the strength in the Indian Medical Department of certain Officers.

Year. Assistant  Sub-Assistant
Surgeons. Surgeons.
1928 . . .. .. .. 592 895
1929 . o .. . . 585 854
1930 . .. .. .. .. 569 877
1931 . . .. . .. 556 862
1932 .. .. . . .. 530 829

AkREST OF MR. 'Drvipas Ganpu1 At DeuHIL

581, *Mr. Gaya Prasad 8ingh: (a) Is it a fact that as soon as
Mr. Devidas Gandhi, accompanied by his wife, arrived at Delhi abont the
6th August, 1933, in the night, he was served with a notice at the station
under section 3 of the Punjab Criminal Law (Amendment) Act, 1932,
asking him ‘‘ to depart from the Delhi Province immediately, and remain
outside its limits ’’, until further notice ?

(b) Are Government aware that Mr, Devidas Gandhi at once sent a
reply to the Chief Commissioner, Delhi, in the course of which he said :
““ T have absolulely no intention of participating in the Civil Disobedience
Movement in Delhi. I have chosen to come to Delhi not with any intention
of taking part in polities, but with a view to settling down here in private
life for at least a few months ”’ ; and requested the Chief Commissioner to
withdraw the order § Was this letter delivered to the Chief (‘ommis-
sioner 1

(¢) Are Government aware that in spite of the above disavowal,
Mr. Devidas Glandhi was arrested at once, and taken to the Jail ¢ If so,
why ¥ And what is the evidence in the possession of the Chief Commis-
sioner, on which he is ‘¢ satisfied ’’ that there were sufficient grounds for



QUESTIONS AND ANSWERS, 761

tyking action under the law referred to in part (a) above ¥ Did not
Mg, Devidas visit Delhi many times durirg last winter, aud did he take
part in the Cvil Disobedience Movement at the time ¢

(d). Are Government aware that in the course of his statement before
the Delhi Magistrate during his trial, Mr. Devidas Gandhi reiterated that
he hudl come to Delhi with no intention of committing any breach of the
law ! And are Government aware that the trying Magistrate held that
80 far as the question of satisfaction of the Chief Commissioner is concerned
ip vegard taq the possible aetivities of Mr. Devidas in Delhi, the eourt had
no jurisdiction to question the Local Government’s authority, and no
evidence on that point was adduced by the prosecution {

The Honourable 8ir Harry Haig : (a) Yes.

(b) Mr. Devidas Gandhi therecupon wrote a letter addressed to the
Chief Commissioner, which contained the words quoted in the Honour-
ahle Member’s question, He also said ‘‘ I have decided to take no active
part in the Civil Disobedience Movement for some months at least.’’
He expressed the hope that the Chief Commissioner would see his way to
withdraw his order ; but if he did not do so, Mr. Devidas Gandhi went on
to say that it was his clear duty, ag he conceived it, cheerfully to suffer
thehconsequen(ws, pointed ont in the text of the order, for not complying
with it.

Before handing this letter to the police Inspector he wrote a similar
docyment which he gave to the representative of the Hindusten Times
for publieation.

(¢) He was arrested two hours after the order was served upon him.
He was given ample time for deciding whether he would comply with it
by leaving Delhi. In view of the history of Mr. Devidas Gandhi’s pre-
vious activities in Delhi, the Chief Commissinner was not satisfied by the
qualified assurances of Mr. Devidas Gandhi that in faet his presence in
Delhi would not act as an encouragement to the revival of the Civil Dis-
obedience Movement there. Mr. Devidas Gandhi paid several visits to Delhi
during the early monthg of the vear. ostensibly in connection with the
Anti-Untouchability Bill. But even during that period he was also
engaged in aetivities in conmection with the Civil Disobedience Move-
ment,

(d) The words in his statement before the trying Magistrate are :

¢¢ T imagined that they (the police) were aware of the fact that I was this timne
coming to Delhi with no intention of committing any breach of the law, for the time
being at least.’’ .

Later in the same statement he mentions having written to inform
the Chief Commissioner that :

‘¢ On this particular occasion I was coming to Delhi with no intention of participat-
ing in the civil disobedience movement for some months at least.’’

As regards the latter portion of the question, regarding the fiuding
of trying Magistrate, the answer is in the affirmative,

Mr. Gaya Prasad Bingh : Was this letter written by Mr. Devidas
Gandhi delivered to the Chief Commissioner 1

The Honourable 8ir Harry Maig : I have already answered that it
the affirmative. But I am not sure ai what time it was delivered.

L222LAD c
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- Mr. Lalchand Navalrai : May I know from the Honourable Mem-
ber what kind of civil disobediznee Mr. Devidas Gandhi was engaged
in ¢

The Homnourable 8ir Harry Haig : T did not say he was engaged in
civil disobedience at the time.

Mr. Lalchand Navalral : Then, may I know what he was suspected
of ?

The Honourable 8ir Harry Haig : The position of the Chief Commis-
sioner was that his presence in Delhi would, he was afraid, act as an
encouragement to the revival of the Civil Disobedience Movement.

Mr. Lalchand Navalrai : Was his precence only in Delhi considered
to be harmful or was there any overt act ?

The Honourable 8ir Harry Haig : It was his presence in Delhi, in
view of his very marked previous activities in Delhi in connection with
the Civil Disobedience Movement.

Mr. Gaya Prasad 8ingh : Will Government kindly state the nature
of the very marked previous activities of Mr. Devidas Gandhi to which
reference has been made in the reply *

The Honourable Sir Harry Haig : I cannot give details of it, but
of the fact there is no doubt.

Mr. Gaya Prasad Singh: Were any steps taken against Mr. Devi-
das Gandhi if he engaged hiwmself in objectionable political activities in
Delhi on previous occasirns ?

The Honourable 8ir Harry Haig : I think, Sir, on various previous
occasions it had been necessary to take action against Mr. Devidas
Gandhi. I do not think this is the first time on which he has been
imprisoned.

Mr. Gaya Prasad 8ingh : My qguestion was, what were the activities
of Mr. Devidas Gandhi on previous occasions in Delhi on which the
Chief Commissioner felt justified in issuing this order ?

The Honourable 8ir Harry Haig : I have already explained to the
Honourable Member that I am not prepared to give the details, but, if
he looks at the history of 1930, I rather think he will find that Mr.
Devidas Gandhi was convieted in connection with his activities in Delhi.
1 am not quite sure.

Mr. 8. C. Mitra : May I take it that Government trusted in"
Mr. Devidas Gandhi’s words that he would not take any active part in the
Civil Disobedience Movement, but that they were merely afraid of his
presence ? Is that so ¢

The Honourable 8ir Harry Haig : It is a very equivocal statement
to say ‘‘ I am not prepared to take an active part in the Civil Dis-
obedience Movement ’’. I do not know what it means.

Mr. 8. C. Mitra : I wanted to know whether Government trusted his
words that he would not take part in the Civil Disobedience Movement.

" 'The Honourable 8ir Harry Haig : My answer is that the words them-
gelves are not clear.
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Mr. K. C. Neogy : Is it not a fact that the Chief Commissioner
referred to Mr. Devidas Gandhi’s activities about the beginning of this
year while he was in. Delhi in connection with the anti-untouchability
movement and not to the activities of this gentleman in 1930 to which
the Honourable Member has made reference ?

The Honourable 8ir Harry Haig : The Chief Commissioner took
into account ihe whole series of activifies of Mr. Devidas Gandhi in-

Delhi starting from the year 1930.

Mr. Lalchand Navalrai : Am I to understand that people who have
taken part in the Civil Disobedience Movement previously will be
arrested if they go to Delhi ? )

The Honourable B8ir Harry Haig: No, Sir. The position of
Mr. Devidas Gandhi in Delhi was a very special one.

Mr. Gaya Prasad 8ingh : Is it not a fact that Government want to
have disavowal of the intentions of these people who have taken part in
the Civil Disobedience Movement to the effect that they will not parti-
cipate in such movement, before they are released ?

The Honourable 8ir Harry Haig : No, Sir ; that is most certainly not
the case. And, in proof of what I say, I may mention that the day
after Mr. Devidas Gandhi was sentenced to imprisonment, the Chief
Commissioner sent an officer to him and said that his only object was that
Mr. Devidas Gandhi should not remain in Delhi, and that even then if
Mr. Devidas Gandhi was prepared to give an undertaking to go away
from Delhi, he could be released the next day.

Mr. Gaya Prasad 8ingh : But why should Mr. Devidas Gandhi give
an undertaking to go away from Delhi when he has distinetly stated
that it is not his intention to take part in any unlawful activities ?

The Honourable 8ir Harry Haig : My Honourable friend’s question
was whether Government wished to obtain from Mr. Devidas Gandhi a
disavowal of his beliefs. I said, that was not so. The only object of
Government is that Mr. Devidas Gandhi should not be in Delhi, and,
in support of that, T said that even now if Mr. Devidas Gandhi is pre-
pared to absent himself from Delhi, he can have his freedom at once.

Mr. N. M. Joshi : May I ask what is the object of Government, in
issuing an order against a person that he should not live in one city when
they know very well that he will have to live in some other city or in
some other place in this country ?

. The Honourable 8ir Harry Haig : Government, Sir, have no objec-
tion, as far as I know, to Mr. Devidas Gandhi living in any city in the
whole of India except Delhi. ¢

8ir Cowasji Jehangir : May T ask the Honourable the Ilome
Member whether Mr. Devidas Gandhi gave an undertaking to give up
civil disobedience ?

The Honourable 8ir Harry Haig : No : he did not. As 1 have
mentioned in my reply, what he said was that he had decided to take no
active part in the Civil Disobedience Movement for some months at lcast.

Mr. Gaya Prasad 8ingh : Did not Mr. Devidas Gandhi in his letter
say ‘‘ I have absolutely no intention of participating in the Civil Dis-
obedience Movement in Delhi. I have chosen to come to Delhi not with
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any intention of tgking part in polities, but with a view to settling down
here in private life, for at least a few months *’ 1 There is no qualifi-
oation in this statement.

i The Honourable 8ir Harry Haig : I have just quoted Mr. Devidas
Gandhi’s own words used in the same letter.

Mr. Gaya Prasad 8ingh : I have also quoted from Mr. Devidas
Gandhi’s own letter which he wrote to the Chief Commissioner, Delhi.

The Honourable 8ir Harry Haig : Quite so : and I think the words I
have quoted convey a slightly different impression from the words the
Honourable Member has quoted.

Mr. Gaya Prasad Singh : 1 have not received a reply to this part of
my guestion—what is the evidence in possession of the Chief Commis-
sioner on which he is satisfied that there are sufficient grounds for taking
action under the law ? ‘

The Honourable 8ir Harry Ha.ig : For the third time I attempt to
answer the question : 1 am not prepared to give details.

Mr. N. M. Joshi : May I ask why Delhi was considered to be parti-
cularly unsuitable for his residence and why some other towns are con-
sidered suitable 9

The Honourable 8ir Harry Haig : Because of ‘the very special con-
tacts with thie Civil Disobedience Movement in Delhi that Mr. Devidas
Gandhi has established.

EXAMINATION FOR RECRUITMENT To THE INDIAN ArMY Sgrvice Cores.

582. *8haikh S8adiq Hasan : (¢) Will Government be pleased to
state :

(1) the number of candidates that appeared at the last competitive
examination for recruitment to the Indian Army Service Corps
held in March last ;

(i) the total amount of fees realised from the competitors and the
entire Government expenditure on that seore ;

(#¢t) the total number of successful candidates which were duly
awarded qualifying certificates which stated that they were
qualified to hold the posts of store-keepers, checkers or clerks
in the above service ;

(iv) the steps which the controlling officers are contemplating for the
absorption of the so-called qualified hands ¢

(b) Do Government contemplate (¢) holding shortly any other com-
petitive examination before the alfeady successful candidates are provided
for and (#) calling on these qualified candidates to re-appear therein in
order to re-qualify themselves f .

(¢) If the answer to part (b) above be in the affirmative, will Gov-
ernment be pleased to state what are the justifications for such treatment
of the successful candidatcs ?

(d) Are Government prepared :

(1) to issue some instructions to the controlling officers to the effect
that they should not hold examinations until the already
! qualified hands are fairly provided for ; and
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(4) that the alteady qualified cahdidates ate not made to re-qualify
themselves {

M¢. @ R. F. Totteriham : (a) () 908.
(1) Fees realised—Rs. 4,555.
Expenditure (exeluding cost of supervision)-«Rs. 2,291.
(#45) Storekeepers—112.
Cletks—104.
*  Checkers—103.

(4v) While only 16 clerks’ and 12 storekeepers’ vacancies were offered
for competition, it is anticipated that 27 clerks’ appointments, 21 store-
keepers’ and 22 checkers’ will be given to candidates who gualified.

(b) (¢) Yes, in March, 1934,

(#) In accordance with the wsual practice followed by the Public
Service Commission, qualified candidates who are not absorbed before the
date of the next cxamination will not reeccive appointments uhless they are
steecessful at thut examinatioh.

(¢) The examination was competitive, and the number of vacancigs
to be filled on the result of the examination was known to candidates ;
those who were not placed high enough on the list to obtain one of the
vacancies offered have no reason t6 complain.

(d) No, Sir.

PAYMENT OF PgEMIA oN INsurance Porictes FroM THE ProviopnT Funp
BY Raniway EMPLOYEES.

583. *Bhaikh Sadiq Hasan : (¢) Are Government aware that Gov-
ernment servants who contribute to the General Provident Fund are per-
mitted to make use of that fund for the payment of premia on insurauce
policies ?

(b) Are Government also aware that the State Railway Provideat
Fund, governed by the Act of Legislature of 1925 as amended by the 1930

Act, provides that the compulsory deposit can be made use of for payment
of premia of an insurance policy by the employees ?

(¢) Will Government be pleased to state how many of the Indim
Railway employees have so far heen allowed to benefit by this rule ?

(d) Are Government prepared to issue instructions to the effeet
“thut the Indian Railway employees are allowed to borrow money out of
the Fund for the use of payment of premia towards the insurance policies ¢

Mr. P. R. Rau: (a) Yes.
(3) end (v). The State Railway Provident Fund Rules do not allow

this eoncession. Consequently only the few pensionable employees who ate
under the General Provident Fund Rules are at present allowed it. The

.amrendmont of- the, Act referred. to made no. ciange jn the logal pesition.
(d) The question is at presefit tnder donsideratiol, ™ e
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Cost oF MEErUT CoNsPIRACY CasE.

b584. *8haikh Sadiq Hasan : Will Government be pleased to state
(a) how much money was spent on the Meerut Conspiracy case and (b)

what was the result ?

The Honourable 8ir Harry Haig : I would invite the Honourable
Member’s attention to the reply given by me on the 21st February, 1933,
to part (a) of Mr. S. C. Mitra’s question No. 396 and to the statement
laid on the table on the 14th March in reply to Mr. M. Maswood Ahmad’s
question No. 474. Since the 31st January, 1933, the case has cqst the
Government of India approximately a further Rs. 48,000 mainly in connec-
tion with the appeal.

(b) The results of appeals preferred by the accused to the High
Court is as follows :

Three were sentenced to three years, one to two years, eight to one
year and one to seven months rigorous imprisonment. Five
were sentenced to the period which they had undergone in jail
and nine were acquitted.

Mr. Jagan Nath Aggarwal : Do the Government regard the results
as quite satisfactory and commensurate with the amount of expenditure
involved ¢

The Honourable 8ir Harry Haig : I am not prepared to express an
opinion of the Government on the decision of the legal tribunal, but I
would like to mention, though I have not got a copy of the judgwent
with me, that the High Court in their judgment said that the prosecution
was justified : they complimented the police and they expressed the
opinion that the offence was a serious one and ordinarily they would
have imposed a very heavy and long sentence of imprisonment.

Mr. N. M. Joshi : May I ask, in view of the fact that the trial was
‘a very long one, whether Government will give some compensation to
"those people who have actually suffered unnecessary annoyance and
loss 1

The Honourable Sir Harry Haig : No : the position of Government
is that the blame for the very long period occupied by the trial was to a
large extent on the accused themselves.

Mr. Jagan Nath Aggarwal : Is it not a fact that the High Court did
not pronounce unmistakably that the accused alone were responsible for
the delay ¢

The Honourable 8ir Harry Haig : That may be so : it was a very
elaborate case and it was necessary to put forward a great Jdeal of
evidence and a large number of documents : that inevitably occupied a
considerable amount of time ; but, at the same time, there is no doubt
that the tactics pursued by the accused, or a certain number of them,
did  delay the case very seriously.

- Mr:.N. M. Joshi : May I ask the extent to which Government were
r:s;)onsﬂ')le for the delay, and whether it will give compensation in part
. at least :

The Honourable Sir Harry Haig :* No : T do not admit that the Gov-
ernment were responsible for the delay
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. Mr. Jagan Nath Aggarwal : Is it not a fact that-a good deal of the
address of the Crown Counsel was taken up with a statement of the
doctrines of communism and so on, which the High Court held to be
entirely unnecessary ?

The Honourable 8ir Harry Haig : Government, after entrusting the
prosecution case to Counsel, ecannot interfere with his opening address.

Mr. Jagan Nath Aggarwal : Is it not possible to look back and feel
sorry for having embarked on these conspiracy cases at such expense 1

The Honourable 8ir Harry Haig : No : most emphatically not ; and I
.do hope that the House will realise that, at the time this case was
-instituted, we were faced with a very serious menace of development
of communist activities in India and that in fact the arrest and prosecu-
tion of these men gave a great set-back to what was at the time a very
'menacing development.

Mr. 8. G. Jog : In view of the experience gained in these conspirasy
cases, have Government devised a plan for simplifying the procedure
‘with a view to saving costs ?

_ The Honourable 8ir Harry Haig : That is a matter whieh, I believe,
‘will come under our consideration in connection with the High Court
judgment which, as I have said, I have not yet seen in its full detail.

Cost oF THE DELHI CONsPIRACY CASB. -

~ 585. *8haikh S8adiq Hasan : Why was the Delhi conspiracy cuse
withdrawn, and how much did it cost the Government 1

The Honourable 8ir Harry Haig : As regards the first part of the
‘question, I would refer the Honourable Member to the Communiqué
issued on the 3rd February, 1933. The total cost of the case was
Rs. 3,74,988.

Shaikh Sadiq Hasan : Is it not a great waste of money %

The Honourable 8ir Harry Haig : It was a very great expenditure of
money.

Mr. Jagan Nath Aggarwal : And what was the result achieved !

_ The Honourable 8ir Harry Haig : The result achieved, so far as the
~ particular case was concerned, I am afraid, was nothing. But action has
subsequently been taken against the principal accused.
Mr. Muhammad Azhar Ali : Have Government any intention of not
, launching any more conspiracy cases in future {
The Honourable 8ir Harry Haig : No : but the Government certainly
. hope that they will not be under the necessity of launching a case which
is likely to take, as this Delhi Conspiracy Case would have, five yecars.

Bap ConprTioNn oN Roaps mv Inpia.

586, *Rai Bahadur Sukhraj Roy : Will Government be pleased to
state : . -- o
(a) whether their attention has been drawn to the bad condition of
roads in India and the paucity of funds for improvement
ri thereof ; .
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(b) what the functions, scope and duties of the Btanding Com-
mittee on Roads are ; :

(¢) what the amount of income available for improvements with
the Standing Committee on roads is and wherefrom it is
derived ; and :

(d) whether the Roads Committee deals with the construction of
bridges also %

 'Mhe Homnourable 8ir Frank Noyce : (a) The condition of roads in
Ihdia véaries considerably. Government are, however, aware that the
10dd system of India needs development and improvement, that considep-
able Tuhds are fequired for this purpose and that sueh fuhds ate bitly

available to a very limited extent.
(b) The Honourable Member is referred to clause (7) of the Resolu-

tion on road development adopted by the Legislative Assembly on the 4th
Feébrumry, 1930.

(¢) and (d). The total amount credited to the Road Development
Account up to the end of the last financial year is Rs. 4,05,83,125 and it is
the proceeds of the additional duty on petrol of two annas per gallon
up to Beptember, 1931, and with 25 per cent. general ihcrease of duti®s,
two #hd & half annas subsequefitly. Improvement of rdads as well #e
construction of new roads or bridges may be financed from this account
an the advice of the Standing Commntittee oh Rodds.

Ruxniva of DviNg Caks For INDIAN PasseNeers IN MaiL inp Exrress
’ TRAINS.
587, *Rai Bahadur Btikhraj R0y : (a) Are Government aware that
the portion of E’gropean passengers is infinitely small eompared to Indian
passengers on railways in India ¢
(b) Is it a fact that special dining cars for Europeans are run on

important traiis oh éach railivay bit there is no arvangemenit for Thdians
on those trains ?

(¢) Do Government propose to run decent dining cars for the bsashit
of Inc&i}an passengers in mail and express trains in the near future ¢ If
not, why not ¢

Mt P. B. Riti : (a) The number of Iu¥opean pagsengéts on Indian
Railvays is naturally much smaller than the number of Indian passenges,

(b) Special dining cars are not run for Europeans only but are open
to all higher elass passengers who desire to use them.

{¢) Dining cars for Indian passengers or separate compartments for
Indian catering are alréady run by various Railways where experience has
shown that there is a demand for such amenities for the benefit for Indidn
passengers, and Railway Administrations are always willing to consider
additions where necessary. This is a matter which, I have no doubt, the
Local Advisory Committees look into. ’

Facmites To Mara™sa Ganprr For UpnIFr oF HARITANS.

_ B88. *Rai Bahadur Bukhrej Roy : (s) Will Government be pleased
to state whether they propose to give the same €acilities to Mahatma
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Candhi for uplift of Hatrijans as were given to him when he was in juil
last time ¢

(b) What is the general policy of Government with regard to the
treatment to be meted out to him in future {

(c) Has there been any communication between the Government and
Mahatina Gandhi on this subject ¥ If so, what !

The Honoutable Bir Harry Haig : I would refer the Honourable
Membet to the communiqué issued by the Government of India on the
18th August, 1933.

BoMBING o# TkiBat, Arka oN t*HE NokrH-Wesr FroNTiER.

589. *Rail Bahadur Bulthraj Roy : Will Government be pleased to
state :
(a) the reasons for and the circumstances under which the bombing
of tribal area was begun on’ the North-West Frontier ;

(b) how the rebellion originated and why preeautions wett nnt taken
beforehand to prevent it ;

(¢) how many persons were killed or wounded in the opération ?

Mr. G. R. F. Tottenham : (¢«) The Honourable Member is referred
to the statement made in this House by His Excellency the Viceroy on
August 30th.

{(b) As the Honourable Member will have gathered from the statement
referred to above, no rebellion has taken place.

(¢) No persons weré killed and so far as can be ascertained, only one
man was injured.

RESFRVATION OF ACCOMMODATION TFOR LADIES ON THE GreaT INDIAN
PENINSULA RATLWAY.

590. *8eth Liladhar Chaudhury : (a) Are Government aware that
the Great Indian Peninsula Railway complies with section 64 of Indian
Railways Aect only in the case of Mail trains and not in that nf Express or
Passenger trains ¢ .

(b) Will Government be pleased to state whether section 64 of the
Indian Railways Act makes it obligatory on the Railways to reserve accom-
modation for ladies whilst Rule 101 of the Coaching Tariff, Part 1 (a)
of the Great Indian Peninsula Railway makes it permissible  If so, how
do Government justify this ?

(¢) Will Government be pleased to state what would be the conse-
quences if a Iady after giving 24 hours notice, as per Rule 101 of the
Coaching Tariff, Part 1 (a), Great Indian Peninsula Railway, is unable
to travel on the particular day due to unforeseen circumstances 1

Mr. P. R. Rau : (a) Government are informed that the Great Indian
Peninsula Railway complies with section 64 of the Indian Railways Act
in every respect in every train that is run by that Railway.

(d) Section 64 of the Indian RailwAys Act makes it obligatory om
Rnilways to reserve for the excdusive wse of females one compartment ab
“least of the lowest class of carriage forming part of; the train. There is



770 LEGISLATIVE ASSEMBLY. [4TH S8EPT. 1933

‘nothing in rule 101 of the Great Indian Peninsula Railway’s Coaching
Tariff which is inconsistent with section 64 of the Indian Railways Act.
Rule 101 (¢) quoted by the Honourable Member refers to upper class
accommodation ; under rule 101 (b) it is stated that a third class carriage
or compartment is reserved for women travelling third class in every train
booked to carry third class passengers. On the only train on which third
class passengers are not carried, viz., the Deccan Queen, ladies reserved
compartments are available both for first and second class.

(¢) 1 am afraid, Sir, I am quite unable to say what would be the
consequences to the lady missing her train. That would depend on the
object of her journey and its urgency. I can quite imagine that, in certain
circumstances, the consequences might be very serious.

Mr. Lalchand Navalrai : May I know if the Honourable Member is
aware of the practice that if the family of a passenger is travelling by
this exclusive carriage and if there is no other lady passenger in that
‘compartment, that passenger is permitted to travel along with his family
who is occupying the ladies’ edmpartment ?

.M.r. P. R. Rau: Does the Honourable Member refer to the Great
Indian Peninsula Railway !

Mr. Lalchand Navalrai : Any railway ¢
Mr. P. R. Rau : I think he had better put a question on the paper.

Leave anp PmnsioN oFr MmitaARY EMPLOYEES. INVALIDED DURING THB
GrEAT WaR.

591. *Rai Bahadur Kunwar Raghubir 8ingh : Will Government be
pleased to state :

(a) the period of leave on full field service rate of pay and allow-
ances which was admissible to military employees invalided
to India during the currency of the Great War, 1914-18, and
the regulations or Army Department letters concerning the
same ;

(b) whether invaliding of military employees to India was followed
by immediate and simultaneous striking their names off the
field service rolls, or all invalidings in general were at first
made only to reduce congestion in hospitals on field service
without striking their names off the field rosters ;

(¢) if it is a fact that generally all military employees on being
invalided to India were at first kept on field service rolls and
remained so until their medical examination approximately
three months after their return to India by the convalescent
depot or hospital to which they came in India from field
service ; : ’

(d) if it is a fact that names of military employees were only
struck off the field service rosters from the date of receipt
of intimation from India by the field authorities about the
unfitness of the said employees' for fleld service ascertained

- by medical examination ; i
(e) if it is not correct that according to the latest orders regarding
disability pensions of non-combatants of the Indian Army and
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- allied departments, as given in paragraph 224-A, Pension
Regulations for the Army in India as corrected by correction
slip No. 13 of May, 1930, the disability pensions claims are
to be based on the rate of pay drawn on the date of contracting
the disease or disability or on the rate of pay drawn on the
date of final removal from the service, whichever of the two
is more favourable to the individual ;

(f) it it is a fact that the relative military ranks of non-combatarits
for the purposes of disability pensions are defined in para-
graph 239 of Pension Regulations, and that these relative
ranks progressively rise from a sepoy to a Subadar according
to the comparative salaries drawn by individuals dealt with
in the paragraph ¢

Mr. @. R. F. Tottenham : (¢) Under India Army Orders Nos. 76
and 518 of 1915 the period of leave admissible was 3 months for officers
and Indian soldiers, and 4} months for Gurkha soldiers.

(b), (¢) and (d). A person invalided to India was struck off the
strength with effect from the date on which the Force to which he
belonged received official intimation that he would not return, or on the
expiry of 3 months after his embarkation from the Force, whichever
was earlier.

(e) Yes, but paragraph 224-A does not apply to those non-combatants
whose claims to wound or other extraordinary pensions are governed by
the Civil Service Regulations, s.e., those receiving more than Rs. 200 a
month.

(f) Yes.

Lrave anp PENstoN oF MiLiTARYy EMPLOYEES INVALIDED DURING THE
GrEaT WaR.

592. *Rai Bahadur Kunwar Raghubir 8ingh : (a¢) Keeping in view
the provisions of paragraph 224-A of Pension Regulations, as corrected by
correction slip No. 13 of May, 1930, will Government be pleased to lay on
the table of this House a statement showing, with reference to paragraph
240 and the last sentence of 239, Pension Regulations, the relative military
ranks that will be assigned for the purposes of their respective disability
pensions to civil subordinate non-combatants of the Indian Army Depart-
.ments as per particulars given below

Bubstantive pay on Field Bervice  Pay on final retirement

in 1914.18 when disease was from the service in 1928,
contracted. 1929 and 1930.
‘A. Rs. 30 per mensem. Rs. 155 per mensem.
B. Rs. 30 per mensem. Rs. 175 per mensem.
C. Rs. 30 per mensem. Rs. 199 per mensem.
-D. Rs. 50 per mensem. Rs. 200 per mensem.
E. Rs. 50 per mensem. Rs. 250 per mensem.
F. Rs. 50 per mensem. Rs. 350 per mensem.
. G. Rs. 60 per mensem. Rs. 450 per n.ensem.
‘H. Rs. 60 permensem.. Rs. 700 per mensem.
L Rs. 60 per mensem. Rs. 900 per mensem.
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() With reference to part (a) above, supposing all the five indi-
viduals referred to at items A to E retired after a service of full 29 years
and all with one hundred per cent. disability contracted on field service,
will Government be pleased to state what aggregate pension (service and
disability pension both combined) will they respectively be eligible for per
month ¢ (The average of their last threc years salaries is given below for

information.) For ordinary pensions they all served under the Civil Ser-
vice Regulations :

A. Rs. 145 per'mensem.
B. Rs. 165 per mensem.
C. Rs. 190 per mensem.
D. Rs. 192 per mensem.
E. Rs. 240 per mensem.

Mr. G. R. F. Tottenham : I lay on the table a statement gividg the
information asked for by the IIonourable Member.

Statement.
(@) A, B,andC. .. . .+ Subadar.
' Sub-Conductor.
. .e .. Conductor.
.o .. 2nd Lieutehant.
.e .. Lieutenant.
Captain.
.. .. .. .. Major.
‘) 4 B,andC. .. . .. Rs. 150 8 month.
D.

. HmemEY

Rs. 96 a month as servioce pension plus 33 shill-
ings a weelt as disability addition uhder the
War Warrante.

. . Rsl205monthusomoopenmbnpmuﬁm-
ings-a week as disability additioh uf
the War Warrants.

E.

~——

Leave AND PENsiON oF MiurrArRy EMPLOYEES INVALIDED DURING THE
GREAT WaR

593. *Rai Bahadur Kunwar Raghubir 8ingh : Will Government be
pleased to state if it is a fact or not that the men senior in all respects, vz,
senior in retiring pay, senior in grading, senior in length of service an
senjor in the quality of services rendered will be eligible for higher relative
military ranks and a higher amount of aggregate pension as compared to
their juniors referred to in the preceding questions {

Mr. G. R, F. Tottenham : With your permission, Sir, I propose to
answer questions Nos. 593 and 594 together. .

No such principles hﬂe been emmmuté& bﬂ: ﬂils would certainly
be the ordinary. effeet. of the rules. . .-~ -

. .,’.‘.. e
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Lpave 439 PgasioN or MimigarYy EMPLOYEES INVALIDER DURING THB
c GreaT WaR. ‘

1694. *Rai Bahadur Kunwar Raghubir 8ingh : Will Government be
pleased to state if it is a fact or not that it is an established principle
and practice of Government that no man senior in all respects, viz., length
of service, amount of monthly pay, departmental grading and quality of
services rendered will rank junior in relative rank and earn less aggregate
peusion than his junior in all respects ?

LeAave aNp PeNsioN oF MiLiTARY EMPLOYEES INVALIDED DURING THE
. GreaT WAR.

695. *Rai Bahadur Kunwar Raghuhir 8ingh: Will Government be
pleased to state if it is a fact that the provisions of paragraph 224-4,
Pension Regulations; in their original form as well as when corrected by
gorrection slip No. 13 of May, 1930, were intended for general application
without any limitations of pay or restrictions of any other kind ? 1f not,
will Government be pleased to explain the general application of those
provisions {

Mr. G. R. F. Tottenham : With your permission, Sir, I propose to
answer questions Nos. 595 and 596 together.

The attention of the Honourable Member is invited to my reply
to starred question No. 591 (e¢). Government are not aware of any
case of the kind referred to at the end of starred question No, 596.

Leave AxD Pension oF MiLrraAry EMPLOYEES INVALIDED DURING THE
GREAT WaR,

1596. *Rai Bahadur Kunwar Raghubir 8ingh : Is it not a fact that
the concession and privilege allowed in paragraph 224-A, Pension Regu-
lations, as corrected by correction slip No. 13 of May, 1930, are freely
given by the military pension authorities in the case of people drawing
Rs. 40 or Rs. 50 per month when on field service in 1914-18 and retiring
on salaries below Rs. 200 per month, say. between Rs. 150 and Rs. 199 per
month, whereas the same concession and privilege are totally denjed to
individuals drawing the same rate of pay, viz., Rs. 40 or Rs. 50 per month
when on field service in 1914-18, but who were promoted to Rs. 200 per
mensem and over by the time of their retirement ? Is it a fact that this
resulted in jumiors in pay, grading in service and service, ete., getting
higher relative military ranks and higher rate of aggregate monthly pension
than their seniors in pay, grading and service, ete. ?

STATUS OF TEACHERS OF THE EAsT INDIAN RaiLway INDIAN SciiooLs.

597. *Mr. A. Dag: (¢) Are Government aware that in the replies
given in this Assembly on 8th February, 1933, to question No. 296 (a),
(¢) and (e) by Mr. M. Maswood Ahmad, and on 9th February, 1933, to

tFor answer to this question, sec answer to question No. 593.
tFor answer to this question, see answer to question No. 593,
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question No. 319 (a), (¢) and (¢) by Pandit Satyendra Nath Sen,
Mr. P. R. Rau, Financial Commissioner, Railways, affirmed that :

‘‘teachers of the Indian Schools maintained by the East Indian Railway ad-
ministration are Government servants ’’;

‘¢ that teachers should receive pay on about the same level as they would receive
if they were employed in a school run by the Local Government.’’

‘¢ In the opinion of the Railway Board teachers employed in schools maintained
by the Railway administration for the education of Railway children are
Railway employees even though the teachers may actually be cmployed by
the local committees of the several schools ’’ ¢ .
(b) Isit a fact that similar statements were made on behalf of Govern-
ment in replies to questions by Pt. Hirday Nath Kunzru on 1st February,
1928 and 12th September, 1929 and in the course of the Railway Budget
Debates on 25th February, 1928 and 21st February, 1929, and in the
replies of the Railway Board to the reference made by the Agent, East
Indian Railway, in June, 1928, and also in the replies given on behalf of
Government to question No. 21 in the United Provinces Legislative Council
on 19th February, 1932 ¢

(¢) Are Government aware that against the aforesaid statements of
the Government, the East Tndian Railway Administration do not treat the
teachers of the East Indian Railway High Schools for Indians as Railway
servants and the Agent, East Indian Railway, has recently written to the
Income-tax Commissioner, Bengal ‘¢ that teachers of the East Indian Rail-
way Indian Schools are not Railway employees within the meaning of item
10, para. 4 of the Income-Tax Manual, but are employees of the various
school committees >’ 1

P. R. Rau: (a) No. Sir. I affirmed nothing of the kind. I merely
said that the questions contained in certain questions were substantially
correct.

(b) As regards the first part of this question T would refer the
Honouralile Member to the reply 1 gave to Pandit Satyendra Nath Sen’s
question No. 274. Government have no information about the replies given
in the U. P. Legislative Council.

(¢) Government have no information but are enquiring into the
matter.

Mr. A. Das : Are these passes granted to Anglo-Indian teachers of
the Oakgrove School ¢

Mr. P. R. Rau : T have already explained more than once on the floor
of this Ilouse that these first class passes were granted to certain staff of
the Oakgrove School by the late Board of Directors of the East Indian
Railway, and Government have decided that this concession should be
treated as personal to themselves and not applicable to their successors.

Mr. A. Das : What is the reason behind it ¢

Mr. P. R. Rau : Behind what ?

Mr. A. Das : Behind the decision of the Government to give this sort
of unfair and special treatment in granting first class passes to Anglo-
Indian teachers %

Mr. P. B. Rau: I am afraid my voice hds not reached the Honour-
able Member. Tt is not a decision of the Government, but of the late Board
of Directors.



QUEBTIONS AND ANSWERS. 775

Mr. A. Das : Are there any special privileges attached to Anglo-
Indian and European teachers of the Oakgrove School ?

Mr. P. R. Rau: No, Sir ; Government have already decided that
these concessions will not be granted to the successors of these tcachers.

IswtUE OF PaAssEs To THE TEACHERS OF THE EaAsT INDIAN RaiLway INDIAN
ScHOOLS.

598. *Mr. A. Das : (a) Will Government be pleased to state whether
letter No. 2740|T.!A., dated the 31st March, 1933, from the Director,
Railway Board, to the Agent, East Indian Railway, providing uniformity
of Free Pass Rules in Indian Railways, includes the teachers of the East
Indian Railway Indian Schools also ¢ If not, why not ¥ Ias any other
Department of the East Indian Railway been similarly left out ¥ If so,
which ?

(b) Are there any employees of the KEast Indian Railway in the
ofticers’ grade who get second class passes under Supplementary.
Rules 17 and 34 on account of drawing salaries below Rs. 750 p. m. 1 If
80, vill Government please lay a list of such Railway officers on the table
of this House ¥ Does this condition apply to the Principal, the Head-
master, the Headmistress and other assistant masters and mistresses of
the Fast Indian Railway Oakgrove School for Anglo-Indians also § 1f
not, are Government aware that such a condition has been made applicable
to the Headmasters of Indian Schools maintained by the East Indian
Railway, and will Government please state the reasons for this exceptional
treatment and distinction ?

Mr. P. R. Rau : (a) The letter in question applies to all staff to whom
privilege passes are granted under the pass rules.

(b) Employees in the officers’ grade are ordinarily granted first
class passes on all Railways.

I have already explained that the first class passes granted to certain
staff of the Oakgrove School by the late Board of Direcetors of the East
Indian Railway Company have been treated as personal to themselves.

STATUs OF TEACHERS OF THE EasT INDIAN Raiwway Inpian Scrioovs.

599. *Mr. A. Das : Is it a fact that the Agent, East Indian Railway,
has ruled that teachers of the East Indian Railway Schools are not Rail-
way servants in the same sense as other Railway servants are ¥ Will Gov-
ernment please state what this ruling signifies and how is it reconciled
with the replies given in this House to questions already referred to and
the decision of the Railway Board arrived at in June, 1928 ?

Mr. P. R. Ran : As I have already stated in reply to question No. 274
put by Pandit Satyendra Nath Sen, Government have not seen the ruling
referred to, but are obtaining information from the Agent, East Indian
Railway, on the matter.

StaTUS OF TBACHERS OF THE EaAsT INDIAN Ramtway INpiaN SomooLs.

600. *Mr. A. Das : (a) Is it a fact that in reply to question
No. 324 (d) by Pandit Satyendra Nath Sen it was stated in this House
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on the 9th February, 1933, by Mr. P. R. Rau, Financial Commissjoner,
Railways, that : '
‘¢ Teachers have a right of appeal to the Agent. If a subscriber to Provident
Fund is dismissed with forfeiture of the bonus contribution to his provident
fund, an appeal lies to the Railway Board ’’ ¢
(b) Are Government aware that appeals of the teachers of the East
Indian Railway Indian Schools are not forwarded to the Agent at all but
are disposed of by his secretary, in spite of the fact that the appeals are
against his own decisions arrived at by him or confirmed by him in his
capacity as Superintendent, Fast Indian Railway Schools ¢ Are Gov-
ernment prepared to order thet in future the appeals be duly considered
by the -Agent and not left to he disposed of by his very same subordinate
against whose decisions they are made f

Mr. P. B. Bau: (a) Yes.

(b) I am sending a copy of this question to the Agent, East Indian
Railway, for any action that may be considered necessary.

SrtATus OoF TEACHERS OF THE EAST INDIAN Rammway INDIAN ScHooLS.

601. *Mr, A. Das: (a) Are Government aware that the Headmasters
of gll Local Government schools in all provinces are gazetted officers ¢

(b) Are Government aware that the Principal, the Headmaster, the
Headmistress, and several ascistant masters and mistresses of the Last
Indian Railway Oakgrove School for Anglo-Indians are gazetted officers !

(¢) Is it a fact that in the reply given to question No. 793 (¢) and
(d) on the 20th March, 1933, Mr. P. R. Rau stated that ‘‘ it has Deen
decided that the Headmasters of the Railway High Schools will be treated
a8 First Class Officers for purpose of travelling to the same extent and
under the same conditions as Headmasters of High Schools under the
Provincial Government concerned with whose pay their pay has been
assimilated '’ ¢

(d) If the replies to parts (a), (b) and (¢) above be in the affir-
mative, will Government be pleased to state :

(¢) if the Headmasters of the East Indian Railway Indian High
Schools have been gazetted as railway officers. If not, why
not ; .

(#6) if they are now actually granted first class passes like all
railway officers 7 1f not, why not ;

{#¢) if they are actually treated as first class officers in the day
to day administration and allowed to exercise the same
powers and enjoy the same status as the Headmasters of
Provincial Government schools for Indians or the Principal
and the Headmaster of the East Indian Railway QOakgrove
School for Anglo-Indians ¢

* (e) If the reply to part (d) above be in the negative, will Government
be pleased to state why is this distinction made in the case of Headmasters
of East Indian Railway Schools for Indians only, and when will Govern-
ment be pleaged to remove these distinctions 1

Mr. P. R. Rau : (a) Government are not aware of the position in all
provinees but they are aware that in certaiq provincgg Headmasters of
High Schools belong to the Provincial Educational Service.
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(b) The Principal is a gazetted officer. As I have explained in reply
to another question certain other posts in that school were declared by
the Board of Directors of the late East Indian Railway Company to be
equivalent to the officers’ grade.

(¢) Yes.
(d) (3) No, but the matter is under consideration.

(%) and (4). I would draw the Honourable Member’s atlention to
the reply given by me to part (e¢) of question No. 275.

(e) Does not arise.

S1ATUY OF TEACHERS OF THE EAsT INDIAN RAlLWAY INDIAN ScHooLs.

602. *Mr. A. Das : (¢) Has the attention of Government been drawn
to the reply given on behalf of Government to question No. 55 (a) by
Rao Krishnapal Singh in the United Provinces Legislative Council on
13th June, 1932, that :

‘¢ in respect of leave the position is as follows :
(1) for those members of the teaching staff of the Oakgrove School who were
in service on March 31st, 1930, and

(2) for the teaching staff of all other schools maintained by the East Indian
Railway in the United Provinces, there are no prescribed rules. The
members of the teaching staff who were engaged after March 31, 1930,
are governed by the New Rules published under the Railway Board’s
resolution No. 8373-E. of February 20, 1930. Teachers who are in the
Officer’s grade, are ordinarily nllowed the same leave privileges as are
admissible to other officers of the Railway under the East Indinn Rail-
way Leave Rules. Teachers of this class are to be found only in the
Oakgrove School *’ ¢

(&) If the reply to part (a) above be in the affirmative, will Govern-
ment be pleased to state :.
() the reasons for these distinctions ;
(%) why the East Indian Railway Leave Rules apply to teachers in
the ‘¢ officers’ erade to he found in the Oakgrove School ”’
only and mot to the Headmasters of the East Indian Railway

High Schools also, keeping in view the reply of Mr. P. R. Rau
to question No. 793 (¢) and (d) of the 20th March, 1933 ;

(#42) if there are any other class of Railway employees on the East
Indian Railway for whom there are mno preseribed Jeave
rules ¢ If so. which class of employees ? 1f not, will Gov-
ernment be pleased to state why there are no prescribed
leave rules for Headmasters and teachers of the East Indian
Railway Indian Schools in service on March 30, 1930 ;

(iv) whether the old East Tndian Railway Leave Rules are more
liberal than the new East Indian Railway Leave Rules ;

(v) whether under thé present arrangement teachers engaged after
March 31, 1930, are not in a position of much greater ad-
vantage than their seniors in service, viz., those who were in
service on March 31, 1930. If so, why ;

(vt) whether it is a faet that under clause 4 of the agreement for
teachers, enforced in all Fast Indian Railway Indian Schools,

L222LAD ]



778 LEGISLATIVE ASSEMBLY, [4TH SEPT. 1933.

all the rules of the East Indian Railway apply to the teachers
equally with the other employees of the East Indian Railway ?

Mr. P. R. Rau: (o) No. Sir: but I am quite content to accept
the Honourable Member’s statement on the point.

(b) I am obtaining certain information to enable me to give a

complete reply to this question and shall lay a reply on the table in due
eourse.

Mr. President (The Honourable Sir Shanmukham Chetty) : Short
Notice question by Mr. James.

SHORT NOTICE QUESTION AND ANSWER.
AssassINATION OF MR. BURGE, DisTRicT MAGISTRATE OF MIDNAPORE.

. Mr. F. E. James : Will Government be pleased to make a statement
giving full information as to the assassination of the District Magistrate of
Midnapore ¢

The Honourable 8ir Harry Haig: The circumstances of this
dastardly outrage, so far as they have been ascertained at present, are as
follows. Mr. Burge was assassinated at about 5-15 p.M. on Saturday on
the police football ground at Midnapore. He was about to play football
for the Town Club. Both assassins were on the field with players of the
opposite side, the Muhammadan Sporting, who were practising before the
match. As several of the players of the Muhammadan Sporting side wore
dhoties, the assassins were unnoticed. Mr. Burge walked on to the field
leaving his personal guards on the touch-line. As Mr. Burge approached
the goal, the assassins separated from the players and attacked. Omne fired
tive shots with an automatic pistol into Mr. Burge’s back from two or three
yards range, the other fired three shots from the front at about the same
range. Mr. Burge fell and expired within one minute. Mr. Norton Jones,
Additional Superintendent of Police, who was also about to play and was
a short distance away, immediately tackled the second assassin and was
fired on. He struggled with the man who was shot by Mr. Burge’s per-
sonal guard and secured. The name of this man was Mrigendra Datta,
and he died at 8-30 on Sunday morning. The other assassin was named
Anath Panja. He was tackled by Reserve Inspector Smith and was shot
dead on the spot by the personal guards. Both assassins belong to
Midnapore, and were political suspects. A cordon was formed round the
ground within a few minutes by the police and troops, and four men were
ayl)prehended. Mrs. Burge was not present when the assassination took
place.

I should like to take this opportunity of expressing on behalf of the
Government of India their profound regret at the loss of this fine officer
ai the hands of assassins and their very deep sympathy with Mrs. Burge.

Mr. 8. G. Jog : Have the antecedents of these three Bengalis becn
12 Noox. ascertained ? .

The Honourable 8ir Harry Haig : T have given the information in
my possession.
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Mr. F. B James : May I ask two questions arising out of the
gnswer § First, is it not a fact that two of the predecessors of Mr. Burge
were murdered in the Midnapore district during the last two or three years
and, secondly, will Government make a suitable provision for the depend-
ants of Mr. Burge ¢

. 'The Honourable 8ir Harry Haig : It is true, Sir, that two District
Magistrates of Midnapore have been murdered within the last three years
and that this is the third. I think the Honourable Member may be quite
assured that suitable provision will be made for the dependants of
Mr. Burge.

8ir Cowasji Jehangir : Mr. President, I desire on behalf of my party
and myself to assoeiate ourselves with the remarks just made by the
Honourable the Home Member that the Civil Service has suffered a great
less by the death of Mr. Burge and I may say that India has also suffered.
Sir, the assassinations in certain parts of India have become frequent as
has just been said by my friend, Mr. James, and I am certain that none
regrets these incidents more than the Members of this House. 1 also feel
eonfident that these acts, far from helping this country towards the goal
which we have in view, act as a definite setback to our ambitions, our
desires and our life-long ambitions that this country should ultimately, if
not immediately, attain Dominion Status. Many Englishmen also feel that
aets of this kind will not help us. We regret it not for that reason only,
but, again, I may mention for the more substantial reason that it is the loss
of a gallant officer.

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : Sir, it is with deep regret that we have heard of
the outrage in Midnapore, putting an end to the life of an officer who was
doing his duty and who was going to play football. The depths to which
revelutionary criminalisn could descend could not go further than this
and I believe the time has come not only to express our genuine regret
against such dastardly outrages, but also to organise a campaign in Bengal
and the country as a whole to put an end to the unseemly atmosphere
detrimental to the better understanding between India and England and
Englishmen in India who, according to their best light, are serving this
country as well as their country. Sir, it is with a sense of horror that we
view these outrages and it is time that we backed our words by some kind
of active propaganda so that the fair name of India will no longer be
disgraced and our fair traditions no longer polluted by the foul hand of
the assassin. We deeply sympathise with the bereaved family and we do
hope that Government will make every provision for the unfortunate widow.

Mr. K. €. Neogy : Sir, I desire to associate myself and my friends
with all that has fallen from the Deputy Leader of the Independent Party
and the Deputy Leader of the Nationalist Party. I do not think it is neces-
sary for me to say that we deeply abhor such dastardly crimes and that
our deepest sympathies go out to Mrs. Burge and other relations of the
deceased.

Mr., R. 8. 8arma : Mr. President, I wish to associate the Central
Party and myself with the feelings of horror and expressions of sympathy
expressed on this occasion by the Leaders of the Parties in this House.

8ir Leslie Hudson : I wish to associate myself, Sir, with the
remarks that have fallen from the Honourable Members of the other side

L222LAD D2
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of the House and also from the Honourable the Home Member on this
horrible deed. Mr. Burge was known to more than one of the Members
of our Group here and, therefore, the feelings with which the uews was
received by us yesterday can be imagined. Our deepest sympathy goes
out to Mrs. Burge in this tragedy which has fallen upon her.

Major Nawab Malik Talib Mehdi Khan : Sir, I associate myself with
all the sentiments that have been expressed on the floor of this House on
the death of Mr. Burge. Sir, the time has come—I think it came long
ago—when some drastic action should be taken to preserve the life of those
who come out to this country to teach us the ways of good citizenship.
Our deep sympathies go to Mrs. Burge in her bereavement.

8ir Abdulla-al-Mimiin S8ubhrawardy : Sir, as a Member from Bengal,
as one closely associated with Midnapore as the first elected non-official
Chairman of its District Board and one who had the privilege of the
acquaintance of Mr. Burge, I rise to associate myself and the Members on
this side of the House with what has fallen from the Honourable the Home
Membher. Whilst our deepest sympathy goes out to Mrs. Burge and the
Government of Bengal, we desire to give expression to our feelings of
horror and indignation at the dastardly outrage and act of insensate folly
perpetrated by thoughtless youths which retard the attainment of India’s
freedom which is nearest the heart of all true Indian patriots.

Mr. Amar Nath Dutt : Sir, I wish to associate myself wholeheartedly
with what has fallen from the Leaders on this side as well as the Honour-
able the 1ITome Member, Sir, it is in defiance of the culture and religion
of our race- that this cult of bomb and murderous outrages have been
introduced in India and the sooner this cult of assassination disappears
from our 'sacred land, the better. I think every one in this House will try
to co-operate to eliminate this deadly poison from our land, and thus
ensure the progress of civilization on constitutional lines. Our sincerest
sympathy goes to the bereaved widow and other members of the family of
this gallant officer, who laid down his life at the altar of duty.

Major Nawab Ahmad Nawaz Khan : Sir, I also associate myself with
the remarks that have been made by all the previous speakers.” Besides
that, I wish to appeal to all the elected Members and the Leaders that
they should give wide publicity in the Press to their feelings of hatred
and horror for such crimes so that in future the public should know
what a harmful thing this is.

Mr. President (The Honourvable Sir Shanmukham Chetty) :. 1
wish to associate the Chair with the expressions of regret and sorrow
at the assassination of a faithful public servant. I have no doubt that
what has fallen from the lips of the various Leaders of Parties in this
House would show to India and the outside world in the most unmis-
takable terms the unequivocal condemnation of such acts by the better
minds of India as represented in this House.

MOTION FOR ADJOURNMENT.
AvriaL BoMBARDMENT OoN Korkal IN THE TRANS-FRONTIER,

Mr. President (The Honourable Sir Shanmukham Chetty) : I
have received a notice from Maulvi Muhammad Shafee Daoodi that he
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proposes to ask for leave to make a motion for the adjournment of the
business of the .Ho.use today for the purpose of discussing a definite matter
of urgent public importance as follows :

‘* The unsatisfactory reply given by Government to the short notice question put
today in regard to the acrial bombing of Kotkai.”’

I have to inquire whether any Honourable Member has any objection to
this motion.,

The Honourable 8ir Joséph Bhore (Leader of the House) : Sir, if I
take objection to this motion, it is not because Government desire to burke
any discussion on this matter, but purely because it raises a question which
may be of very great importance to the practice and procedure of this
House. What the Mover wants to do is to discuss the bombing of Kotkail
and not any answer that was given by my Honourable friend,
Mr. Tottenham, on the 1st September. You, Sir, were pleased to rule on
‘the 31st August that this matter had ceased to be a matter of urgent
importance within the meaning of rule 12 of the Legislative Assembly
Rules. 1 submit, Sir, that a matter which had ceased to be of urgent
‘importance or of recent occurrence on the 3lst August cannot again
become urgent on the 4th September merely because Government, as a
matter of dourtesy, replied to a short notice question in anticipation of
another question which appears on the notice paper. 1f, Sir, it is argued
that though the matter itself has ceased to be urgent, the reply of Govern-
ment has conferred on it a fresh urgency, then, Sir, I submit that if that
argument were accepted, it might lead to serious consequences for this
House. It would mean that any motion of this kind which refers to'a
matter of any distant date should be admitted, simply becausc a question
has been asked and answered and a Member of this House considers that
the answer was unsatisfactory. It follows that any Member of this House,
“who has lost his opportunity to move the adjournment of the House, would
revive that opportunity by simply putting a question, obtaining an answer
and then saying that it was unsatisfactory. In this particular case, Sir,
I would bring to the notice of the House that the would-be Mover of this
motion obtained no further relevant information from the reply given to
him by Mr. Tottenham on the 1st, I say he obtained no more information
than was available in His Excellency’s address to both Houses on the 30th
"~ August. TIt, therefore, follows, I submit, that the position today is exactly
the same as the position on the 31st when you were pleased to hold that the
matter was not a matter of recent occurrence. The point, in short, that
I wish to make is this. If a motion for adjournment is to be bused on an
- answer to a question given in this House, the question itself must relate
to a matter of recent occurrence.

Maulvi Muhammad 8hafee Daoodi (Tirhut Division : Muham-
madan) : I am surprised to hear the Honourable the Leader of the
.House taking objection to this motion for adjournment T find that he
treats the subjeet as one which is of ordinary importance and as if it
~was a subject in which no great interest has been evineed in the country.
The Honourable Member ought to know that there is intensc feeling 1
- the country -and I-would, therefore, urge upon the Government that they
.should allow all opportunity to discuss the pros and cons of the question,
_all sides of the questions, in order to show. to the publie what the view-
.. point of the Government is and in order that the Government may learn
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[Maulvi Muhammad Shafee Daopdi.]

from us, the representatives of the people, what people think of their
action at Kotkai. If they do not allow a discussion at this stage, I do
not know whether they will have to face something more serious and, for
that reason, 1 would again urge that the technical objection that has
been taken on a matter of this vast importance should be dropped and
the matter should be allowed to be discussed on the floor of the House.
The other day, of course, we derived much knowledge from the reply
given by our Honourable friend, Mr. Tottenham. It was obviously
beyond the scope of supplementary questions to elicit more definite and
accurate reply from the Honourable Memher. We, at any rate I and
many of my friends here interested in the question, had no knowledge
that supplementary questions were going to be put that day. Whatever
the Honourable Member said on that occasion was unsatisfactory, because
he took shelter on many questions under the confidential nature of the
thing and we could not elaborate our arguments, which we feel the public
want us to put bhefore the Government. Now, the urgency which arose
after the reply of Mr. Tottenham was this that Mr. Tottenham’s reply
showed that there was no justification whatsoever for the military opera-
tions at Kotkai, much less for the bombing operations and, thercefore, I
gay that the matter shonld be elaborately discussed in this House so that
the people may know the whole facts.

- Mr. B. Bas (Orissa Division : Non-Muhammadan) : I want to
a8k one question of my Honourable friend.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
House is discussing a point of order and the Honourable Member
cannot ask questions. On the 31st August, the Chair gave the interpret-
ation on the rule relating to urgency with regard to motions for adjourn-
thent, an interpretation which is borne out not merely by the language
of the rule itself, but by the well established precedents in this House.
Today the Honourable Mr. Shafee Daoodi asks for leave to move the
adjournment of the House on the ground of the upsatisfactory answer
given by the Honourable the Army Secretary to a short notice question
on that subject. The Chair takes it that it is the intention of the
Honounable Member not simply to censure the Government for giving
an unsatisfactory reply, but to avail himself, if he gets the leave of the
House, of that opportunity to discuss the main question, that is, the
bombing at Kotkai.

Maulvi Muhammad Bhafee Daoodi : Also to censure the Govern-
ment for the military operations which they took at Kotkai without any
Jjustification much less for bombing by air.

Mr. President (Tlie Honourable Sir Shanmukham Chetty) : It has
been in the past the practice in this House to move the adjournment of
.the House on the unsatisfactory reply given by a Member of Government
to a question. The Chair has now to decide whether, in the light of #ll
the circumstances connected with the present case, the motion sought
.to be moved by the Homnourable Member is in onder. The Chair mikt
‘say that the general line of argument adopted by the Honourable the
Leader of the House in taking an objection to this motion is wvalid.

here seems to be an impression in the minds of certain Honourable
Members, at any rate, that the mere fact that the answer to a question
is unsatisfactory is in itself a sufficient ground fo mdke a motion for
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adjournment on that point ipso facto in order. The Chair should distinetly
,rule that by itself the answer to a question is not a sufficient ground for
moving for a motion for the adjournment of the House. In deciding the
admissibility of such a motion, the Chair has always to take into con-
sideration the subject-matter with which the question is connected #&nd,
if the subject-matter itself is in violation of the rules and Standing
Orders relating to the motion for adjournment, no manner of unsatisfac-
tory answers would make such a motion in order. But, in this particular
case, there are other factors to be taken into consideration. So far as
the Chair has been able to gather, the Honourable Members, whose atten-
tion had been drawn to the bombing at Kotkai, took what, in their
opinion, were necessary steps to get the full facts of the case. For that
purpose they entered into correspondence with the Private Secretary to
1lis Exccllency the Governor General and also entered into conversations
with the Honourable the Army Secretary. In doing so, the Chair
is convinced that they were under a genuine misapprehension that that
act of theirs would keep this question alive and will not bar their moving
an adjournment motion on the ground of urgency. Since the Chair is
convinced that Honourable Members were in this case under a genuine
misapprehension with regard to their rights, the Chair is prepared, as a
measure of equity, to hold that this motion is in order, but the Chair
would make it perfectly clear that the ruling of the Chair that in this
particular case this motion is in order would not be taken as a precedent
beecause the Chair wants it to be distinetly understood once again that
by itself the answer to a question cannot be sufficient ground for moving
the adjournment of the House unless the subject-matter of the question
itself conforud to the rules and regulations relating to adjournment
motion. As, bowever, objection has been taken in this case to the
granting of the leave, the Chair has to ask Ilonourable Members. who
are in favour of leave being granted, to rise in their places. (Some
Honourable Members rose.) As not less than 25 Members have risen, the
Chair declares that leave is granted and that the motion will be taken up
for discussion at 4 p.m. this afternoon,

AMENDMENT OF STANDING ORDERS.

ErrcrioN oF MEMBERs TO THE SELECT COMMITTEE.

Mr. President (The Honourable Sir Shanmukham Chetty) : T have
to inform the Assembly that upto 12 Noon on Friday, the 1st September,
1933, the time fixed for receiving nominations for the Select Committee
on the amendment of Standing Orders, eight nominations were received,
out of which one candidate has since withdrawn his candidature. The
number of candidates is, therefore, equal to the number of vacancies and
1 declare the following Members to be duly elected, namely :

Mr. 8. C. Mitra,

Mr. Badri Lal Rastogi, '
Mr. F. E. James,

Mr. Jagan Nath Agzarwal,

Mr. M. Maswood Ahmad,

Mr. Lalchand Navalrai, and

The Honourable Sir Joseph Bhore.
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, The Honourable 8ir George Schuster (Finance Member) : Sir,
1 lay on the table the information promised in reply to starred guestions
Nos. 127 to 140, asked by Mr. Gaya Prasad Singh on the 6th February,

1933.

Foraep TEN-Rupet NoTes IN THE CURRENCY NoTEs PrEss, NaASIK.

*127. (a) The notes were forgeries of the Series E 23. The stolen notes so far
recovered were of the Series G 45 to 52, 66, 67, and 69.

(b) Yes. They were printed on paper which was a good imitation of the genuine
paper and had a well executed forged watermark put on afterwards.

STAR WATER-MARKED CURRENCY NOTES PRINTED IN THE CURRENCY NoTE
Priss, Nasik.
*128. One hundred and sixty notes have so far been recovered. It is mot possinle to
state definitely how many notes were stolen, but as only three were recovered in 1931
and two in 1932, it is probable that few, if any, now remain untraced.

VERIFICATION OF SpPoILED OR REJECTED CURRENCY NOTES IN THE CURRENCY
Nore Press, NasIk.

¥129, (a) The verification and destruction of the notes not issued and of the
balance of partly printed paper was carried out under the supervision of the Master,
Security Printing. Government arc satisfied with this arrangement. In the circam-
stances the seccond part of this question does not arise.

(b) and (¢). The answer to the last part of (¢) is No. The system has not been
objected to by the audit authorities, and Government do not consider that any useful
object would be served or that it would be in the public interest to describe in detail
the methods they employ to check unused paper and spoiled notes.

CONVICTION AND SENTENCE OF THE PERPETRATORS OF THEFTS IN THE
Currency Nore Press, Nasik.

*130. (a) Reports of thefts are not made to the courts but to the police, who take
the matter to the courts in accordance with the ordinary procedure. The case in
question was tried in the court of the Second Class Magistrate, Nasik, and the sentence
was notified to the Master, Security Printing, by the police. Government do mot
consider that any useful purpose would be served by laying these voluminous documents
on the table of the House, but they are available in the Finance Department for perusal
by the Honourable Member if he so desires.

, (b) Yes. Including the case referred to in part (a) there have been three court
cases involving four accused.

(¢) In his judgment on case No. 116 of 1928 the Magistrate held that there had
been negligence on the part of the Assistant Supervisors. The matter was invostigated
by the Master, Security Printing, who found that only one Assistant Supervisor was
concerned. He was reverted to a daily-paid post on the technical side.

SnorTAGE OF Frve-Rupee Note SHEETSs IN THE CurrENcy Note Press,
NasIK,

*131. (a) The Honourable Member is referred to the reply given to question
No. 1328 asked on the 21st of November, 1932,
(b) Two sheets of Rs. 5 notes were temporarily missing owing to their being mixed
1;}» with other sheets, the temporary shortage being detected by the Chief Supervisor.
1. Patel’s fault in this connection was his failure to report the shortage at once
and this was punished by his increment being withheld,for three months. One Ra. 5
un-numbered sheet was stolen by an employee. This theft was rendered posgible owing
to care];;a searching by a search peon who was duly punished. No Superviror was
reaponsible. )

( 78¢)
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DEPARTMENTAL ACTION TAKEN AGAINST THE SUPERVISORS RETAINED OR
RETRENCHED IN THE CUBRENOY Norep PrEsS, NasIK.

*132. (a) Two Bupervisors, who were found to have exercised insufficient supervi-
sion, were removed from their appointments ; the Chief Supervidor was reverted to his
}Jrevious employment as a letterpross printer and the Assistant to the daily-paid estab-
ishment. Mr. Mainkar’s increment was postponed for three months during the investi-

tion into the theft of the notes. The increment was granted at the end of the

vestigation without retrospective effect, but the period of postponement was allowed to
count for further increments under Fundamental Rule 24,

. (b) Onme of the retrenched Supervisors had his inecrement withheld on one ocecasion
and on another occasion he received a reprimand which was entered iu his service book.
A:: previously stated in reply to the Honourable Member’s question No. 1332 (a) of the
21st of November, 1932, the most efficient were retained. The service of those
retrenched was in all cases not so eatisfactory as that of those retained. ¢

"APPOINTMENT OF ADYA GAUD BraumaNs IN THE CuRrReENcY Nore Press,
NasIk. '

*133. (a) The latter reply is correct, the earlier one being based on the erroneous
assumption that Savantwadi formed part of Ratnagiri District.

(b) No.

ASSISTANT SUPERVISORS oF DIFFERENT COMMUNITIES APPOINTED IN THE
CurreNcy Nore Press, Nasix.

*134. The following is the list showing by communities the appointments to the
fifteen posts :

Hindus .. Eleven, of whom nine are Brahmins and
two Kshatriyas.
Anglo-Indian .. One.
Parsee .. .. One.
'Indo-Portugese .. One.
Indian Christian .. One.

SPECIAL. QUALIFICATIONS REQUIRED FOR THE PoOSTS OF THE MASTER AND
DEPUTY MASTER OF NasiK PRrEssks.

*135. The qualifications required for the posts of Master and Deputy Mastor of
the Nasik Rresses are special administrative ability and a sound training in engineering.
As regards the Indianisation of these posts and the training of Messrs. Kapur aud Das
Gupta there is nothing to add to the answer which was given to question No. 1334 asked
by the Honourable Member on the 21st of November, 1932,

EurorEAN STYLE QUARTERS FOR INDIANS IN THE CURRENCY NoTE Press,
Nasik.

*136. (a) Mr. Das received some training in Europe. Mr. Das lives in Indian
style and therefore occupies an Tndian quarter. He was not offered a Furopean
quarter.

(b) Mr. Bose-took ordinary leave to Engiand and when there studied some aspects
of printing. As he aleo lives in Indian style he occupies an Indian quarter.

(¢) -One Indian Officer who occupies a European quarter has been to England.
The remaining Indians who occupy Fnropean quarters have not been to England but
livo in English style. There appears no necessity for Government to define a diffcrence
which ia well understnod by all concerned.
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(d) The charge for water consumed beyond the free supply is eleven annas per
1,000 gallons. The free supply referred to was sanctioned by Government in order to
put the Press cmployces on the same fqoting as those of the Bombay Government
Central Distillery in the same compound, who had enjoyed the concession for many
years. The total value of the concession to all officers and staff, excluding only the
duily-paid labourers, on the present occupuncy is Rs. 3,205-8-0 per annum. It would
be invidious to terminate this concession to the Press employees unless the Bombay
Government withdraws it from the Distillery. employees.

ALLOTMENT OF RESIDENTIAL QUARTERS IN THE CURRENCY NoTE PrEss,
Nasik.

*137. (a) The Master and certain other employees who enjoyed free or mominally
rented quarters either in previous appointments or under agreement, have been granted
allowances in lieu on being brought on the rent-paying list. The allowance in some
cases covers the rent, in otﬁers only partially.

(b) Miss Griffin could not be allotted a third grade quarter since these are bachelor
quarters for-men, with common bathing and sanitary arrangements. The second grade

quarter which she occupies is under existing reduced working not required for others,
and failing her would be unoccupied.

(¢) The post of Master, Security Printing, would normally fall in Class ‘ B’ in
New Delhi and the average cost of this class is about Rs. 36,000. The Honourable

Member is also referred to the reply given to part (d) of his question No. 1336 on the
21st of November, 1932,

ReSULTS OF THE AUDIT OF THE ACCOUNTS OF ARCHITECTE OF NASIK
BuiLpings.

*138. (a) to (e). There is nothing to be added to what was stated in the reply
given on the 5th of September, 1932, to the Honourable Member’s question No. 11, and
the reply given on the 21st of November, 1932, to his question No. 1327.

TECHNICAL APPRENTICES EMPLOYED IN THE PRESSES AT NASIK.
[ 2
*139. The list is as follows :

Apprentices ‘‘ A ’’ Grade.

Per day.
Rs. A. P.
Mr. 8. V. Upadhye .. . 410 Hindu.
Mr. F. T. Jones .. 4 10 Statutory Indian.
Mr. V. T. Rege .. .. 3 70 Hindu.
Mr. S8hafi Ahmed e . 312. 0 Muslim,
Mr. T. Bessent .. . 370 Statutory Indian. .
Apprentices ‘‘ B '’ Grade.
Per day.
Re. A. P.
Mr. B. 8. Chitnis . 2 0 0 Hindu.
Mr. Karam Singh .. 2 00 Hindu.
Myr. B. Nandlal 112 0 Hindu.

APPLIOATION OF THE Facrory Rures T0 THE CURrENCY Nore Prese,
Nasx. )
*140. (a) fo (e). Factory inspection is a provineial matter. ' The Presses are, how-

ever. regularly inspected by Factory Inspectors of the Bombay Government and mo
eriticism of the ventilation has ever been made by them. The ventilation is scientifically
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dcsigned to give a sufficient inflow of fresh air and a maximum outflow of hot and
ventilated air, and is far in advance of the arrangements existing in most factories in
India in this respect.

Mr. G. R. F. Tottenham (Army Secretary) : Sir, I lay on the table—

(%) the information promised in reply to a supplementary ques-
tion to starred question No. 348, asked by Mr. Gaya Prasad

Singh on the 20th February, 1933 ;

(#) the information promised in reply to starred questions
Nos. 836 to 838 asked by Mr. Gaya Prasad Singh on the 21st
Mareh, 1933 ;

(1) the information promised in reply to starred question No. 931
asked by Mr. S. C. Mitra on the 27th March, 1933 ;

(tv) the information promised in reply to starred question No. 932
asked by Mr. 8. C. Mitra on the 27th March, 1933 ; and

(v) the information promised in reply to starred question No. 1106
asked by Khan Bahadur Haji Wajihuddin on the 1st April,

1933.

ExTRY OF sOME SOLDIERS OF THE DORSETSHIRE REGIMENT INTO THE
Dacca Universiry CENTRAL BumpiNg wITH FIXED Bavonwrs.

*348. I am informed that a youth who was arrested on another charge was identified
‘w8 one of the two two persons who assaulted the soldier. It was decided mot to prosecute
him for the assault as the evidence of identification was not considered strong enough

to ensure a conviction.

PENSION OF CERTAIN MILITARY MEN INCRPASED BY RE-EMPLOYMENT DURING
THE GREAT WAR.

*836. (a), (¢) and (f). The points raised in these questions were dealt with in
the note on the conditions of re-employed service prepared for the informal committee
on War Pensions, and were discussed at the meeting of the committee held on the
10th June. The note and a record of the proceedings of the Committee will be found
in Volume IT of the Report, a copy of which has heen placed in the Library.

(b) No.

(3) No attempt has been made to lay down what records are necessary. The
Sharacter of a man’s setvice ean normally be deduced from the records ordinnrily
‘hatitained. Tt is unlikely that any inquiry held fifteen years after the war would
¥lieit tensdns for the non-existence of certain documents now.

(e) No.
(2), Government agree that service should be presumed to have been sutisfactory
in the absence of evidence to the contrary.

h) No period was or is preseribed. The natural conclusion to be drawn from
e fact that a man was discharged shortly after ho was re-engaged is that he was
nnt worth retaining.

(+) No ; the Pension Controller is chiefly concerned with the re-admission of the
pensioner, on ceasing to be employed, to his original authorised rate of pemsion. It is
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tho respousibility of interested persons to approach their commanding officors for a
re-assessment of their pensions.

DisasLity PensioN 10 DiscHARGED MiLiTARY MEN.

*837. (a) A pensionable disability is one attributable to military service assessed
by the Medical Board at not less than 20 per cent.

(b) The actual words were not used but Rule 1058 of the 1915 rules required that

a disability should affect a man’s earning capacity before it could be deemed pension-
able.

INSTRUCTIONS ISSUED BY (ROVERNMENT re PAYMENTS ON OERTAIN CURRENOY
NorEs.

*838. The claim has been admitted with effect from the 24th January, 1924.

OrricERS OF THE RovaL ArMy MepicaL Corps AND THE INDIAN MEDICAL
SERVICE EMPLOYED ON SPECIALIST DUTIES.

*931.

Stutement showing the nature of Rescarch work on which 1. M. 8. Officers in the
Medical Research Department are at present engaged.

Name of officer. Nature of work.

1. Lt.-Col. J. Taylor .+ | (a) The study of the influence of the factors of toxicity and

virulence of vibrio stains on their immunising value,
and the effect of various prooedures on the antigenio
value of vaccines prepared from them as estimated by
protection experimenta.

(6) The basis for the selection of vaccine strains.

(c) The preparation of a novarsenobenzol toxicity curve for
Indian-bred mice.

2. Lt.-Col. J. Morison .. | (a) The various types of cholera and dysentery baoterioph-
age and their effects on the virulence of cholera vibrios
and dysentery bacilli.

(b) The best conditions for the production of bacteriophage
for cholera and dysentery:

(¢) The study of outbreaks of cholera in the field with aaponhl
reference to their origin in Assam and to the effect of
vaccination and the different treatments on mortslity on
the spread of the disease.

(d) The use of bacteriophage on a large socale in the preven-
tion of cholera epidemio in two large populations.

8. Major K. R. K. Iyenger .. | (a) Studies in Comparative Antigenic Value of Carbolised
' and Formalinised antifabic vacoines prepared from the
infected brains of rabbit and sheep.

(b) Preparation of a potent antirabic serum.
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Name of officer.

Nature of work.

4. Lt.-Col. H. H. King

5. Lt.-Col. H. E. Shortt

X

As Director of the King Institute he takes part in all re-
searches that are going on, not only in the initiation of
several but also in giving advice and guidance on all.

The most important of the present researohes are :

1. The cultivation of the vaccine virus in vitro.

2. Minor researches on the improvement of vaccine lymph.
These include :—

(a) Alteration of the seed passage cyole.

(b) Alterations in the technigne of vaccination on calves
to lessen bacterial contamination.

(c) The effeot of antiseptios designed to kill contamina-
tions without damaging the lymph.

(d) The value of heat resistant si:ra.ins of the virus.

(e) An attempt to separate the living virus from the
dead material of lymph by the action of digestive
enzymes on the latter.

. Researches on cholera bacteriophage.

. Cultivation of the bacillus of Trachoma.

. The investigation of the pollution of sub-soil water.

S O o W

. An extensive serics of investigations on water purifica-
tion with experimental filters both at Madras and Guindy.

7. Experiments on the comparative value of various scents
in attracting mosquitoes either into a trap or on to a
bag containing a poisoned solution.

Rabies Researches.
(¢) Human Experiments.

(a) Experiments on a fixed proportion of the most
severely bitten cases treated with antirabic sheep
serum, as an adjunct to the routéme vacoine treat-
ment to determine whether the negative phase may
be counteraoted.

(b) Serological researches on treated human cases.

(13) Animal Experiments.

1. To test the pre-infectional immunising value of va-
rious vaocines.

2. To test the post-infectional immunising value of
immune serum as an adjunct to vaccine treatment
and when used alone.

3. To test the duration of immunity in immunised
animals.




790 LEGISLATIVE ASSEMBLY. [4TH SEPT. 1933.

Name of officer.

Nature of work.

5. Lt.-Col. H. E. Shortt—conid.

8. Lt.-Col. J. A. Sinton
7. Lt.-Col. L. A. P. Anderson ..

8. Major G. C. Maitra

9. Major A. C. Craighead

10. Colonel R. MacCarrison
11. Lt.-Col. 8. S. Sokhey

12. Major 8. DS, Greval
13. Major G. Covell

14, Captain H. W. Mulligan'
15. Major W. J. Webster

4. To test the post-infectional value of various chemical
sgents in preventing rabies.

5. To test the duration of potency in the antirabio
vaoccine now in use.

6. Serological researches on rabies.

7. A study of the morphology of the brain and salivary
in rabies.

Protozoal Parasites Enquiry into :

() The life-histroy of the parasite of tick fever in dogs,
viz., Babesia and its treatment.

‘(ii) Avian trypanosomes and their transmission by
ectoparasites.

(¢#4) Other minor work.
Researches in Malaria.

An investigation into the Serological Diagnosis of Enteric
fevers in its relation to the special conditions of a tropical
country where these fevers are prevalent.

(b) Work in connection with the antigenic constitution of
certain strains of the typhoid-paratyphoid organisms.

The study of the effective fraction of antivenomous serum.
The methods of preparation of Pseudoglobulin conoen-
trates applicable for large scale production and the dura-
tion of potency of sera concentrated and preserved by
different methods.

The study of Indian strains of pneumococcus, meningocoo-
cus,and H®mophilus influenz® and the preparation of
type sera for their olassification.

Nutritional Research.

Studying the biology of B. pestis with special reference to
chemical and immunological reactions in correlation with
animal experiments.

Ditto
On leave at present.
Researches on Malaria.
Researches on improvements in the testing of water samples.

.

They are :

(a) The best and most economical method of convey-
ance of water samples without alternation of the
bacterial flora.

(b) An investigation into the presence and significance
of streptococei in drinking water.
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Name of officer.

Nature of work.

15. Major W. J. Webster—c ond.

16. Captain M. L. Ahuja

17. Captain 8. M. K. Mallick

(c) The applicability of the Eijknam test under local
conditions.

(d' Researches on media for the differentiation of
B. ooli from T. B. srogenes.

The study of the relative value of different bacterial strains
used ¥Ot the preparation of typhoid vaccines and the
comparative value of stook strains and recently isolated
strains.

(b) The antigenic properties of strains of vibrios cholers
from different parts of India and their value for the

reparation of diagonostic sera.

(c) The standardisation of Novo-arsenobillai under Indian
oconditions.

On leave at present.

MiLiTARY HOSPITALS IN INDIA.

*932.
British Military Hospitals.
Regimental Nur-
Number sing Orderlies Indian
No. of No.of |[R.AM.C. (British). Hospital
Station, of | patients |R A.M.C.| nurses | other Corps
beds. on Officers. jemploy- | ranks. per-
1.1.32. ed. Trained Un- sonnel.
‘| trained.
18t Class. ‘
Lucknow .| 162 43 8 12 25 5 10 64
Poona .. | 170 64 10 14 23 3 16 03
Quetta .. | 238 45 6 12 22 9 21 116
Rawalpindi .| 219 140 16 17 31 12 19 162
Secunderabad .. | 140 58 5 12 20 () 4 70
2nd Class.
Bangalore .. 116 31 9 9 14 3 12 70
Caloutta .. 111 22 4 5 1 17 5 50
Jubbulpore o] 125 31 5 9 22 3 15 63
Karachi . 174 23 b () 9 13 8 70
Lahore . 163 51 (] 10 11 18 87
Meerut .. 174 87 6 1 26 14 2 64
Mhow .. ] 101 27 [} 9 17 10 56
Mingaladon o 70 28 4 4 4 7 12 52
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Regimental Nur-
No. | Number sing Orderlies Indian
of of No. of |R.AM.C.|  (British).  [Hospital
Station. beds. | patients |R.A.M.C.| nurses | other Corps
. in:li2 Officers. | employ-| ranks. -
-1.32, ed. . Un- sonnel.
Trained. trained.
2nd Class—contd.
Nowshera - 90 32 4 5 9 14 73
Peshawar 146 41 6 10 20 3 9 111
Ranikhet 140 1 1 2 58
Murree 136 Open during the summer months only.
3rd Class.
Agra 71 18 4 4 . 9 11 39
Ahmednagar 50 20 2 7 30
Bareilly 85 26 4 6 12 8 33
Belgaum 24 5 1 2 156
Bonares* 16 4 1 2 23
Bombay 147 12 3 12 21 9 59
Cawnpore* 83 20 2 3 3 6 40
Chakrata and 80 1 3 2 39
Kailana.
Cherat (in summer, 45 1 3 30
3rd class; in
winter, 5th class).
Dalhousie (in sum- 72 1 3 .. 8
mer, 3rd class;
in winter, 4th
class).
Delbi 102 33 4 (] 11 9 64
Deolali 70 8 2 16 1 1 46
Dinapore* 61 5 1 7 2 39
Jhansi 80 18 4 7 b 4 8 36
Kasauli 87 15 1 2 4 32
Madras 54 31 2 2 5 38
Maymyo 85 60 4 ] (] 10 . 49
Muttra® 28 6 1 4 25
Risalpur 0| 23| -2 8 39
Sialkot 103 41 3 5 13 8 58
Wellington 85 13 2 6 . 5 10 4

* Includes Indian Wing of British Military Hospital.
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Number 'Number of : Number of [ T. M. C.| Other
‘Btation. of | patients |I.M:S.| nurses |(Nursing) | (I. H.C.)
beds. |on 1-1-32. | employed. | personnel. | personnel.
Ist class.
Abbottabad 112 62 b5 13 31
Bangalore 120 34 6 3 19 30
Bannu 220 45 4 4 20 42
Dehra Dun 146 36 4 3 19 50%
Ferozepore 80 38 5 18 33
Jubbulpore 70 29 4 18 31
Kohat 253 124 10 4 22 42
Lahore 160 4 9 4 25 47
Landi Kotal 270 36 3 - 17 36
Lucknow. . 136 38 9 3 26 47
Meerut 140 66 5 3 24 45
Nowshera 166 38 5. 3 23 41
Peshawar ‘200 111 7 5 30 54
Poona 86 66 7 3 17 31
Quetta 450 96 9 7 57 107
Rawalpindi 220 102 .11 5 32 78
Rasmak :300 107 8 26 60
Secunderabad 134 35 4 3 26 41
Sialkot 96 44 7 18 28
Wana 160 53 7 26 44
2nd class.
Alipore 73 37 8 12 28
Ambala 86 52 4 17 33
Bombay 5 33 4 12 25
Delhi 76 26 4 9 27
Fort Sandeman 104 33 4 13 28
Jhansi 82 56 3 17 34
Vhelum 80 AT A A8 a8
Jullundur o | o8 5 a6 || &
* Includes British Wing of I. MAH.
L222LAD



794 LEGISLATIVE ASSEMBLY. [4TH SEPT. 1933.
Number [Number of Number of | I. H. C.| Other
Station. of patients |I. M.S.| nurses | (Nursing) | (I. H.C.)
beds. |on 1-1-32. employed. | personnel. | personnel.
2nd class—contd.
Karachi 75 28 4 2 14 28
Lansdowne 130 21 2 3 14 41
Mingaladon 60 108 5 8 18
Shillong 17 17 2 9 21
3rd clase.

Ahmednagar 30 12 1 7 14
Aurangabad 40 8 1 7 16
Bakloh 43 21 1 1 12
Bu.reilly . 95 28 2 11 31
Belgaum 45 16 2 7 156
Chaman .. 100 4 2 12 25
Dharamsala 35 10 1 9 13
Loralai 79 4 3 8 26
‘Mandalay 75 28 3 11 30
Mardan .. 65 30 2 9 20
Maymyo 110 15 4 11 - 33
Manzai 48 14 1 7 16
Mhow 60 25 3 12 22
Mirali 156 ) 1 6 12
Multan 60 16 3 9 19
Nasirabad 4 16 2 8 18
Risalpur .. 43 23 2 . 8 18
Roorkee .. 72 14 2 8 21 .
St. Thomas Mt. 45 11 1 6 18
Thal 40 9 1 3 11

wursing ; nor does it include the large number of personnel

Ezplanatory Note.

(a) Number of patients.—This does not include the numerous patients who are
detaned from day to day prior to admission or for mipor complaints which, though not
sufficiently prolonged to entail admission, nevertheloss require medical treatment and

Families have ‘also been excluded.

. The date (1st January) conve
is practically non-existent then.

treated

in  barvracks.

ys an erroneous impression of numbers, sinco Malaria
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’

(b) Number of beds.—This is the minimum number required to deal with the
normal admission rate at the unhealthy season of the year, .., when Malaria and
Dysentry are most prevalent. The number would not suffice for unusuully scvere
epidemics. )

(¢) Number of personnel.—With the exception of Nursing Sisters, modical personnel
have many other duties to perform beyond tending the sick in hospital. Tho primary
role of the Military Medical Services is to prevent disease, and not merely to treat it
after it has occurred.

Many officers are borne on the strength of hospitals whose full time preventive and
other duties lie entirely outside hospital precincts.

(d) No Indian nurses are employed in the Indian Military Hospitals in India.
Only three Indian ladies have applied for appointment to the Indian Military Nursing
Secrvice during the last three years. None of these ladies had the essential qualification
of training in the nursing of male patients.

Bumpings IN THE AMBALA CANTONMENT.

*1106. (a) to (c). As a Cantonment authority cannot refuse, under Section 181 of
the Cantonment Act, to sanction a building, on the ground that the applicant’s title to
the site on which he proposes to build is disputed, the Ambala Cantonment aunthority
have, in a large number of cases, added to their resolution conveying Municipal sanction
a warning that the building will be an encroachment, and that the applicant will
therefore build at his own risk. The object of this is to make it clear that Munieipnl
sanction does not imply any admission of title in the land.

(d) Yes ; the land is claimed by Government.

(¢) Government are considering the advisability of filing suits where nccessary in
order to obtain a declaration of their rights in the land..

(f) Government do not consider that the action of the member in question brings
him within the mischief of Section 34 (2) of the Cantonment Act.

Mr. G. 8. Bajpai (Secretary, Department of Education, Health and
Lands) : Sir, I lay on the table the information promised in reply to
supplementary questions to starred question No. 421 asked by Seth Haji
Abdoola Haroon on the 21st February, 1933.

RepvotioN oF LAND REVENUB AND' GRANT oF Takavis TO AGRICULTURISTS
IN Sinp AND BaALUCHISTAN.
+421. Land revenue is realised in all the tahsils in Baluchistan which are not under
cash assessment at the rate of 1|6th of the produce except Sibi tahsil where it is realised
at the rate of 1|5th.

Mr. P. R. Rau (Financial Commissioner, Railways) : Sir, I lay on
the table : )
(§) the information promised in reply to starred question No. 246
asked by Mr. Lalchand Navalrai on the 7th February,
1938 ;

(#i) the information promised in reply to starred question
No. 783 asked by Mr. Jagan Nath Aggarwal on the 20th

March, 1933 ; and
(#i1) the information promised in reply to starred questions
Nos. 1182, 1183 and 1184 asked by Mr. B. N. Misra on the

10th April, 1933.

1L222L,AD - )
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HBANSFER OF CERTAIN MEN oF THE COMMERCIAL STAFF EMPLOYED IN THE
QuerTa DvisioN oN THE NortH WESTERN Rawway.

*426. (a) to (k). The Agent, North Western Railway, reports that the practiee of
transterring staff between the Quetta District and the other District of the North
Western Railway was established prior to the introduetion of the Divisional System
to mcot the needs of the North Western Railway to have a nucleus of staff available
with experience of the working conditions in the Quetta Division who could be drafted
up at short notice to the Quetta Divigion in the event of mobilisation. Under this
#cheme staff concerned were transferred for a period of 3 years ufter which they were:
pent back to their Home Divisions. It was decided in March, 1931, to hold this scheme
in abeyunce as a measure of cconomy. In consequence six commercial staff who were
transtferred from the Quetta to the Delhi Division remained on that Division.

1t hus been decided to introduce the three year scheme again. Three of the six
commercial staff have already been transferred back to thcir Home Divisions and the
other three are expected to be sent back to their Home Divisions at an early date.

CERTIFICATES OF SICKNESS PRODUCED BY THE NORTH WESTERN RAILWAY
EMPLOYEBs.

*783. (a) The Agent, North Western Railway, yoports that medical certificates
ranted to staff by outside registered Medical Practitioners are generally accepted.
‘Only in cases in which there are irregularities in the certificates or there is rcasonable
doubt about the genuineness 'of the certificates, medical certificites from outside
registered Medical Practitioners &y not be accepted. But such cases are wery rare.

If a medieal certificate is accepted, the employee concerned ‘is granted leave
admissible and due to him. In the rare cases when a medical certificate is not uccepted
ench case is dealt with on its merits and the period of absence may be treated us leave:
without pay.

Government do not consider that any change in this proeedure is necessary.

(b) No. Government are informed that this is not the case and that the granting
of u cortificate or not depends on the condition of health of the employee.

(¢) and (d). Do mot ariwe.

DeNiAL To RAILWAY SUBORDIN®TES oF MORADABAD OF THE PwIviLno® or
SEEING ‘OFFICERS AT ‘CALCUTTA.

*1182. (a) No. The staff are granted, on application, interviews with officers at
Caleutta, if 1t is considered that an interview can serve any useful purpose.

(b) In this case the appeal lay to the Divisional Superintendent and it was not

considered that any advantage would be gained by the appellant by an interview with
any officer ‘in Caleutta.

PUNISHIMENTS GIVEN TO THE SUBORDINATES OF THE MORADABAD DIVISION,
East INpiAN RamLway.

*1183. Btaff are not punished in anticipation of their explanation. The reference
lnumbe'.' quoted appears to be wrong as the letter is not traceable.

SUSPENSION OF CERTAIN .SUBORDINATES OF THE MoORADABAD DivisionN, East
INDIAN RAILWAY.

_*1184. (a) Pay under suspemsion is regulated ‘in terms of ‘Fundamental Rule 54.
Btap' who are not honourably acquitted of a chatgv are granted such proportion of pay
as is ordered by competent authority. In cases in which full pay has not becn sanc-

tioned, the staff concerned were, justly put under suspension and the forfeiture of a part
of ‘their pay was considered sufficient punishment.

{v) "These are of purely departmental interest and Government do not consider
thai any public purpose will be served by publishing 'Yhem. °



THE INDIAN MERCHANT SHIPPING (SECOND AMENDMENT)
BILL.

PresenrtaTion o THE REPORT OF THE SELECT (/0OMMITTEE,
. The Honpurable Sir Joseph Bhore (Member for Commerce and
Railways) : Sir, I lay on the table the report of the Select Committee to

which the Bill further to amend the Indian Merchant Shipping Act, 1923,
for certain purposes was referred.

PRESENTATION OF THE REPORT OF THE PUBLIC ACCOUNTS
COMMITTEE. -

The Honourablke Sir George Schuster (Finance Member) : Sir, I
beg to present the first part of the report of the Public Accounts (ot-
mittee on the accounts of 1931-32.

Report of the Public Accounts Committee on the Accounts of
1931-32 other than Railways.

I—EXCESS VOTES.

1. General summary.—The following table compares the total grants
voted by the Legislative Assembly with the total expenditure against those

grants :

(In lakhs of rupees.)*

Original  Supple- Final Actual
—_ grant.  mentary grant.  expendi.

grant. ture.

Expenditure charged to Revenue .. .. 1,09,69 6,16 1,15,85 1,08.683
Expenditure charged to Capital .. 13,20 .. 13,29 8,35
1,22,98 6,16 1,29,14 1,17,00°

Disbursements of loans and advances .. .. *9,13 6,78 15,93 14,21
- Grand Total .. 132,13 12,94 1,43,07 1,31,21

2. The following table compares the non-voted appropriations
sanctioned by the Government of India with the total expenditure against
snch appropriations :—

(In lakhs of rupees.)

Original  Supple- Final Actual
_ appro- mentary  appro-  expendi-

priation. appro-  priation. ture,
priation.
Expenditure charged to Revenue .. .. L2010 70  1,20,80 1,19.76
Expenditure charged to Capital .. . 13 (] 19 20
Total Expenditure .. 1,20,23 76 1,20,99 1,19,90

* The figures in paragraphs 1 to 5 include Railway figures.

( 797 )
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3. The position regarding total expenditure, voted and non-voted, is as
follows :—

(In lakhs of rupees.)

Original grant. Final grant. Actual expendi-
ture.

Expenditure charged to Revenue 2,29,79 . 2,36,66 2,28,35

Expenditure charged to Capital 13,42 13,48 8,66

Total _Expenditnro .. 2,43,21 2,50,13 2,36,90

Disbursements of loans and ad- 9,15 15,83 . 14,21
vanoes,

Total . 2,62,36 2,66,06 2,51,11

4. Savings—There was thus a saving of 14,95 lakhs or 5.6 per cent.
in the final grant. The percentage compares as follows with the results
of previous years :—

1927.28. 1928-29. 1929.30. 1930-31. 1931.32.

Expenditure charged to Revenue .. -6 1-1 1.4 -5 3-8
Expenditure charged to Capital .. 34 3-8 10-2 19-9 38-6
Disbursements of loans and advanoes -1 —3 —3 —20-3 10-8
Combined perocentage . .. 1-0 1-4 2:4 1-2 56

5. The following table compares the percentage of savings under
voted grants for expenditure proper (i.e., exclusive of disbursements of
loans and advances) with that of savings in non-voted appropriations :—

Year. Voted. Non-voted.
1927.28 . . . . .. .. —4 2:8
1928.29 .. .. .. .. .. .. 2-4 -3
1929-30 .. v .. .. .. .. 4-0 -8
1930-31 .. .. .. .. . 4.0 —1
1981.32 . .. . .. .. .. 9:4 )

6. Ezcesses—In the following cases the actual expenditure exceeds
the voted grants and an excess vote of the Assembly is accordingly
required :—

Item Number Amount voted Actual
No. of Grant. by.the expendi- Exoess.
Grant. Assembly. . ture.
Rs. Rs. Ras.
1 20 Btamps .. . . 2,000 7,762 5,762
2 26 Interest on Miscellaneous obliga- 417,78,000 48,90,238 1,12,238
tions. .
3 74 Superannuation Allowances and 46,98,000 56,60,760 9,682,750
ensions.
4 76A  Expenditure on Retrenched per- 2,69,156 2,69,156
sonnel charged to Revenue. i
5 ki Refunds .. . .. 84,43,000  90,31,307 5,88,307
] 80 Delhi . .. .. 43,689,000 44,74,697 1,05,697
7 96A Expenditure on Retrenched per- . 1,42,779 1,42,779

sonnel charged tu Capital.
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. 7. A brief explanation of each excess is given below :—

Ilem 1.—The excess was due to the Security Printing Press having
sustained a logs during the year as the result of a fall in the demand for
the products of the Press.

Item 2—The voted charges under this grant represent mainly pay-
ments to the Posts and Telegraphs Department for savings bank and cash
certificate work. The excess was due to an increase in the number of
savings bank transactions beyond that anticipated when the supplementary
grant was obtained under this head.

Jtem 3.—The excess was mainly due to the abnormally large number
of rctirements towards the close of the year as a result of the retrenchment
campaign and to the adjustment of Posts and Telegraphs Department
pensionary liability at a lower rate than anticipated.

Items 4 and 7.—These items have been dealt with in paragraph 15 of
this Report. '

Iiem 5.—The excess occurs mainly under eustoms refunds and is partly
due 1o the late adjustment of debits connected with the refund of excise
duty on motor spirit and kerosene produced in Burma and exported to
Kashmere and Afghanistan.

Item 6.—An unanticipated grant-in-aid made to the New Delhi muni-
cipalily .te meet expenditure on certain activities transferred to it from
the Public Works Department caused the excess. This was largely counter-
balanced by corresponding savings in the Public Works grant.

8. We recommend that the Assembly assent to the excess grants
detailed in paragraph 6 above, which the Governor-General in Council will
place before them in due course.

% Rule 52 (2) of the Indian Legislative Rules requires that we
should bring to the notice of the Assembly every reappropriation from one
grant to another grant, every reappropriation within a grant whieh is not
made in accordance with such rules as may be preseribed by the Finance
Department and all expenditure which the Finance Department have re-
quested should be brought to the notice of the Assembly. We are glad
to be able to report that there have heen no reappropriations falling under
these categories during the year, nor have the KFinance Department re-
quested us to bring to the notice of the Assemhly any particular item of
expenditure.

II.— COMMENTS ON MATTERS OUTSETANDING FROM PREVIOUS
REPORTS.

10. Disposal of surplus stocks of quinine.-——We were inforied that in
accordance with the recommendations of the previous Public Accounts
C'ommnitiees arrangements had been made for the disposal of the surplus
stoek of quinine held by the Goverament of India after retaining 150,000 lbs,

_as a reserve stoek in accordance with the advice given by the cxperts. In
view of the impending eonstitutional changes and the introduction of Pro-
vineial Autonomy we do not think that the Government of Tndia should at
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its own expense maintain a large stock of quinine for supply to the Provin-
cial Governments after the new constitution comes into being. We there-
fare suggest that if the arrangements now made for the disposal of the
surplis stoek are successful, the Government of India' should reeorsider
the wnount of the reserve stock to be maintained by them.

11 OYilfsation of unanticipated credits to cover excess expendilure.—
The Public Accoumts Committee in paragraph 29 of their Réeport on the
accountts of 1930-31 oBserved that unanticipated credits shnuld not be
utilised for the purpose of covering expenditure in excess of the grant and
recommended that such credits should be treated in the accounts as receipty
und: not ae deductions. from expenditure. The Auditer Generul has ex-
phasned to» us that the fmet of antieipafion or nen-anticipetion of a credit
is' nob really a valid criterion. for classification amd that he cannot classify
an item as a reeeipt or as a deduction from expenditure merely aceording
to the accuracy of a previous forecast. He entirely agrees with us that such
credits sHould not provide excess supplies for the spending departments
without the fact being brought to the specific notice of the Assembly. He
has therefore suggested that such items should be brought to the notice
of the Assembly either through the Budget memorandum or the review of
Appropriation Accounts. We feel that this suggestion will not be enough
to give the Assembly proper control over the matter. We therefore
recommend that, in cases where substantial unanticipated credits are to be
utilised to incur fresh expenditure which would not have been incurred but
for such credits, the approval of the Standing Finance Committee should
be obtained! in the same way as for items of supplementary grants.

12 (a). Andamans Forests—With regard to the subjects of royalty
and:shipping freights on timber, we have accepted the Government view as
recorded in paragraphs 20 and 21 of the Proceedings of our mectings.

(b) Andamans Butchery and Dairy.—We are glad to note that as
a result of many improvements introduced in these two councerns the
Butchery made a profit in 1932-33 against losses in previous years and the
lose of the Dairy was considerably reduced. We are not, however, satis-
fied' as to the need for maintaining the Duiry if it can only be run at a loss
and suggest that the Government of India should further examine the

potut.

III--IMPORTANT COMMENTS ON MATTERS ARISING OUT OF
THE ACCOUNTS FOR 1931-32.

13. Accuracy of budgetting, control over expenditure, etc.—From the
point of view of accurate estimating and efficient control of expenditure
the year 1931-32 was one of peculiar difficulties. Owing to the severity
of the financial stringency the Finance Department had to make heavy
reduetions in the estimates of the various Departments and as this had
to-be done at short notice, snmmary methods were adopted. After the
budget was passed, various sub-committees of the Retrenchment Advisory
Cenmittee got to work ; a large number of schemes of retremchment and
cconomy were brought into force from time to’ time during the year and
in: many cases it was difficult to forecast exactly what savings might be
empected to aeccrue during the year from those schemes. Percentage cuts

v
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in the pay of Government officers were also applied, with effcet from the
1st December 1931. Throughout the year the primary responsibility of
every controlling and disbursing officer was to reduce expenditure as far
as possible and not merely to keep it within his allotment. Some confusion
was also caused by the amalgamation of certain accounts and andit offices
during the year, itself a measure of retrenchment. There twere also
abnormal circumstances affecting the Army expenditure, viz., disturbances
in various parts of India, such as the Burma rebellion, and variation in the
prices of stores, particularly food-stuffs. For these reasons we agree with-
the Auditor-General that the conditions of the year 1931-32 were such that
no safe conclusions can be reached regarding the standard of estimating
and that there was no marked deterioration in control over expenditure.

As regards the Posts and Telegraphs Department, however, we agree
with the Auditor-General that even after due allowance is made for the
abnormal conditions of the year, current control of expenditure con-
tinued to be inadequate, although we recognise that some progress has
been made. The Director-General explained to us the various steps taken
to improve the current control of expenditure.

After the Inchcape Committee’s Report, the post of a Financial
Adviser was created for the Department and the present Director-General
was onc of the carlier occupants of this office. Ile told the Committee
that during his régime as Financial Adviser he had other duties of a
Secretarial nature which oceupied much of his time. The present
Financial Adviser informed the Committee that he had no specialized
staff to help him in his work. \Whatever may be the explanation, we
consider the position as disclosed in this Report and in previous reports
unsatisfactory and recommend that the Government should take urgent
action to remove any defects that they may find to exist in the organisa-
tion.

14. Financial Irregularities—We have gone very carefully into the
cases of financial irregularities included in the various reports. Such
irregularities in the Civil Departments were not numerous. A case was
brought to our notice in which a theft occurred from a sub-treasury as a
result of the sub-treasurer’s action in handing over his set of sub-treasury
keys to a chaprasi to be taken to the sub-treasurer for the day. The local
Administration issued orders impressing on all officials concerned with
the administration of treasuries the need for strict observance of the
rules in the Treasury Manual, but did not consider that any disciplinary
action was necessary against the sub-treasury officer.  'We understand
that such cases are not reported to the Government of India unless there
is some loss to be written off by the Government of India. We consider
that this is not satisfactory and that arrangements should be made for
the reporting of all such cases of theft, fraud or defalcation, ete., to the
Goverument of India in the administrative Department concerned so as
to enable them to judge whether the action taken by the local Adminis-
tration was sufficient.

A grant-in-aid equivalent to 50 per cent. of the actual expenditure
on equipment was admissible to a certain college. A sum of Rs. 5,000
was paid to the college on the basis of an estimate of the probable expen-
diture, but later on it was fonnd tkat the actual expenditure incurred
by the college was less than Rs. 10.000 and the excess amount paid to
the college had to be regularised by the Government of India. We under-
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stand that in some Provinces the procedure is that, in cases, where the
grant-in-aid is expressed as a certain percentage of the actual expenditure
incurred by the institution, the amount is paid only after the produetion
of vouchers. We suggest that the Government of India should consider
whether a similar procedure could not be introduced in the areas directly -
administered by them,

As regards {he Army Department, the subject has been fully dealt
with in the Report of the Military Accounts Committee and the proceed-
ings attached to it.

15. Grants for expemditure on retremched personnel.—The Auditor-
General has brought to our notice that though the expenditure on
retrenched personnel was known to be inevitable before the close of the
year, no steps were taken to obtain supplementary grants from the
Assembly to cover it. The Finanecial Seceretary explained to us that it was
extraordinarily difficult to frame even the vaguest cstimate of the expendi-
ture likely to be incurred during the vear, which was eclear from the
fact that against a provision of Rs. 20 lakhs in the revised estimates the
actual expenditure amounted only to little over Rs. 4 lakhs. He added
that the Assembly knew that such expenditure was being incurred, as the
terms given to retrenched personnel had been brought specifically to its
notice. We realise the difficulties of preparing an estimate of this expendi-
ture, but consider that from a constitutional point of view it was incorrect
not to have obtained some specific vote from the Assembly even though
the Assembly knew that such expenditure was being incurred.

16. Trading results of Govermment of India commercial concerns.-—
The Accountant-General, Central Revenues, has in paragraphs 22—29 of
the Commercial Appendix given a comprehensive review of the financial
results of all the Central Government commercial concerns and indicated
in a clear form and comparatively brief compass the special features of
the accounts of these concerns. As observed by the Accountant-General,
some of these concerns show improvements, but the total extent of the
deterioration in others far exceeds the amount of the improvement, mainly
due to the widespread and continued fall in prices and the gencral economic
depression. We agree with the Auditor-General that the results of the
year are not any worse than the prevailing finaneial conditions would give
reasons to expect.

17. Abolilion of commiercial accounts in certain commercial con:erns-—
Appendiz XV.—It was explained to us that the commercial activities of
the Impervial Institute of Animal Husbhandry and Dairying, Bangalore,
the Imperial Cattle Breeding Farm, Karnal, cultivation and cattle
breeding experiments in the Agrienltural Section of the Imperial Institute
of Agricultural Research, Pusa, had been considerably curtailed and their
activities were now confined to education and research. In the Imperial
Calile Breeding Farm, Karnal, only the cultivation accounts had been
commercialised. but now practically all the lands were leased out to
tenants. At Pusa, commercial accounts were maintained only for the
Agricultural Seetion and the Government of India had laid down that the
maintcnance of commercial accounts should not be regarded in any measure
as implying that education and research work should be sacrificed in order
to run an institution as a profit-making concern.’ The Kitchen Garden of
the Imperial Institute of Agricultursl Research at Pusa was only a very
small affair. The Auditor-General agrees to the proposal to abolish com-
mercial accounts in all these concerns partly because this will lead to some
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economy but mainly because he is convinced that the research and edu-
cational functions of these concerns outweigh so much the commercial side
that commercial. accounts can not actually be of much service. We also
accept the proposal but on the disiinet understanding that, if in any of
these concerns commercial activities are revived, commercial aceounts should
be re-introduced. -

18. The Indian Stores Department—We discenssed in detail with the
Chief Controller of Stores the pro forma profit and loss accounts of the
Indian Stores Department which showed a heavy loss during the year
under review. The Chief Controller explained that as a result of the
large fall in prices the commission credited to the Department, which was
based on a percentage of the price of stores, had fallen comsiderably. He
also mentioned that a correct estimate of the financial position could only
be obtained if on the receipt side of the account credit could be taken for
the large savings in the expenditure budgets of the consuming departmeuts
on the cost of stores purchased through the Indian Stores Department and
that it was also impossible to assess in rupees, annas and pies the value
of the services rendered by the Department in connection with the promec-
tion and encouragement of Indian industries. We are of opinion that,
though the pro forma accounts are very useful for the purpose of enabling
us t¢ keep a general watch upon the operations of the Department, the
Department cannot be expected to be self-supporting on the basis of those
accounts—at any rate at a time when the prices of all commodities are as
low as at present.

19. Financial position of the Indian Posts and Telegraphs Depart-
meni.—We have, perused the memoranda furnished by the Director-
General, Posts and Telegraphs (Annexures I and II to the Proceedings of
the 7th and 8th meetings). on the future commercial prospects of the Indiarn
Posts and Telegraphs Department and on the various measures taken to
reduce the expenditure of the Department. We note that the Director-
General hopes that if the improvement in revenue which is noticeable in
the first three months of 1933-34 is maintained, the economy campaign
v:hich is being pursued steadily will enable the Department to balance its
budget in the not distant future.

20. Report of the Military Accounts Committee.—We append *he
Report submitted by the Military Accounts Committee (Annexure A)
constituted to make a preliminary examination of the Military Appropris-
tion Accounts and connected documents. We endorse the recommenda-
tions and observations of the Committee bhoth in its Report and in the
accompanying proceedings of its meetings. As regards the speeial point
of the pro forma account of expenditure on Auxiliary and Territorial
Forces, we agree with that Committee that the present arrangements are
unsatisfactory from a practical point of view. We therefore approve of
the suggestion of the Army Secretary that proposals should be worked
out for classifying the cost of certain units as wholly debitable to the
pro forma account and the cost of others as wholly  debitable to the
ordinarv Army grant.

IV.—MISCELLANEOUS OBSERVATIONS.

21. We were consulted on the action to be taken to reconstitnte the
Committee in view of the extension of the life of the present Assembly
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and after full consideration we recommended that a new Public Accounts

Committee should be constituted on the expiry of the normal term of
three years. ’

22. As in the previous years, we append to our Report minutes of
our proceedings which we consider should be treated as part of the
Report. We assume that in accordance with the established practice
action will be taken by Departments as necessary on the observations
and recommendations contained in these proceedings.

23. We wish to thank the Auditor-General for his lucid comments
on the various Appropriation Accounts which greatly facilitated our

work ar}d also for the assistance which he rendered to us throughout the
proceedings.

24. We also wish to express our appreciation of the valuable services
rendered to us by our Secretary, Mr. K. Sanjiva Row.

A. H. LLOYD.

M. C. RAJAH.
T. N. RAMAKRISHNA REDDL
ISMAIL. ALl KHAN.
S. ¢, MITRA.
S. (. MITRA for K. P. THAMPAN.
M. A. AZTM.
J. RAMSAY SCOTT.
R. D. DALAL.
M. C. RAJAH.
K. SANJIVA ROW,
Secretary.
25. The non-official members of the Committee desire to record their

appreciation of the ability, energy and tact with which the Chairman
guided its deliberations.

M. C. RAJAH.

T. N. RAMAKRISHNA REDDIL
ISMAIL ALI KHAN.

S. C. MITRA.

S. C. MITRA for K. P. THAMPAN.
M. A. AZIM.

J. RAMSAY SCOTT.

. R. D. DALAL.
Dated the 23rd August, 1933. J
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ANNEXURE A
Rauport of the Military Aecounts Committee.

We were constitnted in ‘pursuance of ‘the recommendations of ‘the
Public Accounts Committee of the year 1931-32 in paragraph 31 of their
Report. to make a preliminary examination of the Military Appropriation
Aceounts and connected documents. ‘In our task we received great assist-
ance not only from the Auditor General and the Financial Adviser, Military
Finaifce, and his staff but also from the Army Secretary and the officers
of Arm} Headquarters who appeared before us. We have once again to
record our appreciation of the obvious desire of the Army authorities to
secure every possible economy and stricter financial control, of the efficacy
of the action which they have taken to this end and of theu- readiness to
accept any proposals in this respect which we found ourselves able to
suggest to them. .

2. The results of our examination of the Appropriation Accounts and
connected documents are as usual embodied in the proceedings of our
meetings (Annexure 1) and it is unnecessary for us here to do more than
to refer to the more important points.

3. Reviston of Army Regulations—In view of the numerous instances
of wrong payments due to the complexity and obscurity of the existing rules
last year’s Committee had recommended that the steps taken to simplify
and amend the existing regulations should be reported to us this year.
The Auditor General in his letter forwarding the Appropriation Aecounts
again -pointed out that the wecounts with ‘which we had to deal this .vear
provide «ample -evidenee -that net enly have irregularities been caused .by
‘the ‘bulk .and complexity -of the regulatiens.but .tkat the mmwskilful and
eareless drafting-of individual.erdems has led to.losses that were not incon-
aidorable in total wmount. He lias therefore -suggested that two ineasures
&l‘&-mml:y S

(1) rmare wareful \eeentiny dyy e #'manee 4dramch in ~venjumetion
with ithe -offiee -of -the Military .Accountant General of -the
drafts of proposed rules, amd

(2) the immediate incorporation in-the relewant regulations of new
orders -affecting them.

‘We are informed that both t»hesesuggesﬁons have already been given effect
to. We are also glad to note that with a view to achieve real and lasting
simplification of the regulations some progress has been made in the pre-
paration of basic rules applicable to the various classes of personnel. We
suggest that everything possible should bhe done to aceelerate the work.
‘We agree with the Auditor General that the cause of the treuble in the past
.has been the tendency of the Army Department to issue special orders to
meet individual cases outside the -ordinary regulations. We therefore
strongly endorse the Awuditor Gemeral’s suggestion that havimg got the
basic rules the Army .Department shoudd resist any such:tendency.

4. Authorised war reserves of stores—As recommended by the Com-
mittee .last -year, the Quartcrmaster General and the Master General -of
Ordnance have furnished the: nedessary certificates in regard to the -exist-
-emce.in plock of all the authorised war reserves of steres on the 31st March
1933. Copies of these certificates.are attaehed to our preecodings.

9. Pro -ferma -gocaumt of expendisure on Auziliary and ‘Territorial
Fonces—The ;Fimancial iAddvieer basiin the dppropriation .Acoounts fur-
mished - @Kc forma maccomnt saf : speeial ranpeniditwre imcimred i in 1803480
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for the expansion of the Territorial Force. The Army Seccretary explained
to us the difficulties involved in compiling ﬁgures of expenditure debitable
tv the pro forma account as certain charges in a particular unit were so
debitable while others were not. He has therefore suggested that it would
be much simpler if the complete cost of certain units were debited to the
pro forma account and the complete cost of others to the ordinary Army
Grant. We recognise the difficulties pointed out by the Army Secretary
and suggest that the ’ublic Accounts Committee should consider the sug-
gestions made by the Army Secretary.

6. Expenditure on special programme measures—We were mrmshod
by the Army Secretary with a certificate from the Chief of the General
Staff stating that the expenditure on programme measures up to the 31st
March 1933, was estimated at Rs. 720.30 lakhs, that funds to the extent of .
Rs. 39.34 lakhs had been provided in the budget estimates for 1933-3¢ and
that all outstanding measures could be completed by a further expenditure
of Rs. 226.7 lakhs. We would like to point out in this connection that
the estimate, v12., Rs. 10 crores, of the cost of special measures was framed
before the fall in prices. We, therefore, suggest that the Army Depart-
ment should carefully examine the question whether the total expenditure
on these measures could not be reduced in view of this fall in prices,
although we recognise that, for valid reasons, the fall has not becn felt by
certain classes of Military stores.

7. Claims against other Governmenis—The Auditor General has
brought to our special notice a number of cases of failure to debit other
Governments or Departments with expenditure properly debitable to them.
We were informed by the Military Accountant General that a special pro-
sedure had been introduced last year to ensure that such claims should
not be overlooked. In view of the fact that some of the claims
against other Governments, ete., had been overlooked for very long periods
in the past, we would suggest that the Financial Adviser, M111+ary Fmance,
should consider whether some arrangements could not be made to review
periodically as far as practicable all agreements with outside parties
which entitled them to concessions,

8. Military Engineer Services—We went through the special review
of expenditure on Military Engineer Services prepared by the Financial
Adviser as desired by the previous Committee. The review is lucid and
informative and we hope its value may be still further enhanced when
the Financial Adviser is able to incorporate his projected improvements.
The year 1931-32 was, however, quite exceptional as in several cases
deliberate departures were made from the basis on which the budget
estimates had been framed with a view to secure a maximum amount of
economy as a result of the retrenchment campaign. We therefore agree
with the Auditor General that it would not prove a fair test of the
measures taken to secure conformity with a settled programme of works.

9. In the above review the Financial Adviser has suggested that the
present system -of holding of reserves should be reconsidered. We went
through this question in great detail with the Quartermaster-General and
the Engineer-in-Chief. From the explanations given to us it was clear
that the only real reserve is that held by the Quartermaster-General himself
and we agree with him that this reserve is nccessary to meet certain un-
foreseen emergencies. The reserves held bv subordinate officers are really
not reserves at all but either (¢) annual grants for minor works wrongly
_described in the accounts hitherto as ‘‘ reserves '’ or (b) sums set apart
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at the beginning of each year by the controlling officers out of the lump
allotments made to them for expenditure on works, maintenance, ete.,
during the year.

10. A case was brought to our notice in which the residentiai quarters
of the Commandant of a certain school were provided with a hot water
installation, the expenditure having been incurred before an estimate was
framed and proper samction obtained. The Auditor General has suggested
in this connection that with a view to having some sort of check over works
undertaken without sanctioned estimates intimation as to the intention of
starting such a work should be communicated to the Controller as soon us
possible. We also understand from the Auditor General that in the Rail-
way Department all cases in which there is doubt as to the proper sanc-
tioning authority and all important cases are referred for pre-audit or for
advice to the Chief Accounts Officer who acts as a Financial Adviser. ‘We
suggest that the Military Aecountant General should consider whether a
similar procedure cannot be introduced on the Army side.

11. In paragraph 45 of the Report of the Director of Army Audit a
case has been reported in which machinery valued at about Rs. 30,000
which bad actually been disposed of in 1908, continued to be shown in the
accounts up to 1929-30. It is a very serious matter that machinery which
did not actually exist continued to be shown on the books for over 25 years
without the mistake being detocted. We consider that it is necessary to
devise some procedure to avoid such mistakes in future and we should like
to have a report next year as to the steps taken in this direction.

A. H. LLOYD.

J. B. TAYLOR.

M. A. AZIM.

S. C. MITRA.
The 10th Augusl, 1933.

ANNEXURE I

Proceedings of the First meeting of the Military Acoounts Committes
held on Tuesday, the 26th July, 1938, at 11 A.M.

PRESENT :
The Hon’ble Mr. A. H. Lroyp, Finance Member, Chairman.

The Hon’ble Mr. J. B. TavLor, Financial Sec- _
retary. Members.

Mr. S. C. Mrrra, M.L.A.

Mr. MonaMmap ANWAR-UL-AziM, M.L.A. J

Mr. A. C. BabenocH, Auditor General.

Mr. G. R. I. TorreNnHAM, Army Secretary.

Mr. W. R. TeNxnanT, Financial Adviser, Military

- Finance. Were also

Mr. J. C. Brommaage, Deputy Financial Adviser, present.
Military Finance.

Lt.-Col. R. PrincE, Military Accountant General.

Mr. L. J. Peck, Director of Army Audit.

The Committee took up the cxamination of Appendix A to the
Appropriation Accounts prepared by the Financial Adviser, Military
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Finance. The ‘Committee accepted the . explanation given or :the action
talien in regard to the cases merrtioned in the Appendix subject to the follow-
ing remarks.

2. Item 1. Reviston of Army Regulations—The Army Secretary
explained that some of the more complicated portions of the different
regulations had been revised but that this touched only the fringe of the
subject. To ‘achieve real and lasting simplification, the first step, in his
opinion, was to prepare a set of basic rules applicable to the various classes
of the personnel ; this had been taken in hand and considerable progress
had already been made. He added that the Army Dopartment Secrctariat
was at present considerably under-staffed as a result of the retrenchments
made last year, that they would have to entertain an extra officer for this
purpose and that the work might take some time. The Auditor General
agreed with the Army Secretary that this was the best way to proceed with
the matter. He suggested that the Army Department, having got these
basic rules, should resist the tendency to issue special orders 1o mecet
individual cases which had been ‘the cause of the trouble hitherto. The
Commitiee noted the explanation given by the Army Secretary and con-
curred with his views. They also desired that everything should be Jdone
to uccelerate the work. The Committee also agreed with the Auditor
General’s suggestion.

3. Item 3. Reduction of stocks—'The Committee decided to deal with
tlLis item while going through the report in detail. In reply to Mr. Mitra,
it was explained that the increase in the stocks of medical store depots was
mainly due to smaller demands from the Local Governments as a result of
the financial stringency.

4. Item 4. Ezhibition of losses due to sale of surplus and obsolete
stores—It was explained to the Committee that the scope and method of
exhibiting the figures of losses due to the sale of surplus and .gbsolete stores
was under examination and that Sir Ernest Burdon had been requested to
find ont about the procedure in England. The Military Accountant General
suggestedl that -it was mot aorrect to :call 'thisa ‘loss ' ; the Amny baddo
maintain a eertain amount of equipment and in the eourse of time some
of it got obsolete and had to be replaced by more up-to-date and efficient
equipment. In some cases this even led to economy ; it should therefore
be treated as part of the normal cost of the upkeep of the Army and
not as a loss. The Auditor General explained that both from the
theovetical and practical point of view, a loss like this wus one which should
be known and should be considered, as a certain amount of the taxpayer’s
money had been spent infructuously and that even if it was impossible to
get accurate figures, an effort should be made to get .approximate figures.
The Committee agreed with the Auditor \General on this point, and on the
general question agreed to await the result of Sir Ernest Burdon’s
enquiries.

5. Frem 6. Long-term contracts.—The Committee >was informed that
the number of long-term contracts was very small and that they were
entered into only in exceptional cases when it was to the specific advantage
of Government. They were also informed that, as desired by the Committee
last year, arrangements had been made to-have dll such contracts serutinized
by the Director of Army Audit and to include a clause providing for varia-
tions in prices. The Committee noted the position and decided to examine
the Quartermaster General on this question.



REPORT OF THE PUBLIC ACCOUNTS COMMITTEE. 0%

8. Item 9. Ceritficate in regard to existing stock of all authorized war
teserves of stores—The Quartermaster General and the Master General of
Ordnance have furnished the necessary certificates in regard to the reserves
held on 31st March 1933. (Copies appended.)

7. Item 10. Improving the present procedure for ascertaining the cost
of drugs.—At the instance of the Director of Army Audit and the Military
Accountant General, the Committee agreed that the point might be left
over.

8. Item 11. Cost of production of bread.—It was explained to the
Committee that the overhead charges in India were larger than in-England
as there were only one or two large bakeries in England whereas in India
there were a number of small bakeries scattered over the country. The
Military Accountant General quoted figures to show that quality for

uality, the cost of production in Army bakeries in Bombay, Calcutta,
lhi and Quetta was lower than the cost of production in private
bakeries. The Committee agreed that a comparison with the cost of pro-
duetion in England was not of much value and were satisfied with the
explanation of the Military Accountant General that the cost of produe-
gio;i li‘nk::.'npm'tamt centres was lower than the cost of production in private
aKe: .

9. Item 12. Pro forma account of expenditure om AuziMary and
Territorial Forces—The Army Secretary explained the difficulties involved
in compiling figures of expenditure on the items covered by the Civil grant
because certain charges in a particular unit might be so debitable v/hile
others were not. He suggested that it would be much simpler if the
complete cost of certain units were debited to the Civil grant and the cost of -
others to the Ordinary Army grant. The Committee recognised the
difficulties pointed out and suggested that the question of the items to be
debited to the Civil grant should be re-examined.

10. IteEM 13.  Ezcess in the grant under pay of Reservists—The Com-
mittee recognized that accurate estimating under this head was difficult as
the training year cut across the financial year.

1. Item 14. Ezxpenditure on Stationery amd Primting.—The Com-
mittee agreed that the progress made had been real and satisfactory.

12. Item 16. Reduction in working balances of stores—The Comnittee
decided to examine the Director of Ordnance Factories and Manufacture
on this subject.

13. Item 21. Losses on sales of waste and scrap in Ordnance and
elothing factories.—The Committee were informed that the figures given
were not altogether reliable. They suggested that further enquiries under
thie head might be combined with those referred to under item 4 and be
dealt with together in next year’s report.

14. The Committee proceeded to consider the comments in the Anditor
General’s letter.

15. Paragraphs 3, 4 and 5 of the Auditor General’s letter—The (‘on-
mittce agreed with the Auditor General that the difficulties of the year wore
L222LAD r



810 LEGISLATIVE ASSEMBLY. (4TH SEPT. 1933.

such that it could not be said that there was deterioration either in budgeting
or in financial control. As regards the Auditor General’s remark that it
was necessary to impress on local authorities their responsibilities in connee-
tion with the estimates that they prepared, the Committee was informed
that necessary instructions had dlready been issued.

16. The Committee adjourned till 2-30 p.m.

Indian Certificate.
(Vide paragraph 6 of Proceedings.)

I certify that, on 31st March, 1933, the War Research of stores
authorised by the Government of India to be held at that date for the
mobilization of the Army in India and detailed in the published War Equip-
ment Tables, or provided for under specific sanctions, for the provision and
maintenance of which I am responsible, were complete to the extent to which
the guantities required have been calculated, with the exception of fluctua-
tions normal to the maintenance of such reserves, or to shortage and
deficiencies due to sanctioned alterations in such reserves, the adjustment
of which is in hand.

i A. E. WARDROP,
Lieut.-General,

Quartermaster General in India.
The 31st March, 1933.

Indian Certificate.

(Vide paragraph 6 of Procesdings.)

I certify that, on 31st March, 1933, the War Reserves of stores
authorised by the Government of India to be held at that date for the
mobilization of the Army in India and detailed in the published War Equip-
ment Tables, or provided for under specific sanctions, for the provision and
manufacture of which I am responsible, were complete to the extent to which
the quantities required have been caleulated, with the exception of fluctua-
tions normal to the maintenance of such rescrves, or to shortage and
deficiencies due to sanctioned alterations in such reserves, the adjustment of
which is in hand.

B. R. KIRWAN,
Lieut.-General,

Master Gencral of the Ordnance ¥n India..
The 25th April, 1933, '
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Proceedings of the Becond meeting of the Military Accounts Committee
held on Tuesday, the 25th July, 1933, at 2-30 P.M.

PRESENT :

The Hon’ble Mr. A. 1I. Luoyp, Finance Member, Chairman.

The Hon’ble Mr. J. B. TayLor, Financial Sec- )
retary.

Mr. S. C. MiTrA, M.LLA.
Mr. MoHAMMAD ANWAR-UL-AziM, M.L.A,

>  Members.

~7 L

Mr. A. C. BapENocH, Auditor General.
Mr. G. R. F. TorTENHAM, Army Secretary.

Mr. W. R. TennANT, Financial Adviser, Military
Finance. Were ulso

Mr. J. C. BrommaaE, Deputy Financial Adviser, [ present.
Military Finance.

b Lt:Col. R. Princg, Military Accountant General.
Mr. L. J. Peck, Director of Army Audit. J

17. Paragraph 6 of the Auditor General’s letter—Audit of the specinl
programme measures—The Director of Army Audit explained that the
amount aecepted in audit up to date was 6,68,31,000 including Rs. 1,34,000
for which full details were not available, but which was accepted by audit
as having been legitimately spent for this purpose. The difference hetween
this fizure and that given in Appendix B of the Appropriation Accounts
was Rs. 3,57,000 and the Financial Adviser had agreed to withdraw this
amount. The Committee noted with satisfaction that the matter had thus
been brought up to date. The Committee was furnished a certificate by
the Chief of the Gencral Staff stating that the expenditure on programm.e
measures up to the 31st March, 1933 was estimated at Rs. 728.30 lakhs,
that funds to the extent of Rs. 39.34 lakhs had been provided in the budget
estimates for 1933-34 and that all outstanding measures could be completed
by a further expenditure of Rs. 226.76 lakhs.

18. Paragraphs 7—9 of the Auditor GQeneral’s letter.—Financidd
trregularities—The Commitiee went through the cases of financial
irregularities mentioned in the Auditor General’s letter. As regards the
Auditor General’s recommendations, that, to prevent losses due to unskilful
and careless drafting of orders, arrangements should be made for the more
careful serutiny of the drafts of proposed rules by the Finance Brauch in
conjunction with the office of the Military Accountant General and for the
immediate incorporation in the relevant regulations of new orders affecting
them, the Military Accountant General explained that suitable arrange-
ments had already been made both at the drafting stage in his office and
also when orders were received in Controllers’ Offices, to have doubts and
ambiguities removed or settled. The incorporation of orders in relevant
regulations, whenever necessary, was now the business of a special section'in

L222LAD *2
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fhe Asmy Dupastment, s ‘which such work was centrdlised and co-
ordinated.

19. Paragraph 23 of the Report of the Director of Army Audit.—The
Military Accountant General explained that a special procedure had been
introduced last year to ensure that claims against other Governments were
not overlooked. The Auditor General stated that the revised procedure
would be watched by audit to sce whether it was effective. In view of the
fact that some of the claimms against other Governments, etc., had been
overlooked for very long periods the Committee desired that the Financial
Adviser, Military Finance, should consider whether some arrangements
could not be made to review periodically, as far as practicable, all agree-
ments with outside parties which entitled them to concessions.

20. Paragraph 33 of the Report of the Director of Army Audit—In
reply to a question as to why the amount of the loss was not recovered from
the officer whose negligenee contributed to the loss, the Army Secretary
explained that the Commanding Officer’s ultimate respemsibility in the
matter of losses was recognised and that in this particular case he had been
removed from his appointment.

2). Paragraphs 35 and 36 of the Report of the Director of Army
Audit—The Army Secretary explained that as a result of the dnvestiga-
tions by a special committee of experts it had been decided te issuc a
pamphlet giving clear instructions regarding the maintenance of the
acvounts of the Auxiliary and Territorial Forces. The Committee agreed
with the Auditor General that the best method of securing the proper main-
tenance of Auxiliary and Territorial Force accounts was that of frequent
and careful inspection. The Military Accountant-General explained that

arrangements had been made for quarterly local imspections of these
accounts, '

~ 22. Paragraph 63 of the Report of the Director of Army Audit.—The
Financial Adviser, Military Finance, explained the defects in the system
which facilitated the fraud and the steps taken to remedy them.

25. Paragraph 52 of the Report of the Director of Army Audit-—The
Army Secretary explained that the Military Engineer Seérviees supplied
water 10 individual civil residents in many Cantonments, whereas under the
Cantonments Act the responsibility for making recoveries in respect of the
water supplied was vested in the Cantonment authority. Though the
Military Engineer Services might know the total amount of water supplied,
the Cantonments authorities often had no means of distributing the cost
amd eollecting it from individuals as the supply was not metered. To get
over this diffieulty, which had caused considerable loss to Government in
the past, it had been decided that in future the Military Engineer Services
would make s metered supply of water in bulk by agreement to the Canton-
ment authorities, who would then pay the Military Engineer Services for the

total amount supplied and make their own arrangements for recovery of the
cost from individuals.

24. The Committee then adjourned till 2-30 p.uM., on Wednesday, the
26th Jnly 1933,
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Pronsedings af the Third teeting of Me Military Acoonats Committes
held sn Wednesday, thn:‘ 26th July, 19a3,n.tamu}u

PrgaenT :
The lfl,onoura’ble Mr. A. H. Lroyp, Finance Member, Chgirmean.

The Honourable Mr. J. B.TaYLOR, Financial Secretary.’
Mr. 8. C. MiTra, M.L.A. Members.
Mr. MoEAMMAD ANWAR-UL-AZIM, M.L.A.
Mr. A. C. BapENocH, Auditor General.
Mr. G. R. F. TorreENHAM, Army Secretary.
Mr. W. R. TexNaNT, Financial Adviser, Military | were also
Finance. present.
Mr. J. C. BrommaGE, Deputy Financial Adviser, Military
Finance.
Lieut.-Colonel R. Priwor, Military Accountent General.
Mr. L. J. Prok, Direstar of Army Audit.

25. Paragraph 53 of the Report of the Director of Army Audit.—The
Auditor General remarked that it was absolutely necessary to have some
sort of check over works especially those wndertaken without sanctioned
estimates. He quoted the instance of Railway Administrations where all
important cases and not only cases in which there was some doubt as to the
proper sanctioning authority were referred for pre-audit or for advice o the
Chief Accounts Officer who acted as a Financial Adviser. He added that even
if it was necessary to undertake a work before the estimate was sanotioned by
the proper authority, intimation as to the intention of starting su¢h a work
should be commuuicated to the Controller. The Committee agreed with the
Auditor General and suggested that the Military Acoountant General should
consider whether a procedure similar to that in force on the Railways could
not be introduced on the Army side.

26. Paragraph 45 of the Report of the Director of Army Audit~The
Committee felt that it was a very serious matter that machinery which did not
actually exist should continue to be shown on the books for 25 years withaut
the mistake being detected. The Military Accountant General suggested that
in order to avoid such mistakes in future there might be a special annual par-
ambulation as in England. The Auditor General said that it was unneceasary
to have such an annual perambulation as it would lead to extra staff and extra
expenditure. He added that there was in existence a procedure in some of
the Departments, for example, he believed, in the Posts and Telegraphs
Department, under which the administrative officer had to give an annual
certificate that the stores, apparatas and plant in his charge were in proper
condition. The Committee felt that it was necessary to devise some proced.ure
without entertaining extra staff to avoid such mistakes in future and desired
to know next yesr what steps had been taken.

27. Paragraph 49 of the Report of the Director of Army Audit.—The
Committee decided to examine the Director of Ordnance Factories and Maau-

faoture on this point.
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28. Paragraph 10 of the Auditor General’s letter—Review of Military
Engineer Services Expenditure.—The Committee agreed with the Auditor
General that the review which was prepared at their special request was
lucid and informative and hoped that its value would be enhanced when
the Financial Adviser was able to incorporate his projected improvements.
They also agreed that the year 1931-32 would not prove a fair test of the
measures taken to secure conformity with a settled programme of works.

29. Paragraph 67 of the Report of Lhe Director of Army Audit.—The
Army Secretary read out the instructions recently issued by the Engineer-in-
Chief to the effect that

(1) if time permitted, a comparative statement of the tenders should be
submitted to the Controller of Military Accounts for concurrence,
where it was proposed to accept a tender other than the lowest,
together with reasons in support of the proposed action and
a clear statement of the financial effect ;

(2) if there was not sufficient time, the administrative officer might act
on his own responsibility but should at once submit a report
on the case to the Controller of Military Accounts and obtain
his concurrence ; and '

(3) doubtful cases should always be referred to the Controller =xcept
when there was great urgency.

The Committee suggested that the instructions issued did not make it sufficiently
clear that reasons for accepting a tender other than the lowest should always
be recorded in writing immediately, as was done in the Public Works Depart-
ment. The Army Secretary agreed that supplementary instructions might be
issued to that effect.

30. Paragraph 235 (b) of the Appropriatton Accounts—~The Com-
mittee desired to diseuss this question with the Quartermaster General.

31. Paragraph 245 of (he Appropriation Accounts—The Auditor
General pointed out that the lump figure for stock given on page 99 of the
Accounts did not serve any useful purpose, as the Director of Army Audit
was not in a position to see how much of it was effective and how much non-
effective and was therefore not in a position to carry out satisfactorily the
responsibility imposed on him in item 3 of Appendix A. He suggested that a
classification of the stock such as is furnished by the Railways and the Public
Works Department would be more useful. The Committee agreed that this
was prima facie desirable, if practicable.

The Committee accepted the Auditor General’s suggestion that the figures
for “ overpayments to contractors” might be examined annually, as they
would afford some evidence of the executive officers’ control and the regularity
of their expenditure.

32 Paragraph 11 of the Auditor General’s letter and Appendiz E of
the Appropriation Accounts—The Committee agreed with the Auditor
General that, as far as it was possible to judge from the figures available, the
improvement in the stock position had, on the whole, been achieved as desired
by the previous Committee.
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83. Appendiz G of the Appropriation Accounts.—The Committee
desired to examine the Director of Ordnance Factories and Manufacture
regarding the large increases in stock in the Ammunition Factory, Kirkee,

and the Gun and Shell Factory, Cossipore.

34. Pavagraph 12 of the Auditor General’s letier.—The Committee
went through Appendis I to the Supplementary Report of the Direcior of
Army Audit and had no comments to offer.

85. The Committee then adjourned till 11 a.M. on Tuesday, the 1st
August.

-

Proceedings of the Fourth Meeting of the Military Accounts Committee
held on Tuesday, the 1st August, 1933, at 11 A M.

PRESENT :

The Honourable Mr. A. H. Luoyp, Finance Member, Chairman.

The Honourable Mr. J. B. TavLor, Financial See-
retary.

Mr. S. C. Mitra, M.L.A.
Mr. MusaMMAD ANWAR-UL-AziM, M.L.A.

Mr. A. C. BabexocH, Auditor General,

Mr. G. R. F. TorteNHAM, Army Secretary.
Mr, W. R. TENNANT, Financial Adviser, Military

Finance.
Mr. J. C. BroMMAGE, Deputy Financial Adviser, Were also
Military Finance. Present.
Lieut.-Colonel R. Prince, Military Aeccountant
General.
Mr. L. J. Peck, Director of Army Audit.
Lieut.-General Sir ALexaNDER WARDROP, Quarter-
master-General in India.

Major-General G. II. AppisoN, Engineer-in-Chief.

Brigadier G. A. Harg, Director of Ordnance
Factories and Manufacture.

Members,

Witnesses,

36. The Quartermaster-General and the Engineer-in-Chief were first
examined in regard to the question of long term contracts (item 6 of
Appendix A to the Appropriation Accounts). The Quartermaster-General
explained that some long term contracts were inevitable if they were to
get the supplies they wanted, as otherwise the contractors would never
invest the capital necessary for the carrying out of the contract. 1le
stated that at present in practically every long-term contract a clause was
inserted under which the rates entered in the contract could be subjected
te review periodically. He quoted the instance of a contract entered Into
for the supply of vegetables which was for a period of five years but the
‘rates in which would be subject to review after six months. Two other
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contracts, viz., for the supply of grein-and ghee eontained clauses emposer-
ing the Army authorities to buy leeal stuff if it was cheaper than the
rateés mentiobed in the contract. All contracts were entered into only afier
inviting open tenders except in wery speeial eases; such as the Bagai ron-
tract, which was:for running two sections of Mechanical Transport involv-
iug about 60 wagons to carry supplies in Waziristan, This centract pro-
vxged for an alteration in the rates for petrol as the price rese or fell.

37. System of holding Military Engineer Services reserves—paragraph
235 (b) of the Appropriation Accounts—The Quartermaster-General
explained that there were two kinds of reserves, viz. : (1) a big reserve
held by the Quartermaster-(General himself and (2) a number of smaller
reserves which were the ones referred to in the above paragraph of the
Appropriation Accounts. ¥is own big reserve was intended to meet big
unforeseen emergencies and was distributed only under the erders of His
Excellency the Commander-ih-Chief. He said that this reserve was
absolutely necessary and gave particulars of the items on which it was
spent. Both he and the Engineer-in-Chief explained how the other
smaller reserves referred to in this paragraph were created. It was clear
from this explanation that some of them were really not resetves but sums
set apart by the coatrolling officers out of the lump allotments made to
them for works, maintenance, etc. They were of opinion that these sums
held in reserve served a very useful purpose and they had no reason to
believe that they were not being utilised properly.

. 38. Paragreph 67 of the Report of the Director of Army Audit.—The
Engineer-in-Chief agreed that full reasons for accepting tenders other than
the lowest should always be recorded immediately. He informed the
chairman later that it was unmeeessary to issue special instructions on this
point, as under the Revised (1933) edition of the Regulations for the Mili-
tary Ewgiwer Services the officer who receives the fenders is bound to
record ks reasons in full in every case where he recommends acceptance of
other than the lowest tender.

39. Item 16 of Appendiz A to the Appropriation Accownts.—The
Director of Ordnance Factories and Manufacture explained that he had
gone into this question of working balances very carefully and that greater
control was being exercised now as each ¥#tem was being dealt with indivi-
dually by his office and he hoped that this system would reduce such
balances to the minimum actually required.

As regards the larger balances of stock held at Kirkee and Cossipore,
it was explained that the money value of the stocks held varied with the
cost of manufacture. The Auditor General remarked that while prices in
the ease of ordinary eommercial concerms were going down, the rewerse
was the process in the Army, as their overhead charges remained the sawe,
while the output was eonsiderably lower. The Director of Ordnanes Fae-
tories and Manufacture assured the Committee that he was doing his best
to reduce the stoek.

40. The witnesses withdrew at this stage.

Mr. 8. C. Mitra then raised the guestion whether the originel estimste
of ten erores for programme measures should not be reduced in view of the
fall in priees. The Committce agreed that the Army Department shenld
bs requested to examine this point. ‘



-7 .11 ! REPORT OF TREPUBLIC ACOOUNTS COMMITTER. Mz

V~PROCBEDINGS OF THE COMMITTRE.

Proceedings of the First Meeting of the Public Acconnts Commtties held
on Thursday, the 3rd August, 1933, at 11 A.M.

. PRESENT :
The Honourable Mr. A. H. Lroyp, Finance Member, Chairman.
Reo Bahadur M. C. Radai.
Kunwer Hajee IsMAIEL ALIKHAN,
Mr. 8. C. MizRa.

Mr. MUBAMMAD ANWAR-UL-AzIM. Members.

Mr. J. Ramsay Scorr. o

Dr. R. D. DavnaL.

Mr. A. C. BapEnocH, Auditor General. )Wm also

Mr. J. F. MiTCcHELL, Accountant General, present.
Central Bevemues. B

The Honourable Mr. J. B. TayLor, Financial Secretary, wituess.

Before proceeding with the business the chairman gave his reasons
for proposing that the examination of the Railway Appropriation-Aceounts
should be taken up immediately after the completion of the examinataon
of the Appropriation Accounts of the Civil and Posts and T
Departments. After obtaining the views of all the members and of the
Auditor Genersl, the chairman decided to leave the matter over till the
next day.

2. The Commitiee then took up the consideration of the items shown
against the Finance Department in the Quarterly List of Outstandings
(Appendix I). They aceepied the action taken and the explanation given
in regard to the itcms subject to the following remarks —

Item 4. Revssvon of leave rules.—The Committee was informed that
a draft of the revised leave rules applicable to the services under the eon:
trol of the Governor General in Council was ready and that erders would
issue before long. The Committce expressed the hope that the revised
rales would isswe during the current year.

Item 5. Recovery of public claims from pay and pensions.—The Com-
mittee after some discussion acecepted the Government of India’s eonclu-
sion that it would be impraeticable to make any such specific stipulation
and that the existing powers of thie Government of India for the recovery
of losses rhould be adequate for all practical purposes if properly exercised.

Item 6. Items awaiting comstitutional changes—The Cominittee
desired that this item shonld eontinue to appear in the Quarterly List tifl
the cases included in the Speciul Appendix referred to in this item were
properly disposed of.

Item 7. Ezamination of financial prospects of eapital projects,—~The
Committee was informed that the question was not of immediate practical .
importance in view of the embargo on borrowing for new projects a8 &
result of the financial stringency. They were assured that all proposals
for loans ‘were subjected to a severe serutiny by the Finanee Department.
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Item 11. Stores balances—The Committee decided to deal with the
memoranda furnished to them on this subject when dealing with the
Appropriation Accounts of the particular Departments. With reference
to the question whether this item should continue to be shown in the
Quarterly List the Auditor Gencral explained that the question of stocks
was one of the important items to which the Accountants-General had
been instructed to devote special attention in‘their Appropriation Accounts,
In reply to a question from one of the members whether actual verification
of stock was done by the auditors, the Auditor General explained that
Audit satisfied themselves that verification of stock had been done, but did
not ordinarily conduect a test clieek, though it had the power to do so if it
thought that the verification had rot been properly done.

Item 12. Unanticipated credits—'I'he Auditor General explained
that the fact of anticipation or non-anticipation of a eredit was not really
a valid criterion for eclassification and that he could not classify an
iteeu as a receipt or as a deduction from expenditure merely
according to the accuracy of a previous forecast. Detailed rules govern-
ing the classification of credits like these had been drawn up by Sir Frederie
(auntlett and this criterion did not find a place in those rules. The
Auditor General accepted the Committee’s recommendation that unanti-
cipated credits should not provide 2x~ess supplies for the spending Depart-
ments without the fact being brought to the specific notice of the Asscrably.
In order to give effcet to this recommendation, he, in consultation with
the Finanvial Commissioner, Railways, had suggested a procedure for
bringing such items to the notice of the Assembly either through the
Budget memorandum or the review of Appropriation Accounts. The
Committee thought that the suggestion to bring such items to the notice
of the Assembly in a statement appended to the Budget memorandum or
through the Appropriation Accounts would not be enough to give the
Assembly proper control over the matter. The question should be con-
sidered whether such items should not be brought before the Standing
Finance Committee just as ill items for supplementary grants.

3. The Committee then took up for consideration the portions in the
Auditor General’s letter of comments relating to the Finance Department.

Paragraph 8 of the Auditor General’s leliter.—The Committee agreed
with the Auditor General that the conditions of the year 1931-32 were such
that no safe conelusion eould be reached regarding the standard of estimat-
ing and that there was no marked deterioration in control over expenditure.

Paragraph 10 of Auditorr General’s letter.—After some discussion the
Committee agreed that the present method of estimating for leave salaries
on the basis of previous actuals gave sufficiently accurate results.

Paragraph 11 of the Auditor General’s letter—The Committec went
through the general review of the financial results of all the Central Govera-
ment commerceial concerns given in peragraphs 22—29 of the Commercial
Appendix and expressed satisfaction with the position as reported by the
Auditor General, v4z., that the results of the year were not any worse than
the prevailing conditions would giv~ reason to expect. The Committee
requested the Auditor General to consider the best method of dealing with
the point that in the commercial accounts of the, Northern India Salt
Revenue department royalties on salt issued in any one year appear in the
accounts of the following year and thus vitiate the cost of produection in
each particular year as deduced from those accounts. They also requested
the Auditor General to consider the comparative merits of the calculatiop .
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of the contribution to the Depreciation Fund on a straight line method and
on the sinking fund method as regards its effect on the caleulation of the
cost of production of salt.

Paragraph 12 of the Auditor Gencral’s letter—The Financial Secre-
tary explained that the stocks in the Currency Note Press had been con-
siderably reduced in 1932-33 and that as a matter of fact they were much
lower than nomal. As regards the stocks in the Bombay Mint, it was
explained thot the balance was high as it included a large quantity of
ohsolete stores purchased in bulk during the War which owing to the tem-
porary cessation of coinage in this Mint were not heing consumed. The
stores arc essentially mint stores and having no value in the local market
could not be sold without heavy loss.

4. As regards the Accountant General’s comment in paragraph 63 of
the Commercial Appendix that the coinage of rupees for the Udaipur
Durbar led to a loss as full overhead charges were not recovered, the Finan-
cial Secretary explained that the Government of India had to maintain the
mints even when there was a temporary drop in the demand for their own
coin and that it was not reasonable to charge the full cost of maintaining
the mint to the Durbar during the period when their coinage was being
executed by the mint. The prime cost of manufacture of the Udaipur coins
amounted only to Rs. 9.93 per thousand pieces against which the Durbar
was charged Rs. 15.35 thus including a certain amount on account of over-
head charges. The coinage which the Government of Indid undertook for
others at a time when their mints were not busy with their own coinage
actually reduced the loss of the Government of India.

5. The Committee adjourned till 2-30 p.mM.

Proceedings of the Second meeting of the Public Accounts Committee
held on Thursday, the 8rd August, 1933, at 2-30 P.M.

PRESENT :
The Hon’ble Mr. A. H. LiLovp, Finance Member, Chairman.
Rao Bahadur M. C. Rasam.
Kunwer Hajee I[sMAILL ALIKHAN.
Mr, 8! ¢ MiTraA.

Mr. MUHAMMAD ANWAR-UL-AZIM. Members.
Mr. J. Ramsay Scorr.
Dr. R. D. DaraL.
Mr. A. . BapExocH, Auaditor General.
Mr. J. F. MitcHELL, Accountant General, Central
Revenues, Were also
Mr. M. K. Sex Gupra, Audit Officer, Tndian I present.
Stores Department. J
The Ion’ble Mr. J. B. TavLor, Financial Secretary. ] .

Mr. . S. Haroy, Member, Central Board of
Revenue.
Khan Bahadur J. B. VacaHA, Member, Central |
Board of Revenue. , J ' o
6. The Committee continued the examination of the Appropriation

Accounts relating to the Finance Department.

} Witnesses.
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1. Paragraph 13 of the Auditar General's letter —As rogawds the
Aaoountant General’s remark that it wes a common feature of administra-
tion that when increases of establishiment were contemplsted xsufSsient
allowanae was frequently made for the inevitable delays whieb wwere apt
to occur, the Finaneial Secretary explained that the Finance Depastsuent
always scrutinised the estimates with care and thet the cirenmatanees m
which provision had to be made for tle particular item in respect of whieh
the Accountant General had made this remark were quite exceptional. As
a result of the passing of the Supplamentary Finanee Bill in Septemiber
1931, provision had to be made for a large staff for work in conneetion with
the lowering of the limit of taxable income before warking out full detaile.

8. Paragraph 14 of the Awditor General’s letter—The Finagcial
Secretary explained that estimates for the profit or loss on circulation of
bronze and nickel coins were furnished by the Controller of Currency in
Japuary on the basis of actuals up to the end of December. During this
partienlar year there was a large return of these coins during the first
nine months of the year and the estimates provided for a moderate ahsorp-
tion in the last quarter, but as a result of India going off the gold standard
the actual absorption greatly exceeded anticipatioms.

8. Pavagraph 15 of the Auditor General's letter—Ezpendilure on
retrenched personnel —The Financial Secretary explained that it was
extraordinarily difficult to frame even the vaguest estimate of the expendi-
ture likely to be incurred during the year w%ich was clear from the faet
that a sum of Rs. 20 lakhs was provided in the revised estimate on this
account, while the actual expenditure amounted only to a little over
4 lakhs. The terms given to retrenched personnel had been brought speci-
fieally to the notice of the Assembly who therefore knew that expenditure
on this account would be incurred. The Committee realised the difficulties
of preparing an estimate of the expenditure but considered that from a
constitutional point of view it was not correct to incur expenditure with-
out taking a epecifie vote from the Asgembly, even though the Assembly
might know that expenditure was heing ineurred.

10. Paragraph 16 of the Auditor General’s letter—Loans and advances
bearing interesi—loan 1o the Bahawalpur Durbar for the Sutlej Valley
Project—As regards the two specitic points raised by the Acocountant
General, the Committee was informed that the capital expenditure on rail-
ways was only Rs. 12,000, the balance being expenditure on maintenance,
and that the sanetion of the Secretary of State had been applied for. for
the excess over the amount of the loan previously sanctioned by him. The
Committee was also informed that a detailed investization was now going
on as to the financial prospects of the project. The Anditor General
suggested that if as a cesult of that investigation it was considered neces-
gary to write off any portion of the capital, it should be done as soon as
possible so that the amount to be written off might not be inflated by the
addition of arrears of interest. The Financial Secretary entirely agreed
with the Auditor General but pointed out that it should be borne in mind
that the amount to be written off might diminish considerably or even dis-
appear altogether if the rates of interest went down and prices of produce
rose. The Committee suggested that the point mentioned by the Financial
Seeretary should be horne in mind when eonsidering the question of writing
off any part of the capital. '
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YY. Paragrapk 17 of the Auditor Gemeral’s letier—As regarda
embezzlements in Burma teeaswories, the Auditor General informed the
Committee that he had heard from the.Accountant General, Burma, that
the Burma Government had introduced -effective measures so .far as
treasuries were concerned and that the question of improving the work of
sub-treasuries was engaging the attention of the local Government and
the Accountant General.

12. Paragraph 18 of the Awuditor GQGeneral’s letter—Salt Stores
Accounts.—As regards the accumulation of stock in Burma, the Com-
mittee was informed that in 1930 there was a heavy eyclone in Burma
which caused great damage to the stocks held there and manufacture was
consequently speeded up to meet an anticipated shortage. In March 1931,
after the Delhi Pact, the salt concessions came into operation and there was
an unexpected decrease in the demand. It has since been decided to close
this factory.

13. The Committee was informed that the writing off of over 2 lakhs
of maunds of salt at Kuda did not invelve any financial loss to Govern-
ment, as under the agreement the Government of India had to fake 5 lakhs
of maunds of salt every year and at the time of the receipt of the salt the
quantity was roughly estimated by measurement and only an advance pay-
ment made. The final payment was made in accordance with the result
of actual weighment after the salt was issued.

As regards the failure to verify stocks properly in the salt works in
Bombay Presidency, the Committee was informed that the conditions in
Bombay were entirely different from those in Madras. In Madras, salt
was stored in small heaps which could be measured easily while in Khara-
godha the salt was stored in one large heap. The actual weight of the
salt put into the heap was known and the loss was calculated only after
the stock was exhausted. The possibility of having an approximate stock-
taking by geometrical methods was carefully examined some time back but
it was found impracticable. In Sind there are no Government salt works

how.

14, In reply to a question by one of the members as to the progroes
made in developing the Khewra mines with a view to put the Khewra salt
in the Bengal market, the Committee was informed that the Government
of India had expected to get crushed salt made on a commercial scale out
of Khewra for the Bengal market about May last. but when the machinery
was installed the crusher exhibited certain defects and they were still
_examining the question how to get over the difficulties. Mr. Pitt. the
Engineer in charge, who is now on short leave in England, is going into this
matter with the manufacturers.

15. Paragraph 19 of the Auditor General’s letter—Important com-
ments of the Accountant General, Cenlral Revenucs, on the gramt under
refunds.— The Committec hoped that the revised procedure introduced
with effeet from 1st April 1933, would prevent such irregularities.

- 16. The Committee then adjourned till 11-15 a.M. on Friday, the 4th
August 1933.
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Proceedings of the Third Meeting of the Public Accounts Committee
held on Friday, the 4th August 1938, at 11-80 A.M.

PRESENT :
The Hon’ble Mr, A. H. LLoyp, Finance Member, Chairman.

Rao Bahadur M. C. Rajan,
Kunwer Hajee ISMAIEL ALIKiIAN,
Mr. S. C. MiTrA,

Mr. MUBAMMAD ANWAR-UL-AZIM.
Mr. J. RaMsay Scorr.

Dr. R. D. DavaAL.

Members.

Mr. .A. C. BabenocH, Auditor General.
Mr. J. F. MrrcuELL, Accountant General,
Central Revenues.

The Hon’ble Mr. J. B. TaYyLoR, Financial
Secretary,

Were also present.

Mr. G. S. Bagral, Secretary, Department
of Eduecation, Health and Lan-s.

Mr. Ram CHanNbra, Joint Secretary,
Department of Education, Health
and Lands.

1V1tnes ses.

;.._....._._} | N N

17. The Auditor General explained that he had further considered the
question discussed by the Committee the previous day, viz., the best method
of bringing unanticipated credits to the notice of the Assembly. He
explained that the legal position was that an unanticipated eredit which was
taken in reduction of expenditure according to the rules of classification
could be taken in aid of expenditure and that the Government of India
could not ask the Assembly to vote a token grant for what was already
voted.

18. The Committee then took up the consideration of the Appropria-
tion Accounts and connected documents relating to the Department of
Education, Health and Lands.

19. Item 1 of the Quarterly Statement-—Surplus stocks of Quinine—
The Committee was informed that the quantity of manufactured quinine
now held by the Government of Indis was about 280,000 pounds, of which
it was proposed to keep 150,000 pounds as reserve in accordance with the
advice given by experts and to dispose of the balance of 130,000 pounds.
Instructions had already been issned to the Direetor, Botamcal Survey,
to make arrangements for the sale by the method of limited tenders.
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The Committee was not quite setisfied whetler,.in view of the impending
constitutional changes anid the introduction of Previncial Autonomy,
the Government of India should at its own expense maintain a large stock
of quinine for supply to the Provincial Governments. They therefore
suggested that the amcunt of the reserve stock to be maintained by the
Government of India shoulldl be reconsidered, if the arrangements now
mude for the sale of the surplus were successful. With a view to curtail
Government of India’s annual production and manufasture of drug,
extension of cinchona cualtivation in Burma had been stopped. Measures
for reduction in the Burma pro:luction were proceeding as quickly as con-
sideration for capital value, represented by the area developed and about
to yield its quota of bark, would allow.

20. Item 2 (a) of the Quarterly Statement—Royalty on Andamans
timber.—The Sccretary, lZducation, Health and Lands Department, in-
formed the Committee that the Government had come to the conclusion
that there were no data to enahle them to fix a rate of royalty and that the
question had therefore been dropped. The Auditor General agreed that
there was no point in including royalty as the conditions in the Andamans
were different from those elscwhiere and there was no competition with
private enterprise to provide a standerd of comparison. The Committee
after some discussion accepted the Auditor General’s views.

21. Item 2 (b) of the Quarterly Statement—Shipping freight on
Andamans timber.—The Committee was informcd that Mr. Morgan
gssumed that the Forest Department was paying a lower rate of freight
then they would have had to pay if ordinary commercial ships were
employed for the carriage of timher, but the probable fact was that private
freight could be obtained at a lower rate than the Forest Department was
now paying. The result of employing private shipping would only mean
a greater loss to the Government of India as a whole, as in any case they
had to run a Government steamer service. The Committee accepted this

explanation.

22, Item 3 of the Quarierly Stutement—Wellington Farm.—Tt  was
explained that, as a result of the cconomies introduced in the working of
the Wellington Farm with effect from the 1st April 1932, there was a great
decrease in the cost of production. The cost of . production now was
slightly less than the selling priece and the Farm had made a ]groﬁt of
Rs. 6,629 in the year 1932-33. The Committec noted with satisfaction that

the institute was now able to pay its way.

23. Paragraph 28 of the Auditor General’s letter and pqragraphs 137
and 189 of the Commercial Appendir—The Committee was informed that
arrangements had been made for exhibiting the excesses and deficits found
at the time of stock-taking in a scparate abstract and also for a test check
by the Officer in Charge. The Committee was also informed that free issues
had been reduced from 36,000 to 14,000 and that the latter figure would be

reduced still further as it included supplies to the High Commissioner for

sale in England which were wrongly included under free issues.

24. The Committee then adjourned till 2 p.u.
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Proesedings of the Fourth Meeting of the Public Acoounts Committes
held on Priday, the 4th August, 1983, at 2 P.M.

PRESENT :
The Hon’ble Mr. A. H. Lroyp, Finance Member, Chairman.

Rao Bahadur M. C. RAJAH. ]
Kunwer Hajee ISMAIEL ALIKHAN.

Mr. S. C. MiTrA, Members.
Mr. MUHAMMAD ANWAR-UL-AZIM,

Mr. J. RamMsay Scorr.

Dr. R. D. DavaL.

Mr. A. C. BabENocH, Auditor General. ]
’

Mr. J. F. MitcHELL, Accountant General, [~ Were also present.

Central Revenues.

Mr. G. 3. Bagpal, Secretary, Department
of Education, Health and Lands.

Mr. Ram CHANDRA, Joint Secretary,
Department of }Lducatlon Health
and Lands.

The Hon’ble Mr. J. A, SHILLIDY, Secre-
tary, Department of Industries
and Labour,

Mr. A. G. Crow, Joint Secretary,
Department of Industries and  { witnesses.
Labour.

Mr. T. C. S. JaovaraTNAM, Deputy Seecre-
tary, Department of Industries
and Labour.

Mr. F. T. Jonrs, Chief Engineer,
Central Public Works Department,
Delhi.

Mr. HarazaTr Hussaiy, Under Secretary,
Department of Industries and
Labour. )

25. The Committee agreed to discuss the Railway Appropriation
Accounts immediately after the examination of the Civil and the Posts
and Telegraphs Appropriation Accounts was completed on the under-
standing that there would be a further meeting later in the year to consider
the coal purchase policy and any other outstanding item.

26. The Committee then continued the examination of the Appro-
riation Accounts relating to the Department of Education, Health and

ands.

27. Paragraph 30 of the Auditor General’s letter and the Important
Comment on pages 119 and 120 of the Appropriation Accounts.—The
Secretary, Education, Health and Lands Department, informed the Com-
mittee that they had already taken steps to bind the Director of Archeology
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and other Heads of Departments to observe strictly the prineiples re-
garding agreements referred to by the Accountant General, Central
Revenues. © As regards the. partieular case, thet Committee was informed
that out of 140 plates. ordered, 89 had ‘aetually been delivered and that 36
were :expeeted shortly. As regards the ‘balance of 15, -he was not in &
pesition‘to say when -they would be delivered. He however boped that
the work would be completed by the end of the current year. The Com-
mitteg desired to have a report next year regarding the position.

28. Paragraph 31 of the - Awditor General’s letter—Commercial
Accounts' of the Research Institute, Muktesar—~The Committee ‘was in-
formed that the selling prices of the serum produced by the Insiitut¢ had
been reduced and that the present prices allowed for only a very small
margin over the cost price as shown below :—

. Rate per dose of serum.
Anti- Hamorrhagic Blackquarter
rinderpest. septioeemia. aggreesin,

Cost bf production for the year ended o ,
31t Maroh 1982 . .. Re.014:47 Re.0-3-7-35 Re. 0-8-3°74

Selling price .. .. .. Re.0-1-6 Re. 0-4-0 Re. 0-3-6

. 29..Cammercial Accaunts of the Forest Department.—The Cominittee
was informed that the Department was now losing steadily on scantlings
sold in Calcutta and the question was under consideration whether the
production of such scantlings should not be discontinued.

30. Appendiz XV.—It was explained to the Committee that the com-
mercial activities of the Imperial Institute of Animal Husbandry and
Dairying, Bangalore, the Tmiperial Cattle Breeding Farm, Karnal, cultiva-.
tion and cattle breeding experiments in the - agricultural sectign of the
Imperial Institute of -Agricultural Research, Pusa, had been considerably
curtailed and their activities were now confined to education and research.
At Karnal it was only the cultivation accounts that were ecommercialised,
but now practically all the lands were leased out to tenants. At Pusa.
commercial accounts were maintained only. for the agricultural section
and the Government of India had laid down that the maintenance of
commercial accounts should not be regarded in any measure as implying
thnt educdtion and research work should be sacrificed in order to run it as

yrofit-making .concern. - The Kitchen Garden, Imperial Institute of
Agneultural Research at Pusa, was g very small affair and it was unneces-
sary to maintain commercial accounts for it. The Auditor General stated
that he was prepared to agree to the proposal that commercial accounts
should- be aholished 'in all the concerns mentioned in the Appendix with
the exception of Wellington, partly becunse this would lead to some economy
but: mainly because .he was convinced that the research and education
functions of these concerns. outweighed so much the commercial side that
compmeraial acecounts .could not actually be of very much service. Sufficient
contro] could be maintained over the expenditure through the scrutinyv of
the bndget estimates. the control of audit and local inspections. The Com-
mittee-after some discussion agreed to the proposal on the understanding
that if'in any of these concerns commercial activities were revived com-
mercial accounts should b remt‘roduced

{Mr. Baipai and Mr. Ram Chandra then withdrew and Mr. Jones
and Mr. Javaratnam entered.)

1222LAD o
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The Committee then took up the examination of the Appropriation Accounts
velating to the Industries and Labour Department.

31. Items 16 and 17 of the Quarierly Statement—Budgeting and Con-
trol of Public Works Ezpenditure und Utilization of Reserve in Civil
}Vorks Budget.—The Committee was informed that detailed rules regard-
ing Public Works budget procedure, which incorporated the recommenda-
tions of the Committee, had been framed.

32. Paragraph 24 of the Auditor Gemeral's letter.—As regards item 3
on page 191 of the Appropriation Accounts, the Committee was informed
that when the budget was framed in October it was not anticipated that
tl;g work would really be finished before the close of the year. A pro-
vision of Rs. 10,000, being the amouunt anticipated to be spent in the
following year, was included in the estimates. But later on it was found
possible to complete the worl- before the close of the year by re-appro-
priating savings from other heads. The provision made in the budget
far the following year therefore lapsed.

33. The saving of about Rs. 1,10,000 in the provision of Rs. 1,60,000
for the Forest Research Institute buildings was explained to be due
entirely to the economy campaign and the consequent abandonment of
certain works.

34. Review of the financial admimistration of residenmtial buildings in
New Delht—The Committee were very much interested in the review
prepared by the Accountant General, Central Revenues, and desired that
the Accountant General should prepare such a review every three years
but statements similar to those on pages 201 and 203 of the Appropria-
tion Accounts should be furnished every year. For this purpose it was
not necessary to calculate the capital cost every year but it would suffico
if the capital cost as calculated in the last triennial review was given.
The Chief Engineer remarked that the review related to the year 1929-30
and that the position had improved since then, as the Government of
India were now staying in Delhi for six months and as maintenance
charges had been reduced considerably as a result of the fall in prices.

(Mr. Jayaratnam and Mr. Jones then withdrew and Mr, Clow
entered.) '

35. Items 15 and 18 of the Quarlerly Statement—Printing of publica-
tions and use of Assembly Debates covers for Government advertisements
and adequacy of -existing allotments for stationery—The Committee after
.somex%its,cussion accepted the explanation given in Appendices X, XIII
and .

36. Paragraph 26 of the Auditor General’s letter—The Auditor
General explained to the Committee why the form of trading accounts of
Qovernment of India Presses previously prepared was unsatisfactory and
stated that a financial review by the Controller of Printing and Stationery,
which it was proposed to include from next year, would give all the informa-
tion that the Committee would require. ’

37. Paragraph 479 of the Commercial Appendiz—~The Committee
discussed with the witness the reasons for the large outstanding balance
(Rs. 60,636) relating to 1928-29 and previous years outstanding under
‘‘ sundry debtors '’ and requested the Department to furnish a memo-
randum to the Committee on the subject.
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(Mr. Clow then withdrew and Mr. Hafazat IHussain entered.)

38. The Committee was informed that the method of charging the
Meteorological Department for the cost of telegrams sent by them had
been changed with effect from the 1st April 1933, and consequently
variations between the estimates and actual expenditure which used to
occur till now were not likely to occur in future.

(Mr. Hafazat Hussain then withdrew and Mr. Shillidy entered.)

39. The Committee noted with satisfaction that the Indian State
Broadcasting Service had made a profit in the year 1932-33. Mr. Shillidy
informed the Committee that he hoped to show better results next year
if the Assemnbly passed the Bill which they were introducing to put a stop
to piracy.

40. The Committee then adjourned till 11 o’clock on Monday, the
7th August 1933.

Proceedings of the Fifth Meeting of the Public Accounts Committee
‘ held on 'Friday, the 4th August, 1933, at 11-30 A.M. '

PRESENT :
The Hon’ble Mr. A. H. LLoyp, Finance Member, Chairman.
Rao Bahadur M. C. Rajan. ]
Mr. 8. C. MrTRA. A
Mr. K. P. THAMPAN. Members.

Mr. J. RaMsay Scorr.

Dr. R. D. DaraL.

Mr. A. C. BabenocH, Auditor General.

Mr. J. F. MiTcHELL, Accountant General, Were also present.
Central Revenues.

The Hon’ble Mr. T. A. STEWART, Secre- )
tary, Commerce Department.

Mr. A. RaismaN, Joint Secretary, Comn-
merce Department.

Mr. T. SLoAN, Joint Secretary, Home .
Departm’ent. ' f Witnesses.

Mr. C. M. Trrivenl, Deputy Secretary,
Home Department.

Lala BisHeN Swarup  (from  Delhi
Administration).

o
. 41. The Committee {ook up the examination of the Appropriation
Accounts and connected documents relating to the Commerce Department.

42. Paragraph 32 (a) of the Auditor General’s letter—Bengal Pilot
Service.—The Committee was informed that the review was hitherto pre-
pared by the Deputy Accountant General, Central Revenues, but in future
would be prepared by the Principal Officer, Mercantile Marine Department,
who would give the sort of account required by the Committee.

22LAD - a8
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43. Paragraph 32 (b) of the Auditor Gemeral’s letter.—The Account-
ant (eneral, Central Revenues,:informed the Committeaithat he had since
heard from.the Deputy Aecountant Geueral, Central.Revenues, that the
aceounts:of stores on board the Pilot Vessel *‘ Lady Fraser ’’ were now being
maintained properly.. | . : ; .

44. As regards the large loss on the Bengal Pilot Service -during the
year 1931-32, the Committee was informed that the loss was mainly due
to a cause beyond the control, of the Government of India, viz,, a large
decrease in.the volume of shipping.. The aim of the Government of India
was ‘'to make the service self-supporting and with this objecta surcharge
of 10 per ¢ent. on the pilotage fees had been imposed with effect from the
Ist April 1932 and considerable economies 'effected in expenditure. As a
result of these measures the accouuts for 1932-33 showed a small surplus.

45. Grant No. 47—Lighthouses und Eightships.~+~The Committee was
informed that the decrease in the surplus of this Department in 1932-33
as compared with 1931-32 was due to a reduction of light dues by one pie
per ton. ‘- It was not the intention of the Government of .India to make a
profit out of the Department but enly to make it self-supporting. The
reduction in the dues was introduced with effect from the 1st April 1932
as appreciable reserves had been built up.

(Mr. Stewart and Mr. Raisman then withdrew and Mr. Sloan,
Mr. Trivedi and Mr. Bishan Swarup entered.)

46. Item 14 of the Quarterly Statement— Andamans Butchery and
Dairy.—The Committee was informed that the Chief Commissioner had
effected many improvements ; the sale of mutton, which accounted for a
considerable portion of the loss under the Butchery, had been stopped
while the sale price of eream had been cnhanced from Re, 14-0 to Rs. 2
per pound.  As a result of these improvements the Butchery made a profit
in 1932-33 and the loss of the Dairy was considerably reduced. The Com-
mittee was not, however, sutisfied as to the need for maintaining the Dairy
if it could only be run at a loss. The Home Department was therefore
requested to examine this point. .

47. Paragraph 20 of the Auditor General’s letter.—As regards para-
graph 1 of the Important Comments on page 285 of the: Appropriation
Accounts, the witness admitted that it was a serious irregularity and that
the officer concerned had: been warned and that steps had been taken to
prevent such irregulanities in future. The Accountant General,
Central Revenues, observed that the financial side of the' Delhi
Administration required strengthening owing- - to. tHe abolition
of the Pay and Accounts Office. The witness informed the Committee that
they had now effected considerable improvements and that experience of
this year would show whether the financial side actually required
strengthening.

T N I8

48. Paragraph 2 of the Important Comments on page 286 of the
Appropriation Accounts—Irregular payments of grants-in-aid.—The Com.
mittee was informed that the sanction of the Government of India had
since been pptained. ' :

. .49. Paragraph 3 . of .the .I?nziaortpnt Comments on ‘page. 266.0f the
Approprigien Accpunts,—A, grant-in-aid of Ra. 5,000 was paid, to a college

for equipment subjeet to the .production of suppliexs’ Teceipts, but it was
found later on that the actual expenditure incurred by this college was
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Rs. 7,257 only, so that the grani-in-aid admissible, which was 50 per cent.
of the actual expenditure, was less than the amount paid to the college.
The Committee desired that in cases where the grant-in-aid was a certain
percentage of the actual expenditure incurred by the school or eollege, the
Government of India should consider whether payments should not be made
only after the production of necessary vouchers by the school or college
authorities, which, the Committee understood, was the procedure in force
in Madras.

50. Commercial accounts of the Shipping Department, Andamans.—
The Committee was informed that the Government of India were now
investigating -whether they could manage with only one steamer leaving
the Forest Department to arrange for the service of private steamers where
necessary. The Committee desired that the results of the investigations
should be intimated to them next year.

51. The Committee then adjourned till 2-30 p.M.

Proceedings of the 8ixth Meeting of the Public Acoounts Committee
held on Monday, the 7th Augnst, 1933, at 2-30 P.M.

PR.ESENT :
The Hon’ble Mr. A. H. Lroyp, Finance Member, Chairman.
Rao Bahadur M. C. Rajam. )

Kunwer Hajee IsSMAIEL ALIKHAN.

Mr. S. C. M1TRA,

Mr. K. P. Tiraspan.

Mr. J. RAMsAY ScoTT.

Dr. R. D. DALAL.

Mr. A. C. BabeNocH, Auditor General,

Mr. J. F. MircHELL, Accountant General, |
Central Revenues, ' j Were also present.

Members.

Mr. M. K. SeN Gupra, Audit Officer,
Indian Stores Department.

Sir JaMid PrrkearsLyY, Chief Controller )

v of Stores.

Mr. Harazar Hussamn, Under Secretary,
Department of Industries and } Witnesses
Labour. . SR

Rai Sahib'Kirra RAM, Assistant Director
of Administration and Intelligence,
Indian Stores Department. J

52. The Committee took up the examination of the Appropriation
Accounts and connected documents relating to the Indian Stores Depart-
ment. !

53. The Committee discussed in great detail with the Chief Controller
of -Stores the pro forma profit and -loss aecounts of the Indian Stores
Department - which showed: a largeé -*‘ loss ’. The Chief Controller
explained that as a result of the large fall in prices the commission credited
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to the Department, which was bascd, on a percentage of the price of stores,
had fallen considerably. He also mentioned that a correct estimate of the
financial position could only be obtained if on the receipt side of the account
credit could be taken for the large savings in the expenditure budgets of
the consuming Departments on the cost of stores purchased through the
Indian Stores Department and that it was also impossible to assess in
rupees, annas and pies the value of the services rendered by the Depart-
ment in conneection with the promotion and encouragement of Indian indus-
tries. The Committee expressed the opinion that though the pro jorma
aceounts were very useful for enabling them to keep some sort of watch
upon the general operations of the Department they could not expect the
Stores Department to be self-supporting on the basis of those accounts,—
at any rate, at a time when the prices of all commodities were as low as at
present.

(The witnesses then withdrew.)

54. The Committee then took up for consideration Appendix XIX
regarding the amendment of the rules relating to the constitution of the
Public Accounts Committee. After some discussion further consideration
was postponed till the next day.

Proceedings of the 8eventh and Eighth Meetings of the Public Accounts

Committee held on Tuesday, the 8th August, 1933, at 11-30 A.M. and

230 P.M. :

PRrEsENT :
The Hon’ble Mr. A. H. Lroyp, Finance Member, Chairman.

Rao Bahadur M. C. RaJamn.

Kunwer Hajee ISMAIEL ALIKHAN.

Mr. S. C. MITRA.

Mr. MUHAMMAD ANWAR-UL-AZIM. Members.
Mr. K. P. THAMPAN.

Mr. J. RaMsay ScorrT.

Dr. R. D. DaLaL.

Mr. A. C. Babenocn, Auditor General,

Mr. Jagar Prasap, Deputy Auditor General.

Mr. 8. A. VaNEswaAR, Acvountant General, Posts
and Telegraphs.

The Hon'ble Mr. J. B. Tayior, Financial Secre-
tary.

The Hon’ble Mr. J. A. SmiLuoy, Secretary, <
Department of Industries and Labour.

Sir TooMas RyaN, Direetor (teneral of Posts and -
Telegraphs,

Mr. S. P. Varma, Financial Adviser, Posts and
Telegraphs,

Mr. F. T. DEMonTE, Chief Engineer, Posts and
Telegraphs. , J

‘Were also
present.

r Witnesses.

55. The Committee took up the examination of the Appropriation
Acco}\]mts and connected documents relating to the Indian Posts and Tele-
graphs. - '
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56. Item 21 of the Quarterly Stotement—Indo-European Telegraph
Department.—The Committee agreed that the settlement was an equitable
one,

57. Appendiz 1X—~Recommendations of the Posts and Telegraphs
Accounts Enquiry Committee—The Committee noted the decisions of the
Government of India and had no remarks to offer,

58. Paragraph 4 of the Auditor General’s letter—Financial position
of the Posts and Telegraphs Department,—Copies of the statements made
iy the Dircetor General regarding the financial position of the Posts and
Telegraphs Department and the retrenchments effected are attached
{Annexures I and II). The Committee was also informed that it should
be noted that the loss of the Department included losses in connection with
a number of activities which for reasons unconnected with the Department
had to be definitely worked at a loss, for example, the loss on press mes-
sages, the loss on the non-commereinl branch of the Wireless and the loss
in working a number of unremunerative post offices.

59. Paragraph 5 of the Auditor General's letter.—The Financial
Adviser and the Director General explained to the Committee the various
steps which they were taking to maprove the financial control.

60. Paragraph 6 of the Auditor General’s letter and paragraph 74 of
the Appropriation Accounts- The Director General informed the Com-
mittee that instructions Lad been issued to all Heads of Circles drawing
their attention to the neeessity of calling for tenders in all cases. Ile
promised to circulate a copy of the instructions to the members of the
Committee.

61. Item 20 of the Quarterly Statement—Works expenditure in Posts
and Telegraphs Department—The Financial Adviser informed the Com-
mittee that certain orders had been issued last year but he considered that
they’ were not quite sufficient and said that they would. be supplemented

further.

ANNEXURE 1.
(Vide paragraph 58 of Proceedings.)
MEMORANDUM ON THE FINANCIAL PORITION OF THE INpIAN Posrs Anp
TELEGRAPHS DEPARTMENT.
Nore.—The figures are tn thousands of rupecs.
1931-32.

1. The accounts for the year 1931-32 closed with a loss of 93,84, the
expenditure charged to revenue being 11,58,44 while the revenue was
only 10,64,60.

1932-33.

2. The budget estimate for 1932-33 provided for a revenue of
11,50,73 or an improvement from enbanced tariffs of 86,13. As the year
advanced it was found that this expectation will not be realised and in
the revised estimate a figure of 10,56,88, i.e., 7,72 less than the actuals far

1931-32 and 93,85 less than budget estimate 1932-33 was adopted. The
expenditure provided in the budget for 1932-33 was 11,66,92 but the
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results from the economy campaign exceeded all anticipations that were
entertained. This and various decisions on the recommendatious of the
Posts and Telégraphs Accounts Enquiry Committee enabled the provision
being reduced in the revised estimate to 11,04,61 the saving compared
with the budgeb being as large as 62,31. Big as this saving was it was
insufficient to cover the gap caused by the fall in revenue and the revised
estimate showed a loss of 47,73 as compared with 16,19 worked out ih
the budget estimate.

3. The March final accounts for 1932-33 have just been closed and
the summary available indicates that the aetuals will probably be a little
better than was estimated in the revised estimate. The figures are subject
o alterations as adjustments continue to be made until about October
when 'the year’s accounts are finally closed. According to these figures
now available revenue amounted to 10,51,62 heing less than the revised
estimate figure by 526. 1f subsequent adjustmeuts do not raise the figure
it will be the lowest on record sinee 1926-27.

Fortunately, the results of the economy campaign have been more
satisfactory and the total expenditure brought to account is 10,93,67 being
30,94 less than the revised so that the loss on the year’s working amounts
to 42,06 compared with 47,73 adopted for the revised estimate.

‘The fduowing table summarises the figures and compares them with
those for 1931-32. "

Expenditure
Revenue. charged tc Lose.

revenue.
Accounts 193132 .. .. 10,6460 11,5844 93,84
Budget Estimate 1932-33 .. 11,50,73 11,66,92 16,19

Revised Estimate 1932-33 .. 10,56,88 11,04,61 417,73
Accounts March Final, 1932-33 .. 10,51,62 10,93,67. 42,05
Prospects for 1933-34.

The Budget Estimate for 1933-34 provides for a revenue of 10,81,34
while the expenditure has been estimated at 11,38,54 working to a loss of
57,20. .

The following table compares the figures for the first three months
of the current year with the budget proportions for the period and also
the actuals for the corresponding months of the last year.

Revenue. Expenditure.
April to June 1933-34 .. 2,56,24 2,20,31
Budget proportions .o 2.54.47 2.29.09
April to June 1932-33 .. .. 2,48,69 22247

It will be noticed that revenue is better eompared with the last year as
also with the budget anticipations, while expenditure is less. The same
impression of an improvement having set in is conveyed by reports relating
to the volume of traffic which either show a perceptible although small
improvément or an absence of deteriotation compared with the last year.
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There seem to be some grounds therefore for entertaining the hope that
the trough of depression has been reached if it has not been traversed. It
is dangerous to speculate, but if the improvement in revenue is maintained,
the economy campaign which is being pursued steadily will enable the
')Department to balance the budget in the not distant future.

ANNEXURE IL

Paragraph 4 of Auditor General’s letter and paragraph 9 of Appropriation
Accounts.

(Figures in thousands of rupees.)
The sanctioned budget for Working Expenses and Interest was 12,37,24
while the expenditure amounted to 11,58,44 showing a saving of 78,80.
The sources of this saving can be analysed as follows :—

1. Net savings on items not controlled by the Department (e.g.,
Recommendations of Accounts Enquiry Committee) :—

Rs.
Credits for servieces rendered to other Depart-

ments .. . .. 3.06

Contribution for Pensions .. .. 5,44

Interest including surcharge .. .. 947

. 17,97
Deduct excess on provision for depreciation .. 63,17,34
11. Emergeney Deduction from pay .. .. 1500

111. Results of Economy Campaign in the Posts and Telegraphs
Department including its Audit Offices :—

Permanent. Temporary. Total.
Pay charges .. 1,16 .. 1,16
Allowances, ete. . . 9,32 9,32
Repairs .. .. 6,00 7,11 13,11
Contingencies . 400 8,88 7,88
Subsidies .. .. 2,50 .. 2,50
Stamps and Postcards .. 3,46 .. 3,46
Stationery and Printing 5,33 .. 5.3
Miscellaneous .. 2,00 2,18 4,18

24,45 22,49 46,91
Deduet expenditure on
retrenched personnel .. 48 48
2445 2201 46.46

Note.—The reason for which the saving on stamps and Postcards and
Stationery and Printing are treated as permanent is that the percentage
ratio between the expenditure under these heads and the gross receipts of

the Department is almost normal.
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No increase should occur normally unless traffic and receipts show a
large increase when the increased expenditure is likely to be inappreciable
compared with the increase in revenue.

The distribution of the total saving between Permanent and Temporary

is of course speculative being based on the nature of the items and of the
economies carried out.

The most noticeable feature of the figures given above is that the savings
under staff exclusive of the emergency deduction, were only Rs. 1,16,000.
This was to be expected as retrenchment of staff even to keep pace with the
tall in traffic could be initiated only after Government orders had issued
after consideration of the Retrenchment Committee’s recommendations.
The orders were issued only in Noveraber 1931 and so only 4 months’ savings
in pay less leave salary, travelling allowance and gratuities could accrue as
a maximum,

In this connection attention is drawn to paragraphs 18 and 19 of the
Posts and Telegraphs Retrenchment Sub-Committee’s report in which the
Commiitee observed that out of a gross grant of nearly 13 crores only
about Rs. 1,46,58,000 corresponded to what would be regarded in an ordinary
Government Department as. controllable expenditure suseeptible of reduec-
tion without reducing salaries or establishment.

Tihe Committee will be interested, with reference to the second clanse
of paragraph 4 of the Auditor General’s letter, to learn that the economies
in staff which were initiated in the last few months of 1931-32 bore fruit
in 1932-33. In a statement circulated to the Legislative Assembly during
the budget session it was stated that the savings from retrenchment of
personnel on orders issued by the end of 1932-33 were estimated at
Rs. 6,27,000 per mensem. The latest fizures now received show that the
savings have reached a figure of Rs. 6,68,000 per mensem or Rs. 80,16,000
per annum. It will be appreciated, of course, that a saving of this
magnitude will appear in the accounts only when the economy has been
in force for a full financial year and the men have ceased to draw leave
salaries.

It may be added that the search for economies continues and the latest
estimates indicate a figure of Rs. 876,000 per mensem, or Rs. 1,05,12,000
per annum, being reached by the end of 1933-34.

The following figures of the pay charges of the Department during the
last few years also help in realising the magnitude of the saving
achieved :—

Add amount  Totals being Annual

Year. Asin the  of emergen- strictly increment
account. oy deduction.  comparable. or decrement.

1924-25 .. 6,12 . 6,12 ..
1925-26 . 6,33 .. 6,33 + 21
1926-27 .. 6,57 .. 6,57 + 24
1927-28 .. 690 . 6,90 + 33
1928-29 .. 7,34 .. 7,34 -+ 44
1929-30 .. 7,66 o , 7,66 + 32
1930-31 .. 7,90 . 7,90 + 2
1931-32 .. 7,88 15 8,03 -+ 13

1932-33 . 7,19 60 - 7,79 — 24



REPORT OF THE PUBLIC ACCOUNTS COMMITTEE. 835

An increment which had never been less than 13 lakhs per year has
been converted into a decrement of 24 lakhs and this in spite of the fact
that the annual increments are estimated to cost between 12 to 20 lakhs of

rupees.

In view of the observations contained in this note, the Posts and Tele-
grephs Department consider that the cconomies achieved even to the end
of 1931-32 are neither small nor altogether temporary or likely to involve
mereasea expenditure later on. '

Proceedings of the Ninth Meéting of the Public Accounts Committee
held on Wednesday, the 9th August, 1933, at 11.45 A M.

PRESENT :

The Hon’ble Mr. A, H. Lroyp, Finance Member, Chatrman.

-

Rao Bahadur M. C. RaJjan.

Mr. T. N. RaMagrisENA REeDDI
Kunwer Hajee ISMAIEL. ALIKFAN.
Mr. S. C. MrrraA.

Mr. K. P. THAMPAN. ' Members.
Mr. MUHAMMAD ANWAR-UL-AZIM. '
Mr. J. Ramsay Scorr.

Dr. R. D. DarnaAL. J
Mr. A. C. BapeNocH, Auditor General.
Mr. Jagar Prasap, Deputy Auditor
General. »
Mr. S. A. VANESWAR, Accountant General, ¢ Were also present.
Posts and Telegraphs.

The Hon’ble Mr. J. B. TAYLOR, Financial
Secretary.

Sir TroMAs Ryan, Director General of
Posts and Telegraphs. !

Mr. 8. P. Varma, Financial Adviser. U witnesses.
Posts and Telegraphs.

Mr. F. T. DEMonTE, Chief Engineer,
Posts and Telegraphs.

62. The .Committee continued the examination of the Appropriationr
Accounts and connected documents relating to the Posts and Telegraphs

Department.
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63. Paragraph 76 of the Appropmation Accounis.—The explanation
given by ‘the Director General, Posts and Telegraphs, was considered by
the Committee to be satisfactory. The Auditor General remarked that,
if the facts as put forward by the Director General had been known to
Audit, the paragraph would not have appeared in the Appropriation
Accounts. The Committee desired that when the Departmental investi-
gation into cases of financial irregularities put forward by audit had not
lﬁ?een ctompleted, a note to that effect should be made in the Appropriation

port.

64. Paragraph 78 of the Appropriation Accounts.—The Director
General explained that no private houses were available in the locality.
The alternatives were either to hire the Railway bungalows available at
the place or to construct their own buildings.. As a measure of economy
it was decided to rent the railway bungalows rather than construct new
buildings. The Committee accepted the explanation.

65. Paragraph 79 of the Appropiiation Accounts.—The Director
General informed the Committee that case No. 1 had been settled and
that the other cases were under examination.

66. Paragraph ? of the Awuditor General’s letter—Establishment
charges—The Committee accepted the conclusion of the Auditor General
and the Director General that the present méthod of working ot these
figures did not serve any useful purpose-end desired to have a repoft next
year showing the results of the enquiry mow being undertaken by the
Financial ‘Adviser. P N

67. Paragraph 8 of the Auditor General’s letter—Stores Accounts.—
The Director General admitted that the ‘balances of- stores were: unduly
high mainly as a result of the large purchases made immediately after
the War. He pointed out that the balances had been' rediiced from about
2% crores in 1923-24 to 69 lakhs at the end of 1931-32 and added that every
endeavour was being made to reduce the balances still further. The
Committee noted with satisfaction the steady progress made in reducing
the balances. [P veooee! P i . 1 Lot

68. Paragraph 9 of the Auditor General's letter—Rents.—The Director
General explained that the inérease ‘irt thé -number 6F houses still to be
assessed was due to (1) in cases where &4 building consisted of a number
of quarters, each set of quarteys wes now being treated as.a separaté unit
for the purpose of assessing rent, and (2) as a result of the economy
campaign, a number of officers, who were formerly allowed rent-free
quarters, had now to pay rent and the quarters oeeupied by such officers
had to be added to the number of buildings the rént of which had to be
assessed. The Director General informed the Committee that there was
no loss of revenue to Government, because, in the case of quarters the rent
of which had not yet been assessed, ten per cent. of the pay of officers was
being recovered. . ' a

69. The Committee then adjourned till 2-30 p.m.*

*The Committee at its Tenth, Eleveuth, Twelfth, Thirteenth and Fourteenth
meeling dealt with Railway Appropriation Acecounts.
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Proceedings of the Fifteenth Meeting of the Public Accounts ‘Committee
held on Baturday, the 12th August, 1933, at 11 A.M.

PRESENT :

Chairman from } LS. C.M
11 a.M. to 12 NooN. o Mr TR -
Chairman from The Hon’ble Mr. A. H. LrLoyp, Finance
12 woon. . Member.

Mr. T. N. RaMAKRISHNA REeDDI.

Kunwer HaJgee IsMAIEL ALIKHAN.

Mr. K. P. THAMPAN. Members.
Mr. RaMsay Scorr.

Dr. R. D. DavaL.

Mr. A. C. BabeNocH, Auditor General.

Mr. J. F. MitcHELL, Accountant General, Central
Revenues. ’ ’ Were also

Mr. L. J. PEeck, Director of Army Audit.
The Hon’ble Mr. J. B. TayLor, Financial Secretary.

present.

Sir LANcELOT GRAHAM, Secretary, Legislative Depart-
ment.
Mr. V. Narauart Rao, Additional Deputy Secretary,
Foreign and Political Department.
Rai Bahadur Cruni Law, Financial Secretary, North- .
West Frontier Province. Witnesses.
L. Sunpar Das, Financial Assistant, Baluchistan.

Mr. G. R. F. TorTeENHAM, Secretary, Army Depart-

) ment. i

Mr. W.'R: TennanT, Financial Adviser, Military
Finance.

As the Tlon'ble Mr. Lloyd, the Finance Member, had to attend &
meeting of the Executive Council, the members elected Mr. 8. C. Mitra
as chairman during his absence.

70. Grant No. 29—Council of State——The Accountant General,
Central Revenues, explained to the Committee that during the last four
years there had been savings-under the head allowances, honoraria, ete.,
to members of the Legislature owing to the fact that a supplementary
grant was: obtained frem the Assembly during the year to cover a carry-
oyer of ‘expenditure from 'the previous year as a result of the extension
of the Legislature beyond the 31st- March.. A major portion of thess
supplementary grants proved unnecessary as there was a similar extemi
sion of the Legislature beyond the 31st March during the year and
consequent carry-over- of expenditure: to ‘next year.  He therefore sug-
gested that the estimate should be framed on the assumption that extens
sions beyond 31st March would occur. S;r Lancelot Graham: explc,uged
that_thére ‘were two- uncertain factors, -viz., (1}, the. -November session
of the Legislature and (2) the extension of the Legislature heyond 381st
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March. In addition to these two there was also the factor that though
the Legislature might be extended beyond 31st March some members
left before that date and their allowances had to be paid before the close
of the financial year. As regards the cmergency session, the Committee
agreed that it could not be anticipated and nothing could be done, but
as regards the extension of the Legislature beyond 31st March, the
Committee was of opinion that the estimate should be framed on the
basis of the experience of past years. As during the last five years the
session actually extended beyond 31st March, the estimates should be fram-
ed on this basis but due allowance should be made for the fact that some
membhers left before the 31st March.

(Sir Lancelot Graham then left and the representatives of the

Foreign and Political Department were called in.)

71. Paragraph 22 of the Auditor General’s letter—Lazity of current
control of expenditure under Frontier Watch and Ward.—Mr. Narahari
Rao explained that the main difficulty was in connection with the ex-
penditure in Burma which was controlled by the local Government.
The difficulties of the local Government were mainly in connection with
the antislavery expeditions and they were real difficultics as these -
expeditions started late in the financial year with advances for expendi-
ture and were out of touch with the headquarters till the beginning of
the next financial year. The Committee recognised the difficulties, but,
at the instance of the Auditor General, suggested that the Accountant
General, Burma, should consult the loeal overnment whether some
system could not be devised whereby a more efficient control of expen-
diture could be achieved.

72. Paragraph 23 of the Auditor General’s letter and Important
Comments on Grant No. 79-Baluchistan—Fictitious transfers of Govern-
ment servants in Baluchistan.—The Committee considered that this
was a very serious irregularity and noted the orders issued by the local
Administration.

73. Grant No. 71—Currency and Important Comments on page
177—Theft of Rs. 3,000 from a sub-treasury in Baluchistan.—In this
case the sub-treasury officer handed over his set of sub-treasury keys to
a chaprasi to be taken to the sub-treasurer for the day. As the loss had
been made good by the treasurer, the local Administration merely issued
orders impressing on all officials connected with the administration of
treasuries the strict observance of the rules in the Treasury Manual.
They did not consider that any further action, departmental or other-
wise, against the sub-treasury officer was necessary. The Committee did
not agree with this decision and suggested that the Foreign and Political
Department should take up the question of some disciplinary action
against the sub-treasury officer. It was also brought to the notice of
the Committee that cases of such thefts or defalcations were not being
reported to the Government of India by the local Administrations unless
the sanction of the Government of India was necessary for writing off
the whole or a portion of the loss. The Committee considered that
arrangements should be made for the reporting of all such cases to the
Government of India in the Administrative Department concerned so
as to enable them to judge whether the action taken by the local Admin-
istration was sufficient. A

(The Foreign and Political Department witnesses then left \and
the Army Department witnesses entered.)
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The Hon’ble Mr. A. . Lloyd took the chair.

4. Report on the Muitary Accounts Committee.—The Committee
endorsed the recommendations and observations of the Committee both
in its report and in the accompanying proceedings of its meetings. As
regards the special point of the pro forma account of expenditure on
Auxiliary and Territorial Forces, the Public Accounts Committee agreed
with the Military Aeccounts (Jommxttee that the present arrangements
were unsatisfactory from a practical point of view. They therefore
approved of the suggestion of the Army Secretary that proposals should
be worked out for classifying certain units as wholly debitable to this
account and others as wholly debitable to the ordinary Army Grant.

75. The Committee decided to meet on the 21st August 1933 at
2-30 p.M. to deal with the draft report.™:

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, I wish to
ask the Honourable the Finance Member a question. During the winter
Session, the report of the Public Accounts Committee of 1930-31 was never
taken into consideration by this House and T wish to know whether it is
the intention of the Government to' discuss the present report on the floor
of the House during either the November Session or the January Session !

The Honourable Sir George Schuster : If my Honourable friend’s
question implics that he is disappointed that there has been no opportunity
to discuss the report of the Public’ Accounts Committee on the accounts
of 1930-31, I should like to take this opportunity of stating that I share
his disappointment. I think the IHouse will recognise that its time was
fully occupied and that it has been impossible to find time to provide
for the discussion on the accounts of 1930-31. The Government are
fully alive to the point and it is constantly -before' them. I can assure
my Honourable friend that we shall do .our best to find time for that

discussion.

THE DANGEROUS DRUGS (AMENDMENT) BILL.

The Honourable 8ir George Bchuster {Finance Member) : Sir, 1
beg to move for leave to introduce a Bill to amend the Dangerous Drugs

Act, 1930, for certain purposes.
The motion was adopted.
The Honourable 8ir George 8chuster : Sir, I introduce the Bill.

THE COTTON TEXTILE TNDUSTRY PROTECTION (SECOND
AMENDMENT) BILL.

The Honourable 8ir Joseph Bhore (Member for Commeree and
Railways) : 8ir, T beg to move :

¢¢ That the Bill further to amend the Cotton Textile Industry (Protectmn) Act,
1930 be taken into congideration.’’

*The draft Report of the Public Accounts Committee was adopted by the
Committee with certain modifications at its sixteenth meeting held on Monday,

the 21st August 1933, at 2-30 p.m.

s



840 LEGISLATIVE ASSEMBLY. [4TH SEPT. 1933,

[Sir Joseph Bhore.]

I must, Sir, regret that circumstances over which 1 have no control
have forced me once again to come to this House and ask it to agree to
the extension of the Cotton Textile Industry- (Protection) Act for yet
another period, namely, until the end of March, 1934. In the circum-
stances, however; which confront us today, I am confident that the House
will agree that the passage of this short extending Bill is inevitable and
that there is no other course which is either possible or expedient. I
have considered very carefully whether I should take this opportunity
of replying in some detail to criticismg, I may say at once, uninformed
criticisms which have been levelled against the Government of India inm
respect of aetion in connection with such ‘matters. as giving notice of
their desire to terminate the trade convention with Japan and increasing
the rates of duty on cotton textiles last-June. I have, however, come to
the conclusion that I eonld. not go in any deail into these mattens without
saying something which might give cause for offence and, as 1 said the
other day, we should, at. this moment, endeavour to do all we can to
allay and not to excite hostile feelings. This is not the time, Sir, as 1
said before, to ruffie feelings. I will only say this, that the limit of
endurance and patience had been passed before we reluctantly decided
to impose the higher duties in June last, duties, be it noted, which did
not increase the substantive protection as against Japan given long ago,
but barely compensated for the consequences of a heavily depreciated
currency. In giving six months notice at the time we did, we were
actuated by the dictates of ordinary prudence. We could not have run
the risk of protracted negotiatmns ending perhaps infructuously and
then having to glve a notiee of six months afterwards. But the giving
of notice did not in any way prejudice the ineeption of frlendly con-
versations. I may tell the House that, after the last Delhi Session, we
set on foot informal enquiries with a view to the initiation of fnendly
negotiations, and notice was given on our behalf by His Majesty’s Gov-
ernment or rather an invitation was extended on our behalf to the
Japanese Ambassador in Lendon on the -6th June inviting Japan to
enter into negotiations. We took the initiative in this case and it is
certainly not our fault if negotiatiens have not begun earlier. 1 would,
however, like to take. this ppportunity of saying emphatically that our
action in giving notice and in raising the duties was not inspired or
suggested by any authority or interest outside this country. We gave
the notice and imposed those duties on our own initiative and in what we
believed to be the best interésts of our own industries. Now, this brings
me to the subject of this Bill. From what I have said, I hope the House
will agree that no other course.is apen to us other than that which wee
are adopting, namely, the, continuance of .the existing arrangements.
‘We are on the threshold of negotiations with Japan., negotiations which,
we_all hope, will result in the.solutian:of, at any rate, some of the  most
important trade problems which confront us today. - The .industrialists
of the three countries, T believe, are contemplating entering into discus-
gion amongst: themselves with a view to finding .a way acceptable to 8l
of them which will lead to a solution of their difficulties. . In_these
circumstances, I hope, the House will agree that it would have been in
the highest degree inexpedient.if we had attempted. as this-juncture 4o
formulate a cut-and-dried scheme for the cotton. textile industry of this
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country or to alter our tariff rates. 1f we had done so, I feel that there
might possibly have been grave repercussions on the forthcoming negotia-.
tions. I hope that the Ilouse will find no difficulty in passing this
extending measure. 1 would, however, like to make one appeal to
Honourable Members. I would like to ask them to refrain from saying
anything which may make our task more difficult or may result in weaken-
ing our hands. I would like to assure the House that the Government are
seized of the case for all the industries concerned, particularly would I like
to say that we realise the importance of safeguarding the interests of the
agriculturist. If we have not been over-perturbed by action in certain
quarters designed to frighten the grower of cotton, it is not because we
do not realise the paramount necessity for safeguarding his interests, nor
because we do not realise the possibilities of a situation in which Japan
is the largest external buyer of our short-staple cotton. I do not want’
to say anything more on this subject. I would ask the House to join
with me in offering a warm welcome to the Japanese Declegation.
(Applause.) I need not assure the representatives of Japan of the
profound admiration in this country for the genius and achievements of
the Japanese nation (Hear, hear) and, T think, 1T am voicing the views,
not only of the Government, but also of the people of India, when I-
express the hope that the result of these negotiations will be to continue
and to cement the traditional feelings of regard and friendship which
have always existed between the two countries. Sir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion

moved :

‘¢ That the Bill further to amend the Cotton Textile Industry (Protection) Act,
1930, be taken into consideration.’’

Mr. B. 8Sitaramaraju (Ganjam ewm Vizagapatam : Non-Muham-
madan Rural) : Sir. if 1 venture to offer a few remarks on the motion before
the House, it is not due to any want of appreciation on my part of the
delicate position in which the Government of India is placed in view
of the impending Indo-Japanese Conference. On the other hand, Sir,
it is with an honest desire on my part that in any negotiations which
the Government of India may conduct, it may give due consideration
to all the vast and varied interests of the couniry involved in a matter
of this kind. T am perfectly well aware. Sir, of the reply which the
Honourable the Commerce Member was pleased to give in answer to
the question which was asked by my friend, Mr. Das, only a.few minutes
ago, that he could assure the House that all the varied interests would
be duly considered and safeguarded hy the Government. But my diffi-
enlty in appreciating that is this. Honourable Members of this House
are perfectly well aware that, a few days ago when His Excellency the
Viceroy addressed both Houses, he said as follows :

¢« Of significance too is the fact that India is to be the scene of a tripurtite Con-
ference between the textile industrialists of India, Lancashire and Japan. In this
Conferenco tho Government of India will not take any part, but they would weleoms
any agreement consonant with the welfare and interests of India as a w ole.’’

Sir, my difficulty is this. T may be wrong, but 1 do feel that the
answers which the Honourable the Commerce Member was pleased to
give this morning were not exactly in consonance thh_ the statement
which was made by His Fxecllency the Vieeroy. Here is to be a Con-
ference which is to be a tripartite Conference, between certain indus- .

L222LAD ;3
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trialists in this country, Japan and Lancashire, and the Government of
India, according to His Excellency the chero;. will not take any part,

but. they would welcome any agrnemcnt consonant with the welfare
and interests of India as a whole.

The Honourable 8ir Joseph Bhore : If I may explain the point again,
T think it may savc the time of the House and also remove a misappre-
henslon which T think my IJonourable friend is labounng under. The
negotiations which will take place will be ofticial negotiations between
the representatives of the Government of Japan and the representatives
of the Governmment of India. At the same time, as those negotiations
are taking place, certain entirely unofficial conversations between the
representatives of Indian commercial and industrial interests, those of
Japan and those of Manchester will alse take place, With that the
Government of India have no concern whatseever, but, as Ilis Excel-
lency said the other day, naturally the Government of India must be
greatly interested in any conclusion arrived at by that entirely un-
official gathering which may help us to a solution and a satisfactory
solution of this problem,

Mr. B. Sitaramaraju : May I respecifully ask the Commerce Mem-
ber how the other interests apart from the interests of the industrialists

which are mentioned here would he consulted by the Governmom of
India ?

The Honourable 8ir Joseph Bhore : T dc¢ not quite follow my Honour-
able friend, Lut il he means that the Governme:nt of India will pay atten-
tion only to the inierests of the commereial and industrial hodies to which
he referred, then he is entirely undes a misapprehension. I hope it will
be possible for us to attach, as an unofficial adviser, a representative of
the agricultural interests of this country as well.

Mr. B. Sitaramaraju : Sir, the Honourable the Commerce Member
has been pleased to explein to us that the negotiations which have to be
carried on beiween the (fovernment of India and Japan would be purely
a matter between the Government of India and Japan and that the Gov-
ernment of India would be consuiting the interests represented by the
industrialists of this country as well as of Tancashire.

The Honourable 8ir Joseph Bhore ;: The Honourable Member is
entirely wrong.* What 1 did say was that in conducting the official nego-
tiations with Japan, we would keep in the closost possible touch with
representatives of the industries of this eonntry including the great in-
dustry of agriculture. We have nothing directly to do with the un-
official tripartite diseussions which will be taking place, but we shall
obviously pay attention to and consider any conclusions that may be
arrived at by so important a Conference, even though it is unofficial.

Mr. B. 8itaramaraju : T am glad to hear the Honourable the Com-
merce Member’s explanation of ihe position ef the tripartite Conference
and of the assurance that the Government of Tudia would be consulting
all the various interests concerned including agricultural interests. Sir,
while I appremato that assurance, T would like to hring very prominently
to the notice of the Honourahle Member that there are certain interests
which are very important and as important as the mill industry in this
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country and probably even more important than that industry. I would
particularly like to bring to the notice ¢f the Honourable the Commerce
Member that in any negotiations that they may make due consideration
should be given to all those interests. One most important industry I
should like to mention and press very much for consideralion 1s the
interest of the hand loom weavers of this country. That the hand loom
industry of this country is the most important interest can be very well
seen from the fact that we have in this country over two million hand
looms working ; that is to say, for every hand loom which supports four
or five peoplc we have ten million people supported by that industry.
Whereas, comparing that with the mill industry in this country, which
employs not more than four lakhs of people and if each one so employed
has four others to depend upon him, that would make about 16 lakhs of
people provided by the mill industry as against 8 to 10 millions which
are supported by the hand loom industry in this country. I would like to
draw the attention of the House to the actual production of the cloth as
well. The figures for 1929-30 were as follows : in millions of yards, the
mill production was 24,18, whereas the hand loom was 14,04 : and the
total of both was 38,22 millions of yards. You will, therefore, see, Sir,
that even from the point of view of the actual production of cloth, tlie
hand loom indusiry occupies a very prominent position in the country.
It will be seen that it forms about 40 per cent. of the total amount of
cloth produced in the eountry. In this connection T would like to draw
attention to two smali nassages in this book ‘“ How to compete with
foreign cloth ’* by the Secretary of the Indian Chamber of Commerce,

Calcutta :

¢ It would be quite evident from the table given above (the table which I have
just gwen) that the hand loom industry has not only gone out of existence as is
erroneously presumed by many, due to ignorance or prejudice or want of enquiry, but
that it supplies nearly 25 per cent. of the total annual consumption of cloth in this
country and that it is responsible for about 40 per cent. of the total cloth produced in

India.”’

In the table I have given for 1929-30, it is even muech more than 25
per cent. from the fignres of 1929-1930 :

‘¢ Since March, 1930, the production of cloth on the mills and the hand looms is
on the increase, and, as a result of the movement for the boycott of foreign cloth,
imports of foreign cloth are greatly diminishing. The above statistics make it quite
clear that the belief that the hand loom weaving industry is u small moriound industry
inevitably doomed to be cntirely crushed by the power-looms is absolutely crroncous
and has no foundation in fact. The industry has steadily maintained its position.
It has had lately an access of strength in the shape of the khaddar movement sponsored
by so powerful a Eersonality as Mahatma Gandhi who lays great stress on the use of
the Churkha and the hand looms for producing the cloth required in the country, with
a view to provide work fo# the teeming millions of the people of this land during the
periods when they have nothing to engage themselves on...... "

Therefore, hoth from the point of view of produection as well as the
number of people whe are actually supported by such an industry, and
by the fact that it is a poor mun’s industry henefiting a large class of
poor people, one would consider that it is not the industry which my
Honourable friend, Mr. Mods, kad the honour to represent as really a
national industry, but it is the hand loom industry which is really the
national industry of this country. Tt is verv unfortunate that so impor-
tant an industry as the hand loom industry has not received that recog-
nition whieh it is entitled to expect from the Government of India who
have always been trving to impress that they are always solicitous for

L222LAD n
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the welfare of the masses. Iu this copnection the Government of Madras,
in their Press Communiqné, issued on the ath October last, stated as
tollows. This wus n communiqué issued by that Government on the
reference by the Tariff Board, and they have suggested a particular
scheme about which 1 shall speak presently. They say in this com-
muniqué :

‘¢ The mills benefit by tariffs whose effect, it appears, is mainly detrimental to the

hand lcoms. A large articulate interest benefits at the expense of a larger but
inarticulate community. Legislation which permits such results needs revisicn.’’

I would like to present this little passage to the Honourable the
Commerce Member. The interests of the hand loom industry have, if
not neglected, been relegated to the background, hecause they are not so
articulate : they cannot he, since they ave entirely confined to a class of
persons who are poor and illiterate. Nevertheless, they form the back-
bone of this country, becanse they belong to the agricultural population
of this country. The Government of Madras, in proposing their scheme,
suggested to the Tariff Board that a cess of two pies might be levied in
order to have reorganised the whole of the hand loom industry in this
country, and they made also certaun recommendations about the counter-
vailing duty from which they stated the United Kingdom would be
exempted. 1 wil not and many of us may not agree with the view taken
by the Government of Madras that the United Kingdom should be
exempted from ihe countervailing duty : nevertheless, the fact remains
that so far as the scheme is concerned, it is an original scheme intended
mainly to organise the hand loom industry in this country. That scheme
requires the very careful consideration of the Honourable the Commerce
Member before the Government of India can think of taking any action
on the Tariff Board Report. This hrings me to the question of the report
of the Tariff Board. I can verv well understand the Honourable the
Commerce Member’s difficulty in not being able to take action on the
Tariff Board Report in view of the impending negotiations with Japan.
But my complaint is not so miuch on that the Government of India have
not taken any action so far or have not come to any decision on the Tariff
Board Report, as it is on the non-publication of the Report. 1 claim that
the report which was made to the Government of India by the Tariff Board
ought to have been placed in our hands. When we, in this Iouse, are
asked to consider a subject about which valuable information has. been
witbheld from us, I consider that it is grossly unfair to us. If that report
had been placed in our hands, we would certainly have come forward, as
the Madras Government have done, and offered suggestions which would
greatly help Government themselves in coming to the very decision which
they want to get. On the other hand, to ask us to believe cntirely in what
they say, to trust them entirely without knowing the facts of the case or
the interests which the whole question involves and to ask us to take deei-
sions on the floor of the House on a subject like this after withholding
valnable information is, T cousider, very unfair.

Again, T would like to impress upon the Government with all the
emphasis at. my command that this hand loom industry, which not only
should the Government take into consideration as much as they do the
other industries, e.g., the industry which my Honourable friend, Mr. Mody,
represents s6 ably--but T would ask the (Government that in any nego-
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tiati9ns, that they may carry on with Japar or any other foreign counlry,
the interests of the hand loom weavers should be represented and amply
gafeguarded and dealt with equally impartially as the interests of the
industry which Mr. Mody represents. So fur as this matter is coucerned,
the Government zpparently consider there are only the mills and
Mr. Mody, with Lancashire thrown in between the two. As I have been
trying to point out, it i3 not so. There are other interests which deserve
greater comsidcration and consultation at the hands of the Government
in this matter,

I am, however, glad to note, the other day, on the Resolution of my
Honourable friend, Mr. Haroon, the Ilonourable the Commerce Member
assured us—and he has repeated that assurance today—that he wouid
consider the interests and claims of the cotton growers in this country.
But they are not the only interests in this country. If all the agricul-
tural interests are going to be safeguarded, as the
Honourable the Cominerce Member was pleased to
say a few minutes ago with all his large-hearted and wide perspective,
if all the labour interests, which my fricna Mr. Joshi so ably represents
in this House, are ulso to be safeguarded, we necd entertain no appre-
hensions at all. 1 do trust taat in a matter of this kind,—perhaps you
are aware yourself, Sir,—that in the Ottawa and similar Trade Agree-
ments, when trade negotiations are entered into by countries, all the in-
terests concerned are usually consulted. What do the Governments of
those countries do in order to consult them ? They call the representa-
tives of the various interests together from time to time and invite their
views. Do the Government of India propose to do the same thing now ¢
I hope they will do so. It is only but fair that they should do so, it is
only but just (hat they should take that wider aspeet,
because  their  responsibilits  is  very  heavy. With  these
few words, Sir. I submwit that in any negotiations that the Govern-
ment of India may possibly undertake now or in future, the due interests
of this country in all its varied interests should have the just and fair
consideration of the Government of India and that their interests should
be duly safeguarded solely in the best interests of this country.

Mr. J. Ramsay Scott (United Provinces : European) : Sir, as the
industry requires protection so badly, T rise to support this Bill. The
Bill is, however, an inadequate measure and in no way adapted to the spe-
-cific needs of the cotton industry of today.

. It is, however, typical of the attitude of the Government of India in
that they follow the line of leust resistance. It is a ‘‘ Wait and see "’
policy —1 might say it is a ‘* Wait and See Japanese Policy ’’. Sir, we all
hope for satisfactory results from the Indo-Japanese Government Con-
ferences, but we do not see why India’s premier industry should be sacri-
ficed to placate Japan.

One of the points which I wish to bring to your notice is the Tariff
Board Reports. The Tariff Board was instituted through this Assembly
and is pald for by the tax-payer ; so we fail to see why the results of the
Tariff Board’s deliberations are not made public as soon as each inquiry
is concluded. (Applause.) Why should Government sit on these Reports
for over a vear and in some cases for over two years ?

Several Honourable Members : That is the whole question.

1 r.M,
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Mr. J. Ramsay 8cott : Surely, the industry should be the first to know
its fate. The industry has, in the first place, to make out a primé facie
case for protection before Government pass orders to the Tariff Board,.
which means that Government admit the justice of the application, and
the real case left to the Tariff Board is, how much and in what manner
protection should be given. Now, Sir, in my opinion and in the opinion
of many others in this country, it is considered that the recommendations
and criticisms of the Tariff Board should be made known to the industry
as carly as possible. At the present moment, Government know the recom-
mendations of the Tariff Board, but the advisers whom Government are
asking to help them at the coming Conference are in the dark,

The second point is that until the Tariff Board’s Report is issued, it is
impossible for Government to protect the Hosiery industry under this Act.
This industry is in a perilous state and the delay of six months has already
been too great a strain, but a further six months will spell ruination and
many a man will be thrown out of employment. Tf you proteet cotton,
whick is woven, why should cotton, which is knitted, be left outside the
pale of proteetion ? This, Sir, is a policy of diserimination with a
vengeance and is an injustice which no Government worthy of the name
would not have reetified at the earliest possible opportunity without the
repeated unavailing protests of the industry itself. I do ask Government
to lose no time in bringing in a measure to put this matter right.

Then, Sir, there are several Tariff classifications which are in need of
correction, and I feel sure that the IIonourable Member will admit that
Tariff (lassifications in general necd overhauling. For instance. in the
tariff of many years standing the customs duty on piece goods was 11 per
cent., while various other goods made of cotton, in a slightly move finished
state, were classified as Haberdashery, and paid 15 per cent. duty. Under
the Tariff Board cotton protection, the duty on foreign piece goods has
risen to 75 per cent. while Haberdashery protection by the fortuitous eir-
cumstances of Revenue Finance Bills has only risen from 15 per cent. to
25 per cent. Such articles as towels and handkerchiefs, if imported in the
piece, pay 75 per cent. duty, while, if imported in the more finished state.
hemmed or fringed, pay 25 per cent. duty. Surely anomalies like these
should be put right, and perhaps the Government will take us into their
confidence and give us an inkling of their intentions.

Tn conclusion, Sir, T would refer to the increase of 25 per cent. ¢otton
piece goods' protection granted in June last. If this further protection .
had been given 6 months earlier, it would have been more useful. The
delay has allowed a considerable influx of foreign piece goods and the
markets are glutted with such goods and, until they are absorbed. eondi-
tions will not improve.

The cotton mills in my distriet are laid out for Indian cotton, but,
until they can run full time and overtime, they cannot use as much Indian
cotton as they would wish to.

Sir, 1 would emphasise the need for quick action, and ask you to take
a leaf out of South Africa’s book. If Indo-Japanese negotiations are not
eoncluded by Oectober 10th, T would suggest that-the treaty be allowed to
lapse and the Protection of Industries Act come into force at once.

. anan"s currency has depreciated 40 per cent. and thers are already
signs that it will depreciate still further. Government should be prepared
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and should be ready to act. The Japanese Government have assisted her
industries in every possible manner and by every possible means. Why:-
eannot our Government do the same ? :

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, on behalf
of the Democratic Party, I rise to oppose the consideration of this Bill
till the Government come forward and fulfil their pledge and publish the
Tariff Board’s Report which they received long ago. My Honourable
friend, the Commerce Member, has asked us to be modest in our eriticism,
but yvet I found he was apologetic and tried to justify his action, and brought
in irrelevant issues about what Japan might do or what might happen.
But wy friend forgot the supreme responsibility that lay on him. The
Comamerce Member should not only give protection to a particular industry,
but it is his duty to see that other industries and other interests are not in
any way injured thereby.

Sir, the history of the Cotton Textile Protection Scheme dates as far
back as 1927. It was in that year, the Bombay agitators.—here I take
this opportunity to welcome back my friend, Mr. Mody, whom we have
been missing so long in this House,—I am grateful for the coudescension
and graciousness of the Bombay millowners’ representative to come here
and Jisten to our views,—and probably if my friend gets everything that
he wants, he will go back to Bombay and will some day find time to read
through the speeches and appreciate the viewpoints which we lay before
this Honse on behalf of 38 crores of people menus the 200 millowners of
the Bombay town. Sir, in 1927, the gallant Baronet, Sir Victor Sassoon—
he is tot here-—was the representative of the constituency which my Ilon-
ourable friend, Mr. Mody, represents here today. The gallant 13aronct
pleaded before the Government, and the Cotton Yarn Protection Aet came
into existence. Japan retaliated. Who suffered ? Japan retaliated by
boyeotting rice and pig iron. The rice industries of Burma, Bengal and
Bihar and Orissa have vamished and also the pig iron industry. Can the
Commerce Member or Mr. Mody say that the pig iron industry has not
suffered ? The other day, when my Honourable friend, Seth 1aji Ahdoola
Haroon’s Resolution was being discussed, statistics, misquoted statistics,
were flying about on the floor of this House, and, on that day. my Honour-
able friend, Sir Leslie ITudson, in a sweet little speech, came 10 the rescue
of the absentee millowners of Bombay, and probably those statisties eame
by air mail from Bombay to Simla. But I will also give a few statistics
tn show to my Honourable friends, the Commerce Mémber and Mr. Mody,
how the Japanese policy of retaliation has destroyed the pig iron industry
of India. Tn 1926-27, India exported 234,000 tons of pig iron ; in 1927-23,
270.000 tons ; in 1928-29, 353,000 _tons; 1929-30, 340.000 fons ;
1930.51, under 61,000 tons ; 1931-32, under 88,000 tons ; in 1932-33, 71,000
tons.

The Honourable 8ir Joseph Bhore : Has my Honourable friend the
statisties of the last six months * T would commend them to his consid-
eration.

Mr. B. Das : I am not the Commeree Member, nor have T Dr. Meek
in mv sleeves to produce the statistics that my Honourable friend wants in
a moment. We, outsiders, legislators, public men, collect statistics from
the published documents, and the statistics that I have given have been
compiled and computed by the Federation of the Indian Chambers of Com-
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nerce and Industry, and I do not think that my Honourable friend wnll
ehallenge those statistics.

. Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan
Rural) : Was it circulated to all public men ¢

- Mr. B. Das : It is for the Government to circulate them. I am eir-
culating them by my speech here and I hope that my friend, Mr. Amar
Nath Dutt, will take note of these statistics.

Mr. Amar Nath Dutt : Can’t you give & copy ?

Mr. B. Das : Tt is a contidential document, but T will give you a
aOpy.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
House stands adjourned till 2-30.

@ The Assembly then adjourned for Lunch till Half Past Two of the
ock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair,

Mr. B. Das : Sir, betore recess, T was saying that I was opposed to
the consideration of this Bill, because the Government have not published
the Tarifi Board’s Report and I was also referring to the retaliatory policy
of Japan by which multitudes in this country have been seriousiy affected
in their economic wealth. I was giving certain figures and statisties about
the loss in trade in the pig iron industry. The proprietors of these pig
iron industries might say that this Iouse has given them protection and
they would not mind if Japan retaliated. Multitudes of rice growers in
Yurma, Pengal, Orissa and Madras cannot export their rice and they have
suffered seriously from the Japamese policy of retaliation and what Japan
has done. Japan has made herself self-supporting about rice and, if cer-
tain questions that have been asked on the floor of the House are to be be-
lieved, Japan is also exporting rice to India. I am only referring to this,
hecause the other day, the Honourable the Commerce Member made some
statement that there was no truth in the idea that Japan would retaliate
about the cxport of raw cotton to Japan and T also read in the press a
statement by some of the representatives of the Bombay millowners. They
said that this idea that Japan would retaliate and net buy Indian eotton
was a bluff. Sir, if it is a bluff, it is bluff on the part of those Bombay
millowners who want to hoodwink this House and they want an extension
of this protective measure. They want to bluff only for the moment, be-
cause they know the truth will come out in the end. Japan will buy no
more Tndian cotton, because everybody knows that Japan has occupied a
vast territory in China and Japan has got a five year plan like Russia. In
five years, Japan will grow sufficient cotton to do away with the paltry half
p million bales that they buy from India.

. ‘We. who represent the multitudes in this country, have to see that
they do not suffer by this scheme of protection. When the Cotion Textile
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Bill was introduced, the Honourable Sir George Rainy, my Ionourable
friend’s predecessor, said that it was only a temporary measure meant to
alleviate temporary distress of a 'big and mighty industry in this country
and that jt was meant only as a stop-gap. At that time, the Members of
the House will remember, I opposed it on behalf of the Opposition. My
friend, Mr. Mody, remembers it well and then none of us thought that the
scheme of protection would continue and we would not be asked even to
examine the Tariff Board’s latest Report. Sir, I find now that my friend,
the Commerce Member, is very partial to the Bombay millowners. When
1 was a school boy, I used to read that there was a Lieut.-Governor in East
Bengal who used to say that the Mussalmans were his favourite wives. It
was Sir Bampfylde Fuller who said that the Muslims were his favourite
wives. 1 now find that the capitalist seetion of Bombay has become the
favouritc wife of the Honoursble the Commerce Member. My friend is so
obsessed with the idea that the mill industry should be protected and he is
80 convinced with the views that are privately advanced in his Chamber
by my friend, Mr. Mody, on behalf of the millowners, that he thinks there
i8 no justification for the serious charges that are laid against the ill
management by my Honourable friend, Sir Frank Noyee, in that admirable
report of his on the position of taxtile industry in 1929. [ am afraid, my
friend, the Industries Member, cannot denounce his colleague, the Commeree
Member, but in that admirable report certain serious charges were laid
against the mismanagement of mill agents. Why should not the Tariff
Board Report be published ? Does not my friend feel perturbed when he
finds the Ttmes of India and the Bombay Chronicle challenge the non-puh-
lication of the Tariff Board’s Report ¥ They find fault with the Commeree
Member for shelving that Report. 1 take this opportunity to congratulate
the Times of India on this one occasion for having spoken the truth. The
Tariff Board, as it was constituted, had one of the Bombay capitalists on it,
They are supposed to be experts. Why is my friend so shy about publishing
an expert report ¥ This House does not ask the Government to puablish
their considered views. Facts are facts, and if they are misrepresented,
why is my friend afraid of publishing that publication ?  We, on this side,
have challenged that the Tariff Board does not always consist of experts.
If the Tariff Board really consists of experts and they have applied their
mind to the scientific investigation of these problems, why is it that Gov-
ernment are afraid of publishing this document ? They fear that it might
create had blood between Japan and India. Sir, T do not believe in it.
How can the representatives of industrial interests in Japan and the repre-
sentatives of Indian interests create bad blood over an expert document like
" the Tariff Board Report ¢ My friend, in not publishing that document,
proves that certain misstatements have occurred there, particularly when
we remember that one of the Members of the Tariff Board was a Member of
this House and that he was a great protagonist of the principle of Imperial
Preference. The House has to remember and to recognise that fact.

Sir, T want every industry to be protected and 1 want the mill industry
also to get adequate protection. We want diseriminating protection and
not indiseriminating protection given to the mill industry whereby other
allied industries would suffer. Considering all that T have read in various
published documents and from the views that are available to the pnblie, I
think that the system of protection that exists now ought not to continuc for
the mill industry.  As far as T understand, the millowners of India have one
enemy, and that is Japan We have already passed the Anti-Dumping
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Act. And through that Act, the Government can put 100 per cent. or 200
per cent. tariff. My Honourable friend, the Commerce Member, has enough
experts in his Department and they will tell the Honourable the Commerce
Menber what that percentage should be. But why should there be a
preference over other countries 7 1 want that the protective tariff should
be taken away. I want healthy competition from Lancashire, Italy, ete.
Only that particular country, which today penalises the Bombay mill
industry, should be penalised.

The Honourable 8ir Joseph Bhore : T hope my Honourable friend
recognises that even if his suggestion were carried out, it could not possibly
be put into practice before October next.

Mr. B. Das : I would rather see the suspension of this Act up to the
10th October. As I develop my point, T hope my Honourable friend will
agree with me that untold harm has been done to other industries. I am
very much indebted to my friend, Mr. Raju, for his very illuminating
speech where he showed the loss that the handloom industry has suffered
since 1927. Government’s tariff policy has almost destroyed the great
handloom industry. My friend; Mr. Mody, supports only eight lakhs of
people through the mill industry, and the handloom industry supports
nearly ten million people in India. Now, these 10 million people are
earning a very precarious living, because, on aecount of the Cotton Yarn
Protection Act, the prices of yarn went up. Not only that, the millowners,
when they came up for protection in 1930, assured the Government that
they would not spin yarns of finer counts and they would not experiment
and investigate in new directions. But they went on experimenting in
new directions. Today T find that the Bombay millowners are flooding
the Bengal and Orissa markets with their cloth and seris that were
formerly the privilege of the handloom weavers to manufacture. Why
have they done that ? Who asked them to buy American cotton and to
buy the fine yarn and thus kill the trade of the handloom weavers ?

The Honourable 8ir Joseph Bhore : My Honourable collesgue, to
whose admirable report he has referred.

Mr. B. Das : T would ask my friend to have it out in the Executive
Jouneil with his Honourable colleague. His ITonourable colleague is the
cause today of the loss of bread to eight million people. Sir, the millowners
gave an assurance in 1929-30 and now they have gone behind it. The other
day, my friend gave eertain statisties and said that only 163,000 bales of
cotton were imported from America last year. Tf the millowners have
reduced their purchase of American cotton, it is not due to their goodwill
towards the Indian cotton grower. Tt is due to the great pressurc which
the country and the Congress have exercised on these millowners. My
friend, the Commerce Member, felt so very happy that the millowners
‘were using so many millions of pounds of Indian cotton. Well, they are
bound to use it. They belong to Bombay, Broach and other places and
they must buy Indian cotton. These Bombay millowners bought Natal
coal seven or eight years ago and these very Bombay millowners are now
buying American cotton, because they are now catering to the finer tastes
of the public of India. But let my Honourable friend, Mr. Mody, rise
and speak the truth and say how much pressure the Congress has applied
on them. The Congress insisted that yarn made out of Indian cotton must
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be used by them and that is the reason why, with trembling hearts, they
have reduced their purchases of the American cotton.

Sir, I am not one of those who think that any decrease in purchase
of American and Egyptian cotton will solve the problem of the Indian
cotton growers, because, as I find, India produces six million bales of
cotton. My friends, the millowners, can consume only three million bales,
So, unless the Government help the Indian cotton growers to find a solution
to export it outside the country, they cannot prosper. As now every
country is producing the maximum of cotton, a few vears hence a time will
come when India will hardly be able to export any cotton outside India.
Therefore, ban on the import of foreign cotton is no panacea
to the cotton grower. What T wish to emphasise is that
Government should not blindly believe what the millowners say. They
always think that whatever the millowners dc is right, and whatever the
other interests say is wrong. because the latter are not so vociferous and
clamorous, as the millowners are. As my friend, Mr. Raju, was saying,
these millowners are a minute section of the public of India. If Mr. Raju
could organise a deputation of a million of handloom weavers to the resi
dences of my Honourable friends, the Commerce and Industries Members,
then my friends would realise the extent of the damage done to that huge
cottage industry through the past policy of my friends. I know of a
family consisting of four people who worked for two days and produced
one piece of cloth. That does not give cven a margin of eight annas after
one day’s work by eight people. Therefore, my friends are all killing
today the trade of handloom weavers.

Sir, let the Government have these tripartite Conferences, but this
morning it seems to me my Honourable friend misunderstood the speech
of His Excellency the Viceroy. His Excellency said that it was a Con-
ference of the industrial interests of India, Lancashire and Japan. T will
quote from his speech. Ile said :

¢¢ Of significance too is the fact that India is to be the seemc of a tripartite
Conference between the textile industrinlists of India, Lancashire and Jupan. In this
Conference the Government of India will not take part.’’

My friend said something else.

The Honourable Sir Joseph Bhore : T must protest against this
deliberate misunderstanding of what T have said. I endeavoured to make
it perfectly clear to my Honourable friend, Mr. Raju, when he spoke as to
what really was the position of the Government of India, and T can quite
believe that my Honourable friend has not outgrown his school days.

Mr. B. Das: We are all outgrowing our school boy days, 1 am
representing 360 millions of people of India. 1 cannot be puerile in my

interpretation of the Viceroy’s speech.

Sir Cowasji Jehangir (Bombay City : Non-Muhammadan Urban) :
How many millions do you represent !

Mr. B. Das : I am representing 360 millions.

Sir Cowasji Jehangir : But this morning you said you represented
380 millions.
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Mr. B. Das : As long as the millowners claim to be only 200 from
Bombay, I do not mind representing the rest. I will just finish the quota-
tion from the Viceroy's speech :

‘¢ In this Conference the Government of India will not take part, but fhey would
welcome uny agreement consonant with the welfare and interests of India as u whole.”’

Where the interests of a small number of industries, rather the
interests of [ndia are concerned, the Government and this House ought to
consider them. Therefore, in supplementary questions, some of us wanted
to see that the representative of labour should be there, that the rvepre-
sentative of cotton growers should be there (Hear, hear) and the repre-
sentative of the vast number of consumers should be there. Sir, this
reminds me of a little story. On my return from my voyage this time, I
went to a small place of pilgrimage where I have a little cottage. For the
last few months, I am takiug a little interest in the harijan movement.
While I was in my house, I found that there was a different sweeper scrving
my house and I asked him—everybody nowadays wants to befriend all
harijans—I enquired of him as to why he came to serve my house. IHe
said : ‘“ We had a conference of our caste and we had partitioned out the
different houses in this town and you have come to my share and you are
now under me.”” 8o also in this tripartite Conference among the Bombay
millowners, the Lancashire millowners and Japan, it may be, they will
divide the whole of India amongst themselves and my friend, Mr. Mody,
may say : ‘‘ Look here, Orissa has been allotted to Japan and so you will
have to purchase Japanese goods.”” (Laughter.) These are some of the
points that are agitating our mind. I hope Government will bear all these
in mind when they are making platonic speeches in the House.

My Honourable friend, the Commerce Member, made a statement the
other day about the larger export to Japan of Indian cotton, and when I
questioned him, he remarked that 1 always showed a sublime disregard for
1acts. Here is a statement made by the East Indian Cotton Association,
the membership of which is confined to Sir Purshotamdas Thakurdas, Sir
Victor Sassoon and other people.

Mr. R. 8. S8arma (Nominated Non-Official) : That statement of the
Kast Indian Association is not inconsistent with the statement of the
lieader of the House.

Mr. B. Das : That is your view. You can talk it over with the
Honourable the Commerce Member. But let me read out :

*“ The fact of the matter is that a large volume of Indian cotton shipped to

Jupuan, after the declaration of the boycott of Indian cotton by the Japan Cotton
Spinners’ Association, Osaka, consisted mainly of the commitments in cotton made
beforc the declaration of hoyeott of Indinn eotton. To give a concrete instance io
stbstuntiation of this fact, it may be mentioned that the Japan Cotton Npinners’
Asgsociation, which is in charge of allotting freight for cotton shipments to Japan, does
not allow freight for shipment to Japan since the declaration of the boycott of Tndiam
cotton was declared.’’
My Honourable friend, the Commerce Member, may derive some satis-
faction from the support which has come from my Honourable ftiend,
Mr. Sarma. No doubt the figures and statistics quoted by my Honourdble
friend were right, but my friend wanted us to draw wrong conciusions.
He wanted us to infer that the export of cotton has largely increased
during the last few months for which my Honourable friend gave the
figures. Surely my Honourable friend knows and the Government know
it that Japanese ships do not now carry Indian cotton to Japan.
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Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions : Non-Muham-
madan Rural) : Those were old contracts. )

Mr. B. Das : What was carried were only old contracts. If [ am
accused of showing a sublime disregard for facts, I accuse the Honourable

the Commerce Member.. ...

The Honourable 8ir Joseph Bhore : 1 withdraw that expression and
substitute therefor a sublime inability to draw deductions from faets.

Mr. B. Das : As long as there will be a Government, an irresponsible
Government, and as long as there will be an opposition and people’s repre-
sentatives clamouring, so to say, in the wilderness, so long we on this side
will be accused of showing sublime ignorance and inability to draw deduc-
tions from the facts, and the facts are always facts only. When it suits
my Honourable friend, he utilisés them for his own purpose, I do not mean
for his personal purpose, but for the purpose for which the Government
of India at the time have decided him to act. My Honourable friend, Sir
Frank Noyce, in his report, not only asked the Managing Agents to give
up all their great earnings which they unjustifiably pocket, but that they
should reorganise that industry. 1s there anything to prevent my
ITonourable friend from bringing out to the public the Report of the Tariff
Board and give us the particular chapter where the Tariff Board have
given their findings about the reorganisation of the mill industry which
my ITonourable friends, the Bombay millowners, particularly bhave done
since 1930. Knowing their utter disregard to publie criticism and puhlic
sentiment and the way they have been instrumental in the destruction of
hand loom industry in the country, I cannot think they have done anything
since 1930 to reorganise their industry and to put it on an ccenomic basis,
so that protective measures would not be necessary at this stage. As an
old stager in this I{ouse, I know, since the Tariff Board came into cxistence,
the capitalists and industrialists have been shouting for more and more
protection without any regard to the interests of {he consumers, and today
the consumers are suffering for lack of funds owing to the great cconomic
depression that has swept the world. The oil industry of Burma came
in for protection and everybody, who reads their balance sheets, knows
what large dividends they have been paying their shareholders. The same
is the case with the millowners. Iow is it, the millowners in Delhi have
been earning 200 per cent. dividend up to last year ¢ We all knew it and,
when you ask them, they say it is only 60 per cent. and they further reduce
it to 15 per cent. (Interruption.) My Honourable friend must be
knowing Lala Sri Ram’s mills in Delhi ; they used to show large
dividends ; and when the Government made an enquiry, all the capitalists
eombine together and produce a different balance sheet. Sir, before you
became President, you were yourself a capitalist and you also know how
balance sheets are drawn up. You know how depreciations and reserve
funds, unforeseen expenditure and extensions, and all such things are
deduected out of the huge dividends earned, so that a gullible Government
can see only a few per cent. dividend. If 1 make these serious charges, it

3 P is for Government to read out chapter and verse from

o the Tariff Board’s Report. So, Sir, I do not know if I

will succeed in my proposal that the consideration of this Bill should be
postponed till the Tariff Board’s Report is melish'ed, but if, at all, a
scheme of protection is necessary, my own belief is that no scheme of pro-
{ection is neeessary after October 10, because my friend will apply the
Anti-Dumping Act and give them the protection which he or they think
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necessary. But before this House can give any protection, this House must
se¢ the report, must now how the various interests are affected therecby,
and we have to consider particularly the interest of the hand loom weavers.
We have also to consider’ the interest of the cotton growers, and, if these
are not adversely affected, I am not one who would oppose any measure
of protection to the cotton mill industry. But yet, if I remember aright
the speech of my old friend, the Honourable Sir George Rainy, I feel that
it was a temporary help given to a particular industry and it will not be
neeessary after October 10 when that particular Anti-Dumping Act will
give them the necessary relief. Sir, with these remarks, I appeal to the
Honourable the Commerce Member to be kind enough to postpone consi-
deration of this measure and to take steps to publish the Tariff Boald 8

Report so that the country may know whether there is any truth in the
sufferings of the millowners.

Mr. R. 8. 8arma : Sir, Mr. Das, the old stager as he styled himself,
thought that he was makmg a big case by putting the statement of the
East India Cotton Association of Bombay against the statement that
the Commerce Member made in this House last week. Lest this House
should be misled by the wrong inferences made by Mr. Das, I should
like to point out that to my memory all that the Commerce Member
did was, he quoted certain figures of exports to Japan, compared them
with the figures of last year and the year before and left this House
to'draw its own conclusions from these figures. What the East India
Cotton Association published yesterday in the papers was simply that,
after boycott was declared, no freight for cotton was hooked. T cannot
see apy inconsistency in these two statements. Japan, the Japanese
merchants and their politicians, certainly much cleverer than people
like Mr. Das, knowing that they were going to declare a boycott, must
have made more commitments than necessary, must have placed more
orders than necessary with this view that between the date of the
declaration of the boyecott and the date of these delicate negotiations
that are going to take place, they may not book any freight or ship any
cotton from here so that they would not suffer from any lack of cotton.
But they may not send cotton, because they have already had more than
thev want so that simple-minded people like some of us might think that
the boycott has become effective.

T want to say, Sir, that I whole-heartedly support this Bill.

Sir, there is a well-known saying that he who giveth quick giveth
twice. Of all the Commerce Members of the Government of India,
1 think Sir Joseph Bhore has shown the liveliest appreciation of the
force and the truth of this statement. Our- Bombay industrialists and
also other industrialists in India cannot be too grateful to Sir Joseph
for the timeliness and expedition which has inspired the liberal measures
which he has initiated for the sapport and protection of the indigenous
industries of this oountrv Sir, in these days of great changes and
quick transformations in the world of finance, trade and commerce, t00
much deliberation on any event, as in Haml'et will spell only disaster.
And we expect from the Government of India a mobile outlook, a sort
of forward policy and expeditious execution in all the measures that
they undertake for the support of the industries of this country. And,
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in this, Sir Joseph Bhore, our first Indian Commerce Member, has
achieved marked success.

Viewing this Bill as part of this new and forward policy, I support
this Bill and offer my congratulations to 1I. P. Mody and Company for
what they have got.

Mr. D, K. Lahiri Chaudhury (Bengal : Landholders) : What do you
mean by H. P. Mody and Company $

Mr. R. 8. 8arma : If you cannot understand plain English, 1 will
explain to you outside the Chamber if you will ask me.

Sir, Without wanting to embarrass the Commerce Member who has
got to conduct delicate negotiations within the next fortnight or so or
trying in any way to prejudice the issues in that Conference, let me
plainly tell the Honourable Member himself that many of us are as
much puzzled and mystified as Mr. Ramsay Scott or Mr. Das about
the reasons underlying the non-publication of the Tariff Board’s Report.
If the only reason for its non-publication is that a report like that should
not be published, when these delicate negotiations are going to come on,
I think the Commerce Member will have the support of the entire
House in what he has done in not having published it now. But there
are suspicions that there are other considerations why this report has
not been published. Sir, the Indian Finance, the well-known financial
paper of Calcutta, to which Sir George Schuster himself has paid warm
tributes in this House and to which even His Excellency the Viceroy was
obliged to pay tribate in one of his addresses to this Assembly, has hinted
that the report contains expositions of the uses and abuses of the
managing ageney system of the protected industries of thiy country and
it is so unpalatable to the Bombay millowners that Government, who are
always soft and tender to them, are very reluctant to publish it. (.n
Honourable Member : *“ Are you connected with the Indian Finance ?’’)
I am not. But I shall certainly be proud to be connected. Therefore, we
should like to know from the Commerce Member whether it iy these consi-
derations that are delaying it or whether it is considerations of these delicate
negotiations that are responsible for this delay.

Mr. N. M. Joshi (Nominated Non-Official) : Sir, T fully appreciate
the recasons given by the Honourable the Commerce Member for not
making or not suggesting any changes in the tariff as regards the cotton
textile industry. But, Sir, T am not satisfied that the impending negotia-
tions between Japan and India should come in the way of the Honourable
Member giving a little more information to this House on this question.
Several Honourable Members have asked why the Report of the Tariff
Board has not been published, and 1 repeat the same question. Mr.
President, the Report of the Tariff Board is or at least is snpposed to be
a scientific investigation into the condition of the textile industry, and
1 do not know how the publication of such a seientific document should
hamper the negotiations that are to take place very soon. But even
if the Report of the Tariff Board.is not published, T think it is due to
this House that the Honourable Member ghould give some more informa-
tion before the House is asked to pass such a measure. When the
Anti-Dumping legislation was discussed at the Delhi Session, I had ex-
pressed my view that thir protection to be given to our industries against
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dupmping by means of tariffs is a kind of war, and it is the last thing to
which we should resort. At the Delhi Session, I, therefore, suggested
that before we resorted to this method of war, we should try, if possible,
the method of Conference. I am glad that the Government of India
have, even though it may be on the suggestion of the Japanese Govern-
ment, agreed to this Conference method......

The Honourable 8ir Joseph Bhore : May I say that I endeavoured
to make it clear in my opening remarks that it was the Government of
India who took the initiative in this matter and invited the Japanese
Government through His Majesty’s Government in London to enter into
negotiations %

Mr. N. M. Joshi : I am very glad to be corrected on this point. It
would have been a matter of great regret to me if my Government had
not taken the initiative in this matter. I am glad that there is to be a
Conference : I was also glad to learn from the Honourable the Com-
merce Member that althongh the Conference will be one between the
representatives of the two Governments, the Government of India pro-
pose to be in close touch with the representatives of various interests
concerned in this matter......

Mr. 8. G. Jog (Berar Representative) : Have the Government made
an announcement like that ?

Mr. N. M. Joshi : That is what I understood from the speech of the
Honourable Member and I also understood that it was decided to
associate in this work in an advisory capacity a representative of the
agricultural industry. May I ask the Honeurable Member whether
similarly he proposes to associate in this matter a representative of the
Indian textile labour during the negotiations in an advisory capacity ¢
I have seen in the newspapers a list of the Japanese delegation and their
advisers. It is true T have not seen in that list any representative of
Japanese labour ; but may T suggest to the Government of India that
in this matter. as in the matter of taking the initiative for this Con-
ference, they should set an example to the Japanese Government !
May 1 sugeest to them that they should keep in mind the example of
their masters, the British Government ? You know, Sir, when you
were at Ottawa at that Conference, the British delegation included among
others two representatives of the British Trade Union Congress. Tt is
true, at that time the Government of India failed in their duty in not
associating a representative of Indian labour at that Conference. May
I suggest to the Government of India that they should correct that
mistake, and in this Conference at least they should associate in an
advisory capacity a representative of Indian textile labour ? .

Last time when I spoke on the Cotton Textile Bill at the Delhi
Session, I had suggested that whenever a question of compgtitlon between
Japan and TIndia was discussed the labour conditions in Japan were
always brought in : my friend, Mr. Mody, several times stated that

wages in Japan were much lower than the wages’in India ; and .in vari'ous.
other ways this guestion was brought up. This is one special reason
why a representative of Indian Iabour should be. associated in this

work.
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. Then 1 had also suggested that the Government of India should
give up their attitude of obstruction to the proposal made by the Inter-
national Labour Conference for an Asiatic Labour Conference. This
question of removing the unfair competition between Japan, India and
other countries involves the question of labour conditions, and, there-
fore, if this difficulty is to be removed, it is necessary that labour con-
ditions in those countries should be freely and frankly discussed. It is
for that reason that the International Labour Conference passed a
resolution that there should be an Asiatic Labour Conference ; and
unfortunately, in spite of the efforts of the International Labour Con-
ference at (Geneva, the Governments concerned were opposed to this
method of Conference. Somehow all these Governments, who profess to
believe in constitutional methods, do not believe in the methods of
Conference. These Conferences have to be forced upon them. They
believe in the other methods—I am not going to name those other methods ;
but if you tell these Governments that, these difficulties are likely to be
solved by the method of Conference, they somehow are not very willing.
May I suggest to the Government of India that they should give up this
obstructive attitude of theirs, and take the initiative in calling an Asiatic
Labour Conference to discuss conditions in the various countries in this
vast’ continent, so that at least a part of the unfair competition may be
removed ¥ The Government of India have introduced this Bill and
previous other Bills of which this is a continuation, for the protection
of the cotton textile industry ; and some of my friends have already
referred to the fact that, when you are trying to protect the cotton textile
industry, you must protect all the interests involved in thig industry.
It is not only the interests of the capitalists who have invested money
and who manage the cotton textile factories in this country whose in-
terests need protection. Various other interests require to be pro-
tected ; my friend, Mr. Raju, and my friend, Mr. Das, referred to the
interests of the hand loom weavers in the country. Personally 1 do not
think that the hand loom industry can be saved ultimately ; but, at the
same time, I shall not agree to any proposal by which there will be a
great disturbance in the life of the hand loom weavers in this country....

Mr. B. Das: It has already happened.

Mr. N. M. Joshi : Among the various other intcrests are the interests
of those of the agriculturists : and then the people who run the mill
stores industry ; they all must be protected. But, above all, the interests
of the workers who are engaged in the industry must be protected.
After all, the number of people who hold share in the cotton textile
industry is much less than the number of people who are working in
this industry. I, therefore, think that when Government are trying to
protect the interests of the cotton textile industry, the first consideration
must be given to the interests of the workers engaged in this industry.
I know that whenever we talk of protecting the interests of the workers,
I am always told that if you protect the interests of the capitalists, the
interests of the workers are protected, because if the capitalists make
profits, they will not at least close down the factories. and the workers
will get some employment, and they may not think of reducing wages.
But it is not correct to be told that when you protect the interests of
the capitalists, the workers’ interests will be protected. At least that

L222LAD I
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i8 not my experience. It ix not the experience of any one that the
capitalists in this country have given better conditions to their workers
of their own accord. Every time to secure better conditions, every time
to prevent the conditions being worsened, the workers have to put up
a fight. Therefore, by merely protecting the interests of the capitalists,
the interests of the workers are not likely to be protected at all. Gov-
ernment will have to take measures to see that the interests of the
workers are protected. Unless that is done, the Government will be only
protecting the intefests of a handful of capitalists engaged in these
industries.

My friend, Mr. B. Das, suggested that the consideration of this
measure may be postponed till something is done. I am not going to
support that motion, but, at the same time, let me say very frankly that
I have some sympathy for that view. Take, for instance, the question
of hours of work in factories. The Honourable Member in charge of the
Department of Industries and Labour, the other day, announced that he
was going to introduce the Indian Factories (Amendment) Bill. I am
hoping that that Amending Bill will include a provision for reducing
the hours of work. If the Government have got real sympathy for
labour and want to protect the interests of labout effectively, they would
Lave inserted a provision for the reduction of hours of work in this Bill
before protecting the textile industry, or they should have brought in
the Factories Amending Bill first, got it passed, and then passed the
continuation of this protective measure. I have heard it said that
capitalists in this country are goihg to oppose the redtiction of hours of
work which the Indian Factories (Amendment) Bill may ptopose. Now,
Sir, if this provision for reducing the hours of work had been included
in this Bill, I am absolutely certain that thete would have been no opposi-
tion to reduction of hours of work at all, but unfortunately the Govern-
ment did not choose such a very effective method. They first want to
pass the protective measure in the interests of the capitalists and then,
if the Assembly has time, they want to introduce and pass the Factories
(Amendment) Bill. In this connection, I would like the House to
remember that the conditions of lahour in the textile industry are
being worsened day by day, not only in Bombay, but in almost cvery
textile centre in this country : In spite of the protection, wages are
being reduced, and conditions in other respects also are being worsened.
In Bombay, for instance, the weavers are asked to manage more looms
without being given sufficient compensation by way of sufficiently
increased wages. This cannot be allowed if the interests of all the
sections, which are concerned in the cotton textile industry, are to be
protected. It is wrong for th® Government to bring forward a measure
protecting only the interests of one section. Government may say that
you cannot protect the interests of all the sections simultancously. 1In
this connection I should like to draw the attention of the Government of
India to what President Roosevelt is doing in the United States of
America. President Roosevelt, in order that the industries of the
country should recover their prosperity, Has passed an Industrial
Recovery Act, and what does that Act contain ¢ Among other things
which that Act proposes, it insists that there shall be a minimum wage
for all industries ; it further insists that there shall be reasohable hours
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of work in all industries. Now, why should not the Government of India
act similarly ¢ We want our industries to be protected. I am the last
person to suggest that they should not be ' protected, but President
Roosevelt has shown the right method of protecting the industries.

The National Industrial Recovery Act of the United States of
America provides for the supervision and regulation of industries by
fixing minimum wages and maximum hours and other standards.
This is what President Roosevelt is doing as regards the general indus-
tries in the country. Let us see what he is doing for the cotton industry
in the United Kingdom. 1 am reading from the Industrial and Labour
Information for 30th July, 1933 :

‘“ Effects of the Code for the workers—On and after the effective date, the
minimum wage that shall be paid to employees in the cotton textile industry, cxcept
leurners during a six weeks’ apprenticeship, cleaners and outside employees, shall be
at the rate of 12 dollars a week in the Bouth and 13 dollars in the North. The maximum
hours of work ure fixed ut 40 in tho week. As comparcd with present conditions, this
represents an average increase in wages of 30 per cent. and a reduction in Lours of
work of more than 25 per cent.’’

While the millowners in India are reducing wages, President
Roosevelt is insisting that wages in the United States of America shall
be raised by 25 per cent. This is what the Government of India should
do if they really want to protect all the interests involved in the cotton
textile industry. Several times people come forward and say things
about the Japanese labour conditions, but T just found quite by accident
this little book ‘‘ Industrial and Lahour Information ', dated 14th
Awugust, 1933, and this is what it says :

‘‘ A conference of the Chiefs of the Health Insurance Sections of Prefeclures
throughout Japan met in Tokyo on 31st May, 1983, to discuss questions concerning the
administration of henlth insurance. On this occasion, the Director of the Bureau of
Social Aflairs stressed the need for stabilising social life by removing the uncertainty
of livelihood of the workers, and stated that the most effective means of attaining this
end was, in his opinion, the dcvelopment of social imsuranée, in particulur by the

enlargement of the functions of the present health insurance system and the extersion
of the scope of social insurance to cover various risks other than those specified by the

existing legislation.’’

Now, in these times which are really very bad, the Japanese Govern-
ment are progressing in the matter of health insurance. In India we have
not yet got any kind of health insurance Act, much less are we making
any progress in a matter of this kind. I would, therefore, like the
Government of India to study what the United States of America are
doing and copy their example. ILet them follow the policy of improv-
ing the labour conditions in this country, and it is by so doing and by
generally improving the standards of life of the people of this country
that there can be a recovery of the industries in this country, and by no
other method.

Before I sit down, T should like to ask the Government of India one
question. That question I had asked at the Delhi Session, and it was
this. A few years ago, at the invitation of the Government of India,
Sir, Sir Arthur Salter came out to Tndia and recommended to the Gov-
ernment of India the establishment of an Eeonomic Council. Tn order
that economic questions in this country should be properly discussed.
Sir Arthur Salter recommended that there should be an Eeonomie Coun-
¢il. This question of protection is a question which ix best suited to be
diseussed by an Eeonomic Couneil if it had existed. I should like the
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Government of India to tell me and to tell this House what has become
of that proposal. The Government of India have spent some money
over the travelling expenses of Sir Arthur Salter and, up to this time,
nothing has been done in giving effect to his recommendations.

Mr. B. Das : You are asking the Finance Member to make a speech.

Mr, N. M. Joshi : I am not asking any one of the Members of the
Government of India. . I take the Government of India as a unitary
Government and I do not mind who gives the reply, but I want a reply
to this question. The Government of India spent money in bringing out
to this country a distinguished economist, He had made recommenda-
tions and nothing has been done to give effect to his recommendations.

The Honourable 8ir Joseph Bhore ;: May I correct my Honourable
friend # This Government spent not a pie of Indian money in bringing
out the economist referred to by him.

Mr. N. M. Joshi : Well, Sir, that does not ahsolve the Government of
India from their duty to give effect to the recommrendations of this
distinguished gentleman. I feel that, in these times of economic depres-
. sion, the Government of India should have with them a body of people
who can discuss these economic questions from the point of view of the
country, from the point of view of the different interests involved, and
a recommendation, a very suitable recommendation made by a dis-
tinguished gentleman of experience should have been given effect to
much earlier. The Government of India may plead that there is no
money, but, Mr. President, if you want that the industries in this
country should recover, if you want our economic conditions to be
improved, you have ‘to spend some money to devise an organisation by
which the recovery may be facilitated. Sir, T have done.

Mr. Gaya Prasad S8ingh (Muzaffarpur cum Champaran : Non-
Muhammadan) : Sir, although 1 do not oppose the motion which is now
before the House, I must confess I am not very enthusiastic about it.

This Bill seeks to continue the protective duties on Indian textile
industries which were imposed by virtue of the Cotton Textile Industry
“(Protection) Aect of 1930. 1 am quite at one with those who advocate
the imposition of discriminating protective duties for the benefit of our
national industries ; but there are other factors which come into considera-
tion in regard to this question. I should like, with your permission, very
briefly to refer to some of. the factors which have to be taken into account
in this connection.

1 join with my other Ilonourable friends in deploring that the Report
of the Tariff Board has not been published, and we are in the dark as to the
recommendations of that Board. T think, Sir, that Government would have
been well advised to publish in advance the report of the Tariff Board
dealing with this question. The excuse set forth by the Ilonourable Member
in charge of this Bill that it will probably be inadvisable in view of the
coming Indo-.,..

The Honourable 8ir Joseph Bhore : Excuse me. I never gave that
excuse at all.

Mr. Gaya Prasad 8ingh : I am glad to be assured on this point, but
that wakes the action of the Government still more inexplicable. I should
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have thought that if Government’s plea had been that, in view of the
coming Indo-Japanese negotiations, it would not be advisable to publish
the Report of the Tariff Board, one could have understood it, although one
could not approve of that argument. But when my Honourable friend
says that that has nothing to do with the non-publication of the Report,
I say that their action is not quite proper in withholding the Report from
thisﬁllouse before asking us to agree to a continuation of this protective
tariff.

I should here refer to the condition of another industry in this
country which is a very important industry—the hand loom industry of
this country. The cotton textile industry has been looming large in this
ITouse whenever the question of protection of Indian industries has come
up for discussion, but the question of giving proper facilities for the
development of the hand loom industry has not been appreciated at its full
value. The ‘‘ khaddar *’ industry, for instance, is a very important
cottage industry and it is necessary that representatives of the hand Joom
industry should also have a voice in the coming negotiations or before any
decision is arrived at. My Honourable friend, Mr. Mody, whom I congratu-
late on his having put in his appearance just in the nick of time this
morning, has been advocating, and not unnaturally, the claims of hiy
industry to State protection. I am quite willing to grant him whatever
legitimate protection his industry may need. But I should like to ask
him what is his attitude with regard to the hand loom industry in this
country. As I said before, the ‘‘ khaddar ”’ industry is an important
hand loom industry, and what is his attitude or the attitude of the Bombay
Millowners’ Association with regard to giving legitimate protection to this
‘“ khaddar ”’ industry ¢ I quote just one little sentence from the opinion
of the Bombay Government with regard to the ‘‘ khaddar ’’ Bill of which
I have the honour to be the author. The Government of Bombay say :

‘¢ The majority of the commereinl nssocintions who were consulted support the
Bill, while the Bombay Chamber of Commerce and the Bombay Millowners’ Association
are not in favour of it.”’

Some Homnourable Members : Oh !

An Honourable Member : The cat is out of the bag.
Another Honourable Member : The bag is out of the cat !
An Honourable Member : Is it true, Mr. Mody ¢

Mr. Gaya Prasad 8ingh : It was with the object of protecting the
““ khaddar '’ industry from dishonest competitors that I brought forward
my Bill, and I regret that the Bombay Millowners’ Association, of which,
I understand, my Honourable friend, Mr. Mody, is the President, should
have thought it proper to oppose a beneficent measure of that kind. By
opposing—of course, I am not dilating upon that point, it might come later
on,—-but by opposing that measure the Bombay Millowners’ Association
have come out in their true colours, and have exhibited themselves not as
the true patriots which they always claimed to be.

Another point which I might legitimately ask in this conpection is, why
is it that the Indian cotton mill industry is not in a position to compete
successfully with foreign goods which are imported cither from Japan
or from Manchester or from any other country. Why is it that the cotton
mill industry of this country constantly stands in need of protection, and
that their representatives always come out with a begging bowl before
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this House at periodical intervals for alms ? In my speech in Delhi when
this question was before the House, I expressed the hope that it was not
true that our cotton mill industry was not sufficiently efficient to compete
on equal terms with foreign manufacturers. Instead of coming to this
House for protection in season and out of season, the representatives of our
niill industry ought to send a deputation to Japan, Manchester or other
conntries and try to learn to improve their methods of production and
imbibe the art of bringing out their products in a cheap and efficient
manner,

An Honourable Member : The President had been to Manchester.

Mr. Gaya Prasad Singh : My Honourable friend behind me reminds
me that the President of the Bombay Millowners’ Association had been
to Manchester. I fear that this arrangement between Japan, Manchester
and 1he Millowners’ Association might not result in anything which is detri-
mental either to the hand loom industry of this country, or to the consumers
interest being kept in view. I have just referred to the interest of the
consumers which is an important point not to be lost sight of. 1 need
hardly say that the products of this country ought to be given preference
over every other imported goods, even at a sacrifice ; but, in matters, where
India is not capable of producing a particular kind of goods, Indian
consumers must be permitted to buy in the cheapest market irrespective of
the fact whether the product comes from the British Empire or from any
country outside it. That is a point which ought not to be overlooked. I
recognise that the point I am advocating is somewhat at variance with
the Ottawa Agreement betrayal. T would not call it betrayal, but my
fear is that during the coming Conference the interest of India may not
be sacrificed between the interests of Japan and Manchester and the mill-
owners of this country. The other point of view which we must not lose
sight of is the agriculturists’ point of view, and the cotton growers point of
view. When we passed the Bill in the last Delhi Session, we little thought
that Japan would take any retaliatory action against our country. Fore-
bodings of such retaliatory action were, no doubt, numerous, but-some of
us did not take them very seriously. The result is that on the passage of
the Bill in Delhi, Japan has proclaimed a boyeott of Indian cotton, and
whatever my IHonourable friend, the Commerce Member, might say, and,
I ¢guiic admit, that he has got more authoritative sources of information
than 1 can possibly command, my information is that it is not as ineffective
as it is attempted to be shown to us. Then, Sir, with regard to the part
which thc cotton textile industry has played with regard to hand loom,
and the steps that may be taken in that connection in giving protection
to the cotton textile industry, the Government of Madras sent a communi-
cation to the Tariff Board last year, and in that communication the Madras
Government refer to the ‘‘ preferential position ’’ of the Indian mills, and
they go on to say :

‘¢ The centre of mill competition lies outside the presidency, but it is not open to
the Madras Government as it would be to an independent State to counter that com-
petition by tariff on mill produets. Yet unless some restriction is placed on the power
of the mills to raise yarn prices against the hand loom weavers within the wide margins
allowed by the existing tariff or unless some ngreement can be entered into with regard
to the respectivo spheres of the hand looms and the mills it is exceedingly doubtful
ve‘:hm}' gny Enft’amal reform of the hand luom industry can succeed even in arresting its

Laun ecay.



THE COTTON TEXTILE INDUSTRY PROTECIION (SECOND AMENDMENT) BILL. 863

I would commend this paragraph to the consideration of the Govern-
ment. My IHonourable friend, Mr. Joshi, has already referred to the
interest of the workmen, and I need not repeat what he has said on the
peint.  In conclusion, T may be permitted to express the hope that in the
coming Conference, all the interests will have an ample say in the matter,
and the views of the Millowners’ Association alone will not carry the day.
With these few words, I resume my seat.

Mr. D, K. Lahiri Chaudhury : Mr. President, there has been cotton
textile spinning all this morning and our spinning is not finished yet. It
has been repeatedly asked by various speakers on this side of the ITouse
why the Tariff Board’s Report has not been published. T leave that aspect
of the question for the present. What I understood from the speech of
the Honourable the Leader of the House is this. His Excellency, in the
course of his inaugural address, declared quite candidly and clearly that
Government were not going to take part. Still my friend admits that
the officials of Japan will eonfer with the officials of the Government of
India. At the same time, it was said that Government would accept any
proposal which will be beneficial to Indian interests.

The Honourable 8ir Joseph Bhore : I never said that. My Honour-
able friend, if he would only listen to what I say, would, I am sure, take

up less of the time of the Housec.

Mr. D. K. Lahiri Chaudhury : Did not the Honourable the Leader of
the Ilouse say that the officials of the Government_of India were meeting
the officials of the Government of Japan and that, at the same time, did
he not say afterwards that Government were not. going to take part in it %

The Homnourable 8ir Joseph Bhore : If my Honourable friend will
confine himself to a single question at a single time, I shall be able to give
a categorical reply which will not be misunderstood.

Mr. D. K. Lahiri Chaudhury : My first question is, are Government
taking part in any discussions with the officials of Japan ?

The Honourable 8ir Joseph Bhore : Yes.

Mr. D. K. Lahiri Chaudhury : Then how is it that Iis Excellency in
his speech said that the’Government of India were not taking part in it ?

The Honourable 8ir Joseph Bhore : I will not take up the time of the
House by explaining to my Honourable friend the meaning of that speech,
but 1 would advise him to read, mark and ‘study it when he gets outside
this House. He will then appreeciate what is contained in it.

Mr. D. K. Lahiri Chaudhury : Reading between the lines of that

speech.. ...

Mr. President (The Honourable Sir Shanmukham Chetty) : It is
nnderstood that there has been a considerable misunderstanding in the
House as to the exact position. In order that the House may intelligently
vate when the time comes for voting, it is the duty of the Chair to explain
the position. There is an official Conference between the Government of
India and the Government of Japan with a view to negotiating a fresh
Trade Agreement if possible. At the same time, there is an unofficial
Conference going to take place between the industrialists of Japan, India
and Manchester. The Government of India will not take part in this
unofficial Conferenee between the industrialists : but since the Conference
of the industrialists is a Conference of important interests, naturally the
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Government of India will attach considerable importance if this unofficial
Conference succeeds in arriving at a unanimous conclusion. That is
exactly the position. The Chair hopes the House understands how the
matter stands. (Applause.)

Mr. D. K. Lahiri Chaudhury : Thank you, Sir, for explaining the
matter and clearing the position. I shall now be guided by your state-
ment in the remarks that I am about to make. Unfortunately, we under-
stood the position in quite a diffecrent way. However, the facts are there,
Now, my Honourable friend, Mr. Raju, in his illuminating speech, said
this morning that what was done in the Ottawa Pact should not be repeat-
ed in the present case. In the case of the Ottawa Pact, action was faken
without consulting the experts of this country. You, Sir, can easily
realise the significance” of this statement, because when you made your
remarks particularly on Ottawa, you said that you were absolutely in the
dark vuntil the time when you rcached the shores of Canada. That point
has been very aptly dealt with by my friend, Mr. Raju. In negotiating
the commercial, industrial and economic interest of India with Japan, '
let not our executive come to a final decision without consulting our
countrymen however experts our officials may be. The interests of the hand
loom industry which consists of about ten million people should not be
hampered in any way. I was glad to be assured by the Leader of the
House that the agricultural interests will not be ignored, but why not
extend a similar protection to the hand loom weavers. It has bheen
apparent from the speech of Mr. Gaya Prasad Singh that the Bombay
millowners took a very serious objection to the introduction of any
measure which would protect the hand loom industry. It has been
definitely stated that they are in opposition to this policy. Now, in this
connection let me give a few facts to my friends, the Bombay millowners.
How long are the Government going to feed these mills by a policy of
protection and by raising high tariff against the importation of cotton
and other goods. We have got to seriously consider the fact that the
administration of these mills is top heavy like that of the Government of
India. The officers are very highly paid and, therefore, naturally the
cost of production comes up higher. Then, with regard to machinery.
Is it not proper that some experts should be sent to different countrics
to find out the ways and means of devising cheaper production so that
the articles may be able to face the world market 2 These poinis should
be seriously considered.

Then, there is another serious thing. I should like to hear from
the Leader of the House what he has got to say to the remark of Mr.
Gaya DPrasad Singh that the Government did not publish the Report on
the ground that the Japanese were coming to negotiate with India.
What could be other grounds ¢ The members of the Tariff Board are
getting very big salaries. How is it that the Tariff Board did not take
gafficient interest in this matter, but published the report before the
introduction of this Bill in this House ? I cannot believe that the Report
is not yet completed. Sir, I may tell this House with confidence that
it is the policy of the Government not to publish the Report. Of course,
if the Report was not published because the delegates of Japan were
coming to this country, we could have understood it, but the Leader of
the ITousc objected to that reason. He said, no, that was not the reason
for not publishing the Report. To me the reason seems to be obvious,
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namely, to deprive the House of the opportunity to read the Report. 1
say with all sincerity that Government should give a satisfactory expla-
nation for the non-publication of the Report. I am afraid the House
it not at all satisfied by the observations that have so far been made by
the Leader of the House in that behalf. It is a very serious charge
against the Leader of the House and I hope that he will try to make the
sitnation clear in his reply as to why the Report was not published
before the introduction of this Bill.

Then, Sir, my advice to the Bombay millowners is this. In the frst
place, they must reduce their top heavy administration. Secondly, India
18 known to be an agricultural country. When rice grows here, why
should not the mills consume the stareh made in this country instead of
getting from abroad. Then, with regard to machinery, I would like to
say, why should they not adopt the policy of using Indian products as
far as practicable. Take, for instance. ‘‘ belt ’—why should they not
use the Indian belt ? If they do so, they will reduce the cost of produe-
tion. Sir, they are getting the protection without giving any relief to
the consumers, whose interests are very mueh neglected. The only
people whose interests are properly safeguarded are the capitalists. Tt
was rightly pointed out by Mr. Joshi that the interests of labour have
been absolutely neglected by the Bombay mills especially when they are
making so much money. (An Honourable Member : ‘‘ Ask them to take
to Zamindari.”’) Yes, I shall be glad if they were to do so. You will not.
find top heavy administration there.

Mr. Amar Nath Dutt : Am I to understand that Sir Cowasji
Jehangir does not look to the interests of the country as much as Mr. Joshi
does ? Is that the insinuation ?

Mr. D. K. Lahiri Chaudhury : Then, Sir, in conclusion I weould like
to say that it is up to the Leader of the House, because of his dignified
position, that he should make a candid statement as to the non-publication
of the Report of the Tariff Board before the introduction of this Bill in this
House. The second charge against him is, why Lancashire has been
brought in in the settlement of the question between India and Japan ¢
That is a thing which this side of the House eannot understand.

Ilowever strong the arguments and however cogent the points described
by the Ilonourable the Leader of the House may be, he cannot convince us
how the interest of commerce, industry and agriculture can be decided by
Japan or Lancashire. It is the representatives of India who can fully
understand the interests of India and all commercial interests.

MOTION FOR ADJOURNMENT.
AERIAL BoMBARDMENT ON KoTKAI IN THE TRANS-FRONTIER.

Maulvi Muhammad Shafee Daoodi (Tirhut Division : Mubhammadan
Rural) : Sir, T beg to move for the adjournment of the
business of the Assembly for the purpose of discussing
a definite matter of urgent public importance, to wit, the unsatisfactory
reply given by the Government to the Short Notice Question put on the
last working day with regard to the aerial hombing at Kotkai.

At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) vacated the Chair which was occupied by Mr. Deputy President
(Mr. Abdunl Matin Chaudhury).]

4 p.M.
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My objeet in moving this motion for adjournment is to demonstrate
that the Government of India were not justified in taking military action
against Kotkai much less in the bombardment of Kotkai. There are a few
facts which deserve mention at the very beginning. The whole operation
began by one simple incident. Tt was this. The Government of India
received information that certain ill-disposed persons had arrived in
Bajaur who were likely to prove disturbers of peace, not only within our
froutier, but also a source of grave embarrassment to our neighbours across
* the horder. This is all that has been said. The arrival of ill-disposed

persons in the territory of Bajaur has created all this trouble. I am no
doubt not in a position, as my Honourable friends on the other side are,
to state authoritatively who these men were, what their antecedenis werc,
what offence they had committed, and for what reason they were Jdescribed
to be ill-disposed persons. An authoritative statement of that nature has
heen made in these simple words and T understand that they mean simple
things. It was the arrival ouly of these ill-disposed persons that seems to
have enraged the Government of Tndia. We are not told as to what they
Lad done before they arrived here or what they were going to do after
they had entered that territory. Iad there been in this Assembly an
elected Member representing the frontier, he would have been able to give
us the other side of the picture so that we could judge for ourselves
whether the arrival of the ill-disposed persons in the territory of DBajaur
was gufficient to enrage the Government of India to sueh a high pitch. It
1s obviously incomprehensible to a mortal like myself that this incident
would acquire such a great importance in the mind of the Government of
India at a time when we were passing through very delicate times both in
India as well as outside. 1 feel that the temper of the Governwent of
India has been ruffled and it is very difficult for any part of India to feel
safe. If the administration of the country is carried on in this manner,
we feel we will have to suffer very serious consequences. We have got to
glean facts from the official statements that have been made from tune to
time. We find in one communiqué issued by the Government of India that
they believed, sometime about the 31st July, that the pretenders had moved
to a village, a few miles from Kotkai and they were no longer in Kotiai.
That was the statement made on the 31lst July. But the operation of
bombing which had been decided upon by the Government of India took
place on Kotkai on the 1st of August and again on.the 3rd and 4th August.
To me it appears that a Government with such powerful resources at their
back should not have resorted to such serious operation as they ha.l under-
taken. They have seen the consequences of it in the country. The country
is ablaze, the country finds that the Government are using their powers in
such a way that an extreme sort of protest is necessary against what they
are doing, Had there been any aggression on the part of the people of
Bajaur, there might have been some justification for Government to take
such extreme measures, but as the House knows we have been clearly told
that these people had not transgressed any part of India or done anything
which might be called aggression. They had, of course, harboured those
men who came to them for refuge, but they .made it plain to the Govern-
ment of India when enquiries were made from them that they could not
surrender those people, because they were their guests. This candid
statement on the part of the Bajaur people was quite énough for any one
to understand their position. It was quite enough for the Government of
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India to realise that the Khan of Bajaur had certain good cxeise for not
surrendering these people to the Government of India. In spite of the
fact that they were insisting on their code of honour and hospitality which
they had been observing from time immemorial, the Government of India
thought fit to take military action against them. I feel there was no”
Justification whatsoever for taking such extreme action against them. Now
I come to my second point, the bombardmment of Kotkai. On that question
I pondered within myself and 1 asked myself whether these Bajauris were
considered by the Government of India to be British subjeets or foreigners.
I would like to know definitely from the Ilonourable Member in charge
whether they consider these Bajauris to be British subjects or aliens. Muy
I have a reply, so that I may proceed further ¢

Mr. G. R. F. Tottenham (Army Secrctary) : Bajaur is a part of
India, that is the only answer I can give.

Maulvi Muhammad Shafee Daoodi : Then the Government are not
clear in their own mind as to whether these people ave British subjects or
not. However. they say they ave part of Tndia, but their status has got
to be settled yet. 1f they are part of india, then I should think they are
entitled to all the rights which we Indians enjoy. T wonder whether the
same fate would attend an Indian in his own town on such trifling matters.
L do feel it is trifling. To me it does not appeal as a very serious thing
and I begin to think that if this state of things continues, we will have no
safety anywhere in any part of India. The Government will have to revise
their policy as to the action to be taken on such occasions. Specially,
when the British Government themselves had ‘espoused the cause of anti-
bombing at the Disarmament Conference, the Government of India ought
to have tlhiought many a time before taking any action of that kind. I
know that the proposal had not been passed by the Disarmament Con-
ference, but the Government had to show their intentions before the world’s
representatives who were gathered at the Disarmament Conference. It
way not an urgent matter in which the British Empire was being raided
that estreme measures of that kind should have been adopted. 1 find that
the British delegation was most forward in putting forward their own
proposals as regards the total abolition of bombing. It is suggested that
bombing should be allowed for police purposes. I have tried to find out
from the reports whether.. ... -

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The Honour-
able Member has gol two minutes more.

Maulvi Muhammad B8hafee Daoodi: ..... it was so, but I do not
find it mentioned in that way. Rather, in March, when the thing was
taken up, it was said that the permanent Disarmament Commission was
going to draw up a seheme for the complete abolition of naval and mili-
tary aircraft conditioned upon the effective supervision of civil aviation in
order to prevent its misuse for military purposes. Even conceding the
argument advanced by the Aimy Secretary that for police purposes it was
necessary on the borders, I submit that the action taken was not a police
action. Police parties would only keep wateh. If the air machines had
gone out for reconnoitring, they would have come back to say that there
was no lashkar accumulating and that there was no invasion to he made
of India and things like that. The police party would have done nothing
more than that. Police purposes would not mean bombardment of a whole
village though there might be 20 houses and 130 persons. That does mot
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mean levelling down to the ground the houses of so many people and
putting these people in terrible consternation. I submit, Sir, that this is
.another outrage which has been committed against the population of India.
One was when General Dyer.....

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The
Honourable Member’s time is up.

Maulvi Muhammad Shafee Daoodi: ..... shot so many people at
Jallianwalla Bagh. This is the second one.

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The
Horourable Member musi formally move that the House do now adjourn.

Maulvi Muhammad Shafee Daoodi : T formally move that the House
do now adjourn.

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The
question is that the Ilouse do now adjourn.

Shaikh Sadiq Hasan (Bast Central Punjab : Muhammadan) : Sir,
I want to put on record my ecmphatic protest against the aerial bowmbard-
ment of Kotkai, a village in the trans-frontier. What are the causes for
such drastic action, I need not explain at length. What I have gathered
from the Statesman and the Army Secretary is that as the demand of the
Indian Government for the surrender of the Pretender and his associates
was not complied with, the village was bombarded. Government are well
aware, as they write in a communiqué, that ‘‘ the attitude of the tribe, in
not handing over these refugees, is based on the Pathan custom whbich
enjoins them to safeguard a guest who has sought their protection ’’.
This is exactly what the Indian Government themselves have done in the
past in the case of Afghan refugees and will do again if an onportunity
arises. Instead of appreciating the noble sentiments of the frontier
Pathans, the Government was eruel to punish them. As a matter of* fact,
these are only pretences for a forward policy and lust for acquiring new
territovies. It is under cover of this policy that the British Indian troops

are assisting the sappers and miners in the completion of the new military
roads.

Mr. G. R. F. Tottenham : Sir, on a point of order. The question
which T answered the other day and the unsatisfactory nature of my
reply to which is the subject of this motion was concerned with air
bomibing. T should like to know whether the Honourable Member is in

order in referring to matters of policy which are not concerned with air
bombing.

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The Honour-
able Member is perfectly in order. What he is saying is that the Kotkai
bombing is only an incident in the forward policy of Government.

Shaikh 8adiq Hasan : The lessons of the last Afghan wars must
not bhe forgotten. The Government had to spend crores of rupees and
sacrifice thousands of men, and Afghanistan had to undergo horrors of war
only to propitiate the whim of Government.

8ir, coming to the main question, Kotkai was bombed twice by a larce
number of aeroplanes and 90 bombs were thrown. The Army Secretary
in his statement said that, so far as was ascertained, only 20 houses were
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destroyed and one man wounded. This information has not been supplied
to him by R. A. F. officers, but by men who came from Kotkai and most
probably were spies of Government on whose words reliance cannot be
placed. Unfortunately the trans-frontier people have got no press and
cannot do any propaganda, so we do not know their version. What I
have heard from people is that there have been enormous losses of life
anc property. I have gathered from the speech of the Army Secretary
that the Government approve of the aerial bombing of villages and towns
against which we Indians emphatically protest. We do mnot believe there
should be an aerial bombardment of towns and cities at all, but, humani-
tarians as we are, we join with other nations who have got the same
creed in most emphatically protesting against aerial bombardments.
During the Great War, London was bombed by German aeroplanes and
a hue and cry arose, there was wailing and consternation and a wave of
anger against German barbarities. We were told that the Germans were
a brutal nation who did not spare cities and passenger boats, and the main
caus: of Americans joining the Great War was- the torpedoing of the
passenger boats. Now, air bombing of cities and towns ig as inhumanita-
rian an Act as torpedoing passenger boats. The Army Secretary, in reply
ic a supplementary question of mine, said that great progress had hcen
made in the accuracy of aerial bombing and that it was a great deal
more accurate than the artillery. 90 powerful bombhs were dropped and
only 20 houses were destroyed or damaged in Kotkai. These houses in
this small village of Kotkai are made of mud, and it does not speak
niuch for the accuracy of aerial bombing. The danger is and will always
be that bombs will stray and cause immense damage. In ancient times,
conquerors used to burn and raze cities to the ground and sow them
with salt in order to make them unfit for human habitation ; but much
worse can be done by aerial bombardment. At the Disarmament Con-
ference, the British Government put forward a proposal that aerial
bombing should be abolished subject to aerial policing of the outlying
posts of the empire ; and it was supported by their henchmen, the Tndian
delegation. How can the British Government be successful in their
mission when they would like to reserve for themselves the power of
bombing in outlying posts in their own case, but not for others ¥ The
result is bound to be that this Disarmament Conference would end in
failure and blame will be thrown on the Indian G&vernment, What we
want 10 cmphasise is that the Indian Government do not represent the
Indian nation and that the Indian opinion is emphatically against aerial
bombing, as there is always great danger to life and property ; and, at a
time of war, when blood is heated in order to retaliate, caution will
always be thrown to the winds and the ecivil population, ineluding women
and children, will be murdered in cold blood and ecities destroyed ; the
destruction will be complete and the annihilation will be spread even
miles away and villages will become unfit for human habitation or eulti-
vation. T consider aerial bombing of villages and towns to be an un-
civilised method of warfare. England is showing a keen desire for
disarmament. Should we understand that it is only hypocrisy and that
England will not practice what she is preaching ¥ An argnment may be
advanced that it is a cheaper method of keeping order, but it is inherently
an unjust method of punishment.

Major Nawab Ahmad Nawaz Khan (Nominated Non-Official) : Sir,
having full regard for the sentiments of Homourable Members who have
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Jjust spoken and their sympathy for the people of the Fronticr Provinee,
I wish to clear some of their doubts and suspicions and to tell them a few
facts..... .

Mr, D. K. Lahiri Chandhury (Bengal Landholders) : As a spokes-
man of the Government ?

Major Nawab Ahmad Nawaz Khan : I must tell them that our
Frontier Government never likes or wants to send a force against the
tribes until their erimes have gathered so much in volume that the Gov-
ernient are reluctantly compelled to send an expeditionary foree against
them for the sake of the safety of the people in the settled, districts or of
the border people or tribes who are very friendly with us and whom,
according to treaties or agiecments, the Government are bound to protect
against the aggression of other tribes. Sir, I know far better than any
other man here who is not a resident of tha.t part of the country, that
the Government have always to take such action against the tribes when
it is only by way of retaliation that they send their forces. Every
Honourable Mem{‘),er in this House will agree with me when I say that if
an aggression is made on the civil population of the British territory by tlie
gemi-independent tribes, the Government can take no other course. Are
they to sit silently and wait. till all our people in this settled districts
or the friendly tribes are destroyed ? If IHonourable Members will see
the old records of the old Legislature, when Dera Ismail Khan was raided
and lootcd by Mahsuds and there were 100 raids in one or two months in
Soutiiern Waziristan and the poor Ilindvs went to the Chief Commus-
ione) and petitioned him—it was Sir John Maffey at the time—-who wrote
to the Deputy Commissioner and enquired of him as to why Ilis Majesty’s
troops were stationed in five cantonments of the five districts if they
could not protect the British subjects. Every rich Hindu was looted by
those tribesmen then, and, if you see the old records, there was a hue
and cry, and telegrams were sent to the Chief Commissioner. The Gov-
ernment have two means of punishing these tribes or to stop them : either
to send a force by land or by air. T leave it to the choice of Tionourable
Members as to what should be done. I say, it is much less mischievous,
much less harmful and less expensive to send aeroplanes than to send a
forece by land. By land there are far more casualties on bhoth sides.
The people of the frontier say that if forces are sent by land, there is
far more loss and expense. If the tax-payers are going to be asked for
more money, the Assembly here says that the military expenditure should
be cut and these expeditions should not be made against these veople.
Acrial bombardment is less inhuman, less harmful for us, the people of the
Novth-West Frontier Province. Tuke the figures of the loss Ly land and
by aerial bombardment, and it will convince you quite clearly that the
latter is attended with less loss of life and is less expensive. What more

satisfaction you want ¢ The chief advantage of aerial bombardment is
this. that there can be no possibility or chance of the collection of lashkars
on the other side. If we take a force by land, the hills between us and
the frontier tribes are so numerous and the ravines are so decp that if a
hig crowd of people or lashkar is gathered om the other side, we canuot
see or know it. Even if we know it, we have not the means to disperse
them. hut if we adopt aerial bombmg, the Frontier people, who are now
tised to these things for the last eight or ten years, know what effect it
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will produce on the people, and so they will not collect any lashkars in any
big post or place, because they can collect them at night ; but if they
coilect them during day time, they know well that there will be bombard-
ment, and so they never try to collect such a big lashkar at all. In other
words, instead of having a long, expensive expedition causing loss of life
to troops and also to the tribes, we feel that aerial bombing is the best.
This is the easiest, the best and the most economical way of warning
criminalg or giving a proper lesson to them. Of course, thera is one class
of people who will be affected if bombing operations are substituted for
land forces, I mean the contractor class in Peshawar, Kohat, Bannu and
Dera-1smail-Khan. When there was no aerial bombardment, and the
Government sent forces by land, many contractors were largely benefited,
because they had to supply atta (wheat flour), dal, grams, chawal (rice),
ghee (butter) and so many other things to Government. That elass of
people is losing now, because Government have adopted the aerial bombing,
with the result that the services of these contractors are not reyuired for
supp.y of these provisions, ete. I can tell my Homourable friends that
there are mnot one, two, three, four or five, but there are more than a dozen
people, whose father’s name is not known, in Kohat, in Bannu, in Dera-
Ismail-Khan and in several other places, but now they are all millionaires.
How did they become so ¢ By taking up contracts during the Great War.
One man in my own district, who is a great friend of mine, is running an
Flectric Power House now and is worth several lakhs,

Mr. D. K. Lahiri Chaudhury : On a point of order, Sir. Is the
Honourable Member relevant in stating all these things in conneetion with
aerial bombing ?

Major Nawab Ahmad Nawaz Kkin : Yes. Please wait for a minute
patiently. There was something said by Mr. Sadiq Ilasan, and I am
going to tell him what class of people specially are objecting to aerial
bombing.

An Honourable Member : But he is not a contractor.

Major Nawabt Ahmad Nawaz Khan : Never mind ; he might not
he one, but T want to tell my friends that, on account of these contracts
during the Great War, a lot of people have become millionaires, and it
is this class of people, who would have secured further contracts if the
forces had been sent by land, and, therefore, they objeet to aerial operations
and cause this agitation and propaganda. Let us consider wlhat was the
casualty on both sides when we sent the forces by land, and what is the
casualty when we use acroplanes, let us also see what was the expenditure
then and what is the expense now ?

Mr. D. K. Lahiri Chaudhury : Does that Electrie Power House
exist now 1

Major Nawab Ahmad Nawaz Khan : I do not know what my friend
i9 asking me.

8everal Honourable Members : Please go on, go on ; it is very
intevesting.

Major Nawab Ahmad Nawaz Khan: If you want to know the
history of the present complaint, I would ask Honourable Membhers to go
themigh carefully what His Exeellency the Viceroy said the other day in
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his address to both Houses of the Legislature, and it is quite enough to
show that, in resorting to bombing operation, our international obligations,
our obligations to Afghanistan, our obligations to the tribes on the frontier
have not been violated in any manner whatsoever. The friendly tribes
of Halimzai were going to be attacked by Upper Mahmunds, and Halzais
asked for our help and protection to save them from the aggressions of the
Upper Mahmunds. 1f we had refused our help merely to please the
tancies of a few elected Members here, the result would have been that
our friends would have become our enemies, and the number of our enemies
would have increased to such an extent that even those who are our
friends would have turned against us and they would have joiuned the
opposite camp. Sir, on the Frontier, strength is always worshipped, fear
is weakness. We do not like any weak Governor, we do not like any weak
Goverpment., (‘‘ Hear, hear ’’ from the Nationalist Benches.) If you
are stroug, you are respected and everybody will help you, but if you are
weak, nobody will help you. It is a common saying on the Frontier that a
Government cannot last long from whom the friends can have no hope
and the enemies have no fear at all.

An Honourable Member. : Are not the Government sufficiently
strong there ?

Major Nawab Ahmad Nawaz Khan : Sir, I have full sympathy with
the people there. They are all Muslims, and I am a Mussalman myself,
but 1 assure all my friends here, who have espoused this cause, that, of
the two methods, Government could not have selected a better method
than resorting to aerial bombing ; Government cannot have a third alter-
native to punish criminals on that side if they want to retaliate whenever
the need arises. Between land forces and aerial bombing, the latter is
undoubtedly more effective, and less expensive, and what is more, the loss
of life is very much less. (Applause from the Official Benches.)

Mr. Muhammad Anwar-ul-Azim (Chittagong Division : Muham-
madan Rural) : Sir, I am extremely grateful to you for affording me an
opportunity to speak on this question. My esteemed friend, Maulvi Shafee
Daoodi, has disturbed the equanimity of this House, perhaps not meaning it.
I really do not know what my friend was driving at and what are the issues
before the House for its decision. It was rather difficult for me sitting on
this extreme end to gather the purposes of my esteemed friend’s motion, but
from what little we heard at this end, we gathered that he wanted to censure
the Government of India for adopting a very extreme measure for
driving out a so-called pretender who was not friendly to the Government
of Afghanistan. In that connection, Mr. Deputy President, you will
probably remember that the Government of India are a party to the Con-
vention of June the 1st, 1922, signed at Paris, I mean the Air Convention,
and I am quite certain that they have not gone back from the terms of that
Convention, and I think my friend, the Maulvi Saheb’s grievance is this.
He says : *“ You pose as a civilized Government here, you are signatory
to the Air Convention of Paris and so why should you take these extreme
measures ? '’ Besides that, another burden of my friend, the Maulvi
Saheb’s charge was this, whether it was not possible for the Government of
India to drive away the pretender by other mehns, by means of diplomatie
methods, instead of resorting to aerial bombing ? T should have thought,
Sir, that the Government of India, gifted as they are with sufficient
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imagination and foresight, and vested with very wide powers in this part
of the world, would certainly have adopted other means if they thought
they would succeed in their objeet in driving away that pretender from
that bit of land which lies between Afghanistan and India, and thereby
restore peace and amity in that part of the country. Now, Sir, my other
friends, who followed him, rather digressed from the main purport. It
is not a Muslim question at all, as my friend Major Nawab Saheb so°d. Of
course, it would certainly have been far better if it was possible for the
Government of India not to take to destroying the hamlets of those poor
villagers who lead a very uncomfortable life in that wonderful land. The
canons of civilisation do not warrant such a destruction of economic wealth
m that fashion. 1f economy was the question, they should have first tried
the easier method of negotiations through diplomatic channel.

The Army Secretary said that that part of the country is a part of
fndia. Very good, indeed. But how is it that it was necessary for the
Government of India to invade this part with air bombs ¢ I know as a
public man that we have had much bigger troubles, 500 times bigger, in
other parts of India and in Burma, yet recourse to this method of air
bembing was not taken to. There is certainly a great force in what the
Nawab of Dera says, that we ought to have a quiet on the fronticr. Yes,
1 quite agree with him, most certainly, but my idea is that a first class
Government like ours should have been able to devise some other better
methods of meeting the situation and not to have recourse to this bombing.
My Honourable friend, Shaikh Sadiq Hasan, said that perhaps this was
the result of the forward policy on the frontier. I do not understand what
is a forward policy or what other policy the Government have on that
side. As a lay citizen of this country, who wishes the ordered progress of
this land, I should have thought that a Government, which take so much
eredit for foresight and precision, would not have taken recourse to this
method, because I repeat this, it has perhaps been badly handled and
it is very badly interpreted in other parts of India, and 1 think 1t would
be very fair both for Government as well as the people living away from
the frontier to know what was the real state of affairs. If it was such
that it was not possible for the Government to have recourse to suything
else and this was the only method to drive out that pretender, they are
very welecome to say so. But if they try to do proper things aud mecet
the arguments of my friend, Maulvi Shafee Daoodi, in diplomatic language.
I am very much afraid that it will not pay. They must explain the situa-
tien to the satisfaction of the House and I trust that will raise them in the
estimation of the Indian public. With these few words, 1 commend the
1otion for the serious considerations of this House.

Mr. G. R. F. Tottenham : Sir, when I received notice of these ques-
tions about aerial bombing, I could not help comparing myself to the
Khan of Kotkai. We both of us knew that we were going to be hombed.
But I felt, in“the first place, that he had done something to deserve it and
that T had not, and in the second place, that he at any rate had full notice
of what was coming to him and had ample time to make his arrangements
accordingly, whereas I had no warning of the bombardment of supple-
mentary questions which were likely to be my fate. On further reflection,
I comforted myself with the thought, as no doubt the Khan did also, that
whatever the moral effect might be, the physical damage was not likely
to be great, and, in the second place, but in this case unlike the Khan of
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Kotkai, I felt that the Government at any rate had a clear conscience and
had no reason to fear the attack. With that encouragement, I did
my best to answer the air bombardment that was directed against me
last Friday, and I can only regret that the answers that I then gave are
considered so unsatisfactory as to make this debate necessary.

At the same time, I have always felt in this matter that the method
of answering questions and supplementary questions was not really a
satisfactory way, from the Government point of view, of explaining their
cuse. It was for that reason that I made certain initial efforts to get the
matter discussed in another way which I honestly thought would be more
suitable for all concerned, and I now welcome this opportunity to explain
the Government case rather more lucidly I hope, but at any rate more
consecutively, than would be possible under the methods of catechism.

‘When I received the notice of this adjournment motion, and with due
gratitude for the 48 hours’ warning that was given to me, I set myself to
think out a considered statement on the subject, on the assumption, which
I think was quite justifiable, that there would be two main lines of attack,
firstly, against the bombing of Kotkai in particular, and secondly, against
the practice of air bombing in general. I confess that I have again been
taken slightly by surprise by the line that this debate has taken, for it
seems to me that what is really agitating the minds of Honourable Members
opposite is not so much that the Government took a particular form of
action in this case, that is to say, air action, but that they took any action
at all. The suggestion has been made that our action against these agitators
in Bajaur was merely a pretext for some much larger scheme which
was aimed at destroying the independence of the tribes, and it seems to
me that it is this imagined policy on the part of the Government that is
the chief cause of complaint. Sir, I do not know what the grounds for
such a suggestion are, nor do I know that I, as Army Secretary, am the
right person to deal with it. No question has been asked on this subject,
and it did seem to me, and that was why I raised the point of order, that
it was rather difficult to justify a motion for the adjournment of the
House to discuss the unsatisfactory nature of an answer which had not
been given to a question which had not been asked. I cannot proceed now
to discuss frontier policy. All I can say is that these tribal areas are part
of India, and that it is the responsibility of the QGovernment of India to
maintain peace and order in those areas. I hope, however, that what I may
have to say later on the subject of this air bombing may go some way to
satisfy IHonourable Members opposite that their fears in this respect are
unwarranted and groundless.

Now, Sir, I think, in the first place, I must deal with the question of the
bombing of Kotkai in particular.

Sir Cowasji Jehangir (Bombay City : Non-Muhammadan Urban) :
May I interrupt the Honourable Member just for one mrinute ? T see
from the speech made hy His Excellency the Viceroy that he did go inte
details here ag to why it was necessary to take action at all. - Therefore,
if the Honourable the Army Secretary would give us some reasons why it
was necessary to take action at all, T think it wonld be very useful.

Mr. G. R. F. Tottenham : I am just coming to that. I think, as I
was saying, the facts about the bombing of Kotkai are nmow sufficiently
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well known to all Members of this House to make any misunderstanding
on the matter quite unjustifiable. I will mcrely briefly recapitulate them.
The Government of India knew that certain dangerous agitators had come
to Bajaur territory with the express object of stirring up trouble, which,
if it had been allowed to develop, would have had the most serious con-
sequences not only to peace and order on the Frontier, but also to our
neighbours across the border. As the Honourable the Political Secretary
cxplained the other day, I regret that I cannot, without trenching on
forcign relations, give more details about these persons or their doings.

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) resumed the Chair.]

But I would ask the House to take it from me—that is all that I can
do—that the trouble was by no means imaginary and might have become
most serious. It was suggested the other day, and it has been suggestid
again today, that these people had taken no overt action and thai there-
fore it was unnecessary for the Government to take action againsi them.
If that suggestion means that we ought to have waited until the trouble
had actually arisen before any action was taken, I can only say that that
is not a policy which commends itself to the Government of India, or, I
think, to any one who knows the conditions on the Frontier and the rapidity
with which trouble, once it starts, is likely to spread in that area. Pre-
vention is always better than cure and on the frontier it is hundred times
better. 1 would, then, ask the House to believe that some action on the
pavt. of the Government was necessary. The question was what were the
alternatives open to us ! Either on the one hand to give clear notice of
our intentions, to give every opportunity for a peaceful settlement and
then, if our warnings were disregarded, to take swift and effective action
by air ; or, in the alternative, to launch a land force which would have
taken several weeks to reach its objective, which would have cost a large
amount of money and which in the end would have produced the same
result. That part of the country is particularly malarious at this time
of year. There is no road for the last 30 miles or so and the cost of such
a land expedition would have amounted to seven or eight lakhs of rupecs
a month. Government preferred to take the first alternative. Ample {ime
was first of all allowed for peaceful compliance with our wishes. We
offered a reward. We made it clear that if the men were handed over to
us, no harm would be done to them. These warnings were disregarded.
Then 48 clear hours’ warning was given of the bombardment : and
finuily the bombardment took place by certain machines of the Royal Air
Force and was finished in a few hours. The cost was Rs. 15,000 against
a possible Rs. 15 lakhs or more. The casualties were one man slightly
Injured against a possible list of hundreds ; and may I say in reply to
what Mx:. Sadiq Hasan said just now, that our information on this suhject
was derived from all possible sources, both from the Air Force and the
Army and from such information as the political authorities could eollect.
The damage done at Kotkai was no greater than could hdve been done,
and would have been done, when and if the guns had been brought within
range ; and Sir, finally the object was achieved. The agitators have dis-
appeared. Their knavish tricks have been frustrated, at any rate, for the
time be_mg ; the power of the Government has been demonstrated in no
uncertain fpshion ; and the peace of the frontier has been preserved. No
further action is contemplated at present either by air or by land or by
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building a road in Bajaur territory. This statement, 1 hope may go some
way to satisfy my friends opposite that their fears about our policy are
ungrounded. The policy of the Government of India on the frontier
is nothing less than to maintain peace and good relations and to spread
civilisation where possible ; and if there ever has been an occasion on
which the value and the use of the air arm in securing the first of these
objects has been fuly demonstrated and proved up to the hilt, I do contend
that this particular incident that we are now discussing was such an
occsson.

T must now turn to the question of air bombing in general. The
invention of flying, like the invention of gun powder and other inventions,
has added undoubtedly a new and very powerful arm to the batteries of
gll nations. That weapon, Sir, has been used under certain conditions con-
tinuously and repeatedly on the North-West Frontier for the last nine or
ten years ; and hitherto its use has evoked no adverse comment or criticism
of any kind. In faet, only a couple of years ago, as result largely of
pressure from Indian opinion, a Bill was introdneed in this House for the
constitution of a purely Indian Air Force and that measure was passed
with acclamation. If air bombing was really an inhuman and barbarous
practice, it is difficult to understand how that faet managed to escape
notice for so many years. Of course, there is, Sir, a growing opinion
thvonghout the world that however justifiable the air arm may be, if its
usc is directed against an enemy in the field, it is an arm that should
not be used against the civil population. It was for this reason, as I
explained the other day, that proposals have been put before the Disarma-
ment Conference for the abolition or limitation of the use of the air arm ;
and, Sir, I think that any feeling that may exist in India on the subjeet
at present may be attributed to two causes. Firstly, there is the mistaken
jmpression that the air arm is, or may be, used against defenceless people,
women and children ; and, secondly, there is a vague sort of notion that
His Majesty’s Government and the Government of India by their reserva-
tion about air bombing for police purposes in outlying areas are hindering
the cause of this disarmament. I attempted to explain the other day
what the position of His Majesty’s Government and of the Government of
India was at the Disarmament Conference and to show how much that
Conference owed to the efforts of Great Britain. 1 made it clear, Sir, that
Great Britain and India were prepared to go to the length of agreeing to
the abolition of all military and naval aviation if certain conditions could
be secured ; and one of those conditions was not the retention of air
bombing. But, Sir, I can only repeat that it would be unjustifiable to
expect any country, in advance of any general decision that may be reached
on the subject, voluntarily to forego the use of a weapon which, in certain
eircumstances and subject to the reservations, restrictions and limitations
that are invariably imposed, has proved itself a remarkably effective,
economical and humane way of keeping the peace in certain parts of the
world. where the keeping of the peace is no easy job. And that, Sir,
refers not only to the North-West Frontier, but also to various other parts
pf the British Empire. '

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran : Non-
Muhammadan) : May I interrupt my Honourable friend. May I know if
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bombs were not thrown in Gujranwala in the Punjab during the martial
law days ?

Mr. G. R. F. Tottenham : I have no information on that point.
My claim is that the employment of the air arm in certain circumstances
is effective, economical and humane and I should like, if I may, to develop
this claim rather more fully than I have been able to do before.

Mr. President (The llonourable Sir Shanmukham Chetty) : The
Honourable Member has just two minutes more.

Mr. G. R. F. Tottenham : In the first place, I should like to make it
clear that bombing never takas place without the express orvders of the
Government of India and then only after all possible alternatives have
becn considered. In the second place, there is no such thing as indis-
eriminale bombing. When air bombing has been deeided upon, the pext
step is to select the exaetl target which is to be bombed and in selecting
those targets care is taken tn avoid doing damage whersver possible to
religious buildings or bu.ldings of sueh size and importance as to render
their destruction inadvisable. Every acroplane that goes out to bomb
carries with it a photograph of the exuct target to be hit. These photo-
graphs are extremcly clear—T have an example here which I shall be
glad to show to Ilonourable Members if they wish to &ee it afterwards.
Then, Sir, after the target has been selected, the invariable practice is
to issue a clear I8 hours warzing so as to allow the women and children
ample time to remove themselves to a place of safety ; and such places of
safety are provided very often by the caves which these people make
their normal babitation in the cold weather ; or else they are in the Labit
of going to other villages.

Finally, Sir, on the day and at the time appointed the Air Force

5 P carrics out the bombardment. Here, again, a photo-

o graph is taken of c¢very single bomb that is dropped

to show what its cffect was and how its aim carried. I said the other
day that the Air Force claim to bz more accurate than the artillery,
That statement perhaps needs some modification because artillery, if the
ranges are known, can be aceurate and probably more accurate than an
aeroplane., Bat if the ranges are not known, and if an aeroplane can
afford to fly sufficiently low, its accuracy is as great as that of artillery,
The point is that the practice of hombing is becoming day by day a more
accurate science and the fact that a pilot has to bring back with him a
photograph to show exactly where his homb went does prevent the prae-
tice of indiscriminate bomb dropping. Those are the circumstances in
which aeria! bombardment is carried out. It is & remarkable fact also,
though T do not wish to lay too much stress on it, that the strength of our
fichting forces in India and the average annual cost of our operations on
the Frontier has fallen cnormously since the introduetion of the air
arm : also the casualties hoth on our own side and among the tribesmen
are nowhere near as high ns thev were in the old days before the war.
Tt may interest the House to know that in all the air operations that have
taken place in the last 9 yvears the total easualties to onr own forces have
amounted to 11 and hefore the war they were hundreds. I do not mean
to say that the Royal Air Force can now take over the defenee of the
Frontier unaided. 'The army muct remain the framework of our defence
organisation ; but I do maintain—and I hope the House will agree with
me—that a careful and judicious use of the air arm in combination with
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ground forces, or in certain special circumstances by itself, provides not
only a justifiable but also a very effective way of carrying out a very

arduous responsibility in a way of which we have no reason whatever to
be ashamed. '

Mr. B. R. Puri (West Punjab : Non-Mubammadan) : Sir, after
listening very carefully to the statement of the Honourable the Avmy Sec-
retary, I regret I feel ahsolutely unconvineed of the Government case.
I feel that the Government had a bad case and I also feel that that case
was badly handled too. In spite of very plucky advocacy from an un-
expected quarter, namely, my friend, Nawab Ahmad Nawaz Khan, the
Government case has not improved. 1 believe he has to a very material
extent damaged the case for Government. So far as his speech is con-
cerned, I could have conveniently left it alone had it not been for the
gratuitous dig he had at the elected Members. On behalf of my clected
colleagues, T would like to convey to him once for all that not one of the
elected Members envies the position of my Honomurable friend across the
floor of the House. My Honourable friend renmiinds me of the case of a
wretched hushand who shouted to the maid : *‘ Jane, is my wife going
out 777 Yes, Sir.”” ‘* Do you know if T ant also going ont with her 1"
“T will find that out, Sir.”’ I do not se¢ my Honourable friend,
Mr. Mukherjee, the Government whip, who plays the role of Jane for
the Nominated Members. My friend has always to look to Mr. Mukherjee
to communicate to him the official view. With this, T would leave his
speech alone and will prneeed at once to place before the House my read-
ing of the statement of the Honourable the Army Secretary. With refer-
ence to this bombing, 1t appears that the Government have put up a very
half-hearted case. At one time th-y appcar to justify their action, not
because they say that the bombing wiss justified. but because the result
was 850 insignificant that the bombing in this particular instance might be
looked upon as excusable. T trust that is not thr case. But if the Gov-
ernment are prepared to stand by this bombing and assert that this bomb-
ing was a dctermined and a considered act on their part, then let
us see what werc the circumstances and how the Government have sue-
ceeded in justifving their action. Now, Sir, this bombing was spread
over a period of four days altogether. It began on the 1st August. On
the 2nd there was no bombing—T1 do not know whether it was n Sabkath
or not. On the 3rd. the bombing wag resumed and it continued till the
end of the 4th. So that, out of the four days, there were bombings on
three days. During these three days, 90 bombs were actually thrown
and we are told that so far as the property is concerned, there wese only
20 houses damaged and, s0 far as the human lives were concerned, there
was only one man slizhtly iujured. What a commentary upon the effi-
ciency of this method of warfare ! 1 think, unless the method of acrial
bombing materially improves. the present operations should be a lesson
to the Government that this sort of hombing should not be lightly resorted
to. But perhaps the Government’s case is that no untoward results
followed because the village had already becn deserted and I take it that
the Government are anxious to avail themselves of this argument. Tt
‘is a choiece between inefficiency and irresponsibility. Is it the Govern-
ment case then that they started bombing at a time when they were per-
fectly satisfied that the village had already been evacuated ?
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7 Now, in the statement which is reproduced in the Statesman, T find
that the Honcurahle the Army Secretary says that at the time of the
bombing the village had been deserted. This means that before bomb-
ing commenced, the viilage was sll empty and evacuated. If that be
true, why proceed to bomb at all ¢ Where is the point in bombing ¢ To
terrify whom wera you bombhing 7 To kill whom did you resort to that
practice ¥ Was it merely for the sak: of demonstration or show 1

Mr. 8. 0. Mitra (Chittagong and Rajshohi Divisions : Non-Muham-
madan Rural) : For damaginyg property.

Mr. B. R. Puri : Yes, it might be so.

Major Nawab Ahmad Nawaz Khan : To stop the congregation of
lasicars that will be of great advantage.

Mr. B. BR. Puri : I am afraid, 1a the stalement made by Army Seere-
tary, there is no mention of any laskars standing behind who were going
to be terrified by these operatious.

Major Nawab Ahmad Nawaz Khan : There are always laskars.

Mr. B. R. Puri : Evidently on this particular occasion the Army Sec-
retary did not comsult my Honourable friend, otherwise he would have
put forward a more improved statement.

Major Nawab Ahmad Nawaz Khan : It was in the newspapers.

Mr, B. R. Puri : What is the particular paper you are referring to ¢
I am referring to the statement of the Army Secretary. As 1 was sub-
mitting, it would be an absolutely infructuous and a wasteful demonstra-
tion if the Government case be that there was not a soul in the village
when this bombing was commenced. Let us carefully and critically

ursue statements further. If, on the first day, the village had been

eserted, why, after an interval of 24 hours or 48 hours, the village was
visited again, and, if, again, on that morning, it was found that there was

not a soul, why resume bombing without any object or reason ¥ As a
matter of fact, under these circumstances and conditions, it would be for
the Government to justify why, after the first bomb was thrown, the
operation was repeated up to 90 times when, at the very outset, they had
come to know that they could hurt no one. But, on the other hand, if
the village was deserted as a result of bombing, then the fizures given by
Government must be hopelessly incorrect. The damage could not have
amounted to only one man slightly injured. If, on the other hand. the
village had been already evacuated, it was the most senseless operation
which was resorted to by them.

Mr. G. R. F. Tottenham : But it had the desired effeet.

Mr. B. R. Puri : Now, Sir, most mischiecvous proposition has been
put forward, it is unsound, it is inequitable and I was sorry to hear it
from the lips of the Army Secretary. My Honourable friend went the
length of saying that if they had not resorted to this particular operation,
the results and the consequences would have been disastrous. My first
answer to this argument is that whenever there is any serious political
blunder committed of this dimension, one can always conveniently resort
to such an argument. (Hear, hear.) If I had not done this. something
worse and something serious was bound to follow. Who are the judges
of those consequences hut themselves ¥ This argument is a convenient
one. it is alwavs available, it is cheap to put in and nobody can question
your judgment with regard to this. What are the facts and figures to
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Jjustify your plea that if you had not resorted to this, heavens were
going " to fall¥ When we carefully go through the statement of my.
Honourable friend, the Army Secretary, supplemented and coupled with
the speech of His Excellency the Viceroy, we find that not a single overt
act had been committed by these people. What was the enormity of
their otffence, we are not told. What those three undesirable vagabonds
or agitators had done, we are not told, but I take it that they could not
be worse than robbers or dacoits.

Mr. G. R. F. Tottenham : As I have already explained, I am pre-
cluded from disclosing what their activities were, because we are not
allowed by the rules of the House to discuss matters relating to foreign
relations. v

Mr. B. R. Puri : If he is not in a position to take this House into his
confidence, all the worse for the Jovernment. We must know
the cnormity of their sing, we must know the pature of their
offence befoie we are in a position to decide—we have been
invited to give our judgment on this point—before we give our decision,
we say, place all the data and all the facts before us and then we will be
able to say whether we justify your act or not. I assume that you can-
not attribute them a worse role than that of a possible robber or a dacoit.
If that be their only sin, then I submit that any party, who gives asylum
to snch a person, is guilty of the offence of ‘‘ harbouring’’. In all
civilised countries and under all civilised laws, wherever a person i«
found guilty of harbouring an offender and, in that category of offenders.
you have got a long list of offenders right away from an actual murderer
down to a man who has committed the ordinary kind of offence.........

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable Member has two minutes more.

Mr. B. R. Puri: Very well, Sir. If for harbouring murderers, the
sole punishment provided under all civilised codes is not more than seven
years rigorous imprisonment, on what justification the Government can
make out a case for saying that they were justified in bombing that
person who might possibly have given shelter to him and also bombing
his neighbours and all his womenfolk and children ? Tn fact, if the
whole village has not been devastated, it is not due to any lack of desire or
determination on the part of Government. If the villagers, in anticipa-
tion of such like inhuman operation being perpetrated upon them, had
already migrated from that place, the Government cannot take credit by
saying that their operations have not resulted in the wholesale destrue-
tion of human lives. Then, again, Sir, if those people were merely poli-
tical offenders, after all they are not your subjects if they are politieal
offenders, then. I submit, that, according to all canons of international
law, political offenders are inaccessible. 'Why do you expect those people
to surrender those men who are their guests for the time being ¥ Assum-
ineg that they are murderers and all that, how can you call upon them to
surrender these men * By what known laws, national or international,
civilised or uncivilised, can you cite a single law by which you can call
upon any one of the civilised nations to surrender a political offender to
you ! Would you he prepared to surrender a political offender who has
taken refuge with you. say from Norway or Germany ? Why do you
‘expect these people to do what you yourself, under your own laws, are
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not prepared to do 7 (Hear, hear.) Therefore, my submission is that
your case is bad and you have made it worse by pleading all sorts of
untenable pleas. It would have been more honourable for you to have
come forward and said that, in the heat of the moment, in the belief that
we were doing something good, we happen to have resort.ed to an act
which, in the light of subsequent events, we discovered that we were
perhaps not strietly justified to do. Sir, on these grounds, I maintain
that the Goevernment case is very weak and it is not improved by the
spcech of the Army Secretary. I, therefore, heartily support this
motion. (Applause.)

Mr. F. E. James (Madras : European) : In the first place, I wish it
to be clearly understood that my intervention in this debate is on my
own individual responsibility and that, any views, 1 may express, do
not necessarily represent the views of the members of my Group, though
I hope | will continue my friendly relations with them ! In the first
place, 1 should like to say that the Army Secretary, in spite of the very
lawyer-like speech of my Honourable friend, Mr. Puri, which one might
expect from a Jawyer who had accepted a briel in Court, and, had not
had the time to look it up, things being what they are, has made out
a very powerful case for the particular operation which took place.

At the present moment, in the absence of any International Agree-
ment or Convention, bombmg from the air is a recognised form, a form
which is recognised by every Government in the world, of opuratlon
in war or policing in peace. And there are many reasons for that,
particularly in peace time. The air still possesses a prestige partmularly
on unruly tribes which is not possessed by ground forces. The air is,
as a rule, in operations of this kind, economical ; as has been pointed
out, it is more humane. It is certainly more convenient from the mili-
tary point of view, and the argumeént is advanced by people who have
a right to express an opinion on this point that this means of policing
is far more efficacious than the use of ground troops. Yet, when all
that has been said, there still remains the fact that there is a very great
division of opinion both in military circles as well as in civilian circles
as to whether, although this method may attain its immediate object,
it is equally successtul in its ultimate results. Nothing is more impressive
than the movement among the younger generation in the United Kingdom
which finds expression amongst the younger Members of the House of
Commons and the House of Lords in favour of the total abolition of
this form of operation either in peace or in war. Reference has Leen
made, Sir, to the wider aspeet of the question by the ITonourable gentle-
man who moved the motion. He referred to the attitude of India in
following the attitude of the United Kingdom in regard to this matter
sf bombing for police purpbses, and I think one or two Members of the
House are under some misapprehension as to the precise position. It
will be remembered that there is at the present moment before the Dis-
armament Conference a draft Disarmament Convention which was
irawn up by the British delegation. Article 34 of this Convention—
‘ may say that the Convention covers all forms of warfare, whether naval
r military or in the air.—Article 34 of this Convention deals with the
wrohibition of police bombing and, in the original draft. there is a

servation which would retain this form of operation ‘‘ for police



882 . LEGISLATIVE ASSEMBLY. [4TH SEPT. 1933,

[Mr. F. E. James.]

purposes in outlying districts,”’—that is the actual phrase used in the
reservation.

Maulvi Muhammad Shafee Daoodi : May I know where the Honour-
able Member finds this ?

Mr. F. E. James : 1 had a copy of the actual draft Disarmament Con-
veniion with me in my own office and I extracted these words from it,
and I also have that in an article here in a publication which refers to
those words which I shall be glad to hand over to my friend afterwards.
My point in this connection is this, that this reservation is part of a big
draft Disarmament Convention which covers practically the whole field
of Disarmament. So far, almost every country, which has discussed
this Draft Convention, has made substantial reservations and the one
country which in a sense has made the smallest reservation in regard to
police hombing only in outlying distriects and which is prepared to
accept more than any other country in the world is Great Britain ; and
I wish to make that perfectly eclear. It is not to be expected that a
Convention of this kind will he accepted by all the countries without
considerable discussion ; it is not to be expected that there will not be
various reservations made by various countries. My point in putting
the thing in its proper perspective is that the reservation made by Great
Britain affects one Article only and only refers to one particular type
of warfare used for police purposes in outlying districts.

Now, Sir, there was one part of Mr. Tottenham’s speech with
which I cannot find myself in entire agreement. He asked whether it
was reasonable to expeet that any country such as Great Britain with
her responsibilities would voluntarily forgo,—I think that was the
phrase that he used,—a reservation of this description. And that is
where I join issue with him. 'Ag one who has been, ever since the war,
interested in this disarmament question, I think it is reasonable, for
the sake of world-wide agreement on the disarmament question, for the
representatives of this country and for the representatives of His
Majesty’s (Government to forgo even this. And, in support of that con-
tention, I have on my side a most valuable opinion which has been ex-
pressed in Great Britain.

Mr. G. R. F. Tottenham : Sir, may I explain one point § T did not
say that T thought it would be unreasonable for Great Britain or India
to forgo this reservation. What I said was that it would be unreason-
able to give up the use of air bombing pending a discussion and decision
on this reservation.

Mr. F. E. James : I am very glad to have this correction and I thin!
probably Mr. Tottenham and I are in complete agreement on this point
Now, he has explained that particular aspect of the matter. But I wa:
about to say that T have on my side, in suggesting that not even thi
reservation should hold us back from agreeing to a complete scheme o.
disarmament, one outstanding name in British polities, the name o
Sir Austen Chamberlain, who has deliberately and carefu.lly decidec
with all his vast experience behind him, that Great Britain would be
utterly unjustified in insisting on this reservation to the point of wreck-
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ing the Disarmament Agreement. I further say that Sir Austen Cham-
berlain has behind him a great body of public opinion, and, from what
one knows of the situation in Great Britain at the present time, I am
absolutely convinced that the British Government will not allow even
this to stand in its way if there is a reasonable chance of securing a
world-wide disarmament plan. My friends on the other side of the
House are not the only nationalists here ; I am also a nationalist. I have
nevér been so proud of my own country as I have in recent years with
regard to this question of disarmament. If there is one country in the
world which has been consistent and progressive and sincere in regard
to disarmament, it is Great Britain. My friends on the other side of
the House may complain that at the moment India has no foreign policy,
for India has no control of her foreign policy. The time will come when
she will control her foreign policy ; when she can control her army, when
she can control and pay for her navy, then she will control her foreign
policy. But until that time comes, T suggest that, at any rate in this
matter, the Indian delegation, which I believe included a distinguished
member of the Muhammadan community, in fact a distinguished leader
of the Muhammadan community,—His Highness the Aga Khan,—was in
good company in following the British delegation in regard to its general
policy. T do hope that if public opinion at home and public opinion
in this country—and I am glad to find it is beginning to be expressed
on the floor of this House in regard to these wider matters—insist that
Britain and India shall go forward to the extent even of giving up this
one reservation, the delegations concerned, when the time comes next
month for crucial discussions, will yield to the force of that public
opinion and will be prepared to abandon this particular reservation.
Then those who come after the Convention has been, as I hope it will be,
gsigned in the early part of next year will not be forced, as is Mr. Tottenham,
into the position of having to defend air bombing of villages on the
frontier.

Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa :
Muhammadan) : Sin, I whole-heartedly join hands with my Honourable
friend, Shaikh Sadiq Hasan, in censuring the Government for air bombing
on the frontier. When I censure the Government, I do not want to
censure my Honourable friend, the Army Secretary, and I dare say with-
out any hesitation that his replici were very plain and not a bit unsatis-
factory as far as he himself was concerned. But, certainly with all the
power in my command, I censure the Government for this inhuman and
barbarous act of air bombing.

The main sources of information which have been given by my
Honourable friend on behalf of the Government are three. All three
sources from which Government have come to know what were the losses
an the frontier are very funny and unreliable. These are, the air source,
fhe army source and the political source. I cannot say anything about
‘the Political Department, because it is a harem of purdah and so it is
difficult to say anything about that source As regards the air source,

can say this : The air bombers were hundreds of feet above the village :
¢hey dropped bombs and the houses collapsed : how was it possible for
\hem to know how many people were in those houses and how many
Juman beings have lost their lives ¥ As regards the army, I will say
+his : My Honourable friend has admitted that there was no road, not &
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single soldier entered the village, and the army did not march. There
was no raid or anything of that kind and the army did not enter the
village : how then was it possible for the army to know what was the
loss in a particular village # (Interruption.) I do not want to be in-
terrupted, because my time is very limited. I, therefore, say that the air
source is unreliable, because they were not in a position to know : the
army source is unreliable, lbecause they did not enter the village at all.
The Political Department’s information is a seecond hand information.
Then, what is left ? They have got nothing to show what was the actual
loss in a particular village.

I shall leave that question for .a moment. I ask my Honourable
friend, if, instead of 24 hours, 72 hours’ notice were given to bomb London,
will he accept this notice as sufficient ? How is it possible for children
and women to leave their houses and take all the utensils, all the valu-
able articles, all the goods and all other things from their houses ?
Further, Mr. President, after all, this was the rainy season : If it be
agreed that the victims were in caves to save their lives and my Honour-
able friend’s air forces went there and dropped 90 bombs and destroyed
only a few houses in the villages, may I ask, Sir, what was the fate of
those children and women who were living in caves and are still re-
maining there in this rainy season ? From where they are getting thcir
food in the caves ? After all, they are human beings. They have
innocent women and children with them. As I said, this is the rainy
season and, after this, the winter will come. I say, it is much better
to kill a man once instead of cutting his feet first and then his hands,
and so on. The Government are doing like that on the frontier. They
have destroyed the houses, they have destroyed the foodstuffs, they have
destroyed the clothes, they have destroyed everything that were in
these houses and then they are starving them. Those Muslims-have no
clothes to. wear and no food -to eat. That is the condition there.

My Honourable friend says that he'treats that area as part of India.
I say, if that is a part of India, then we are entitled to put questions and
know every detail about it. But, my Honourable friend, whenever
questions are put, says that he is not in a position to give details of thia
nature. I say, if it is a part of India, then we are entitled to know all
these things. But, if it is not a part of India, then, why are we asked
to spend lots of money on this ¢ As has been pointed out, this is a
symbol of the forward policy.

Further, in this connection, I want to warn the Government that we
Indians are not prepared to spend a single pie for the benefit of other
countries. If these bombardments have been done for the benefit of
other countries like Afghanistan or any other country, we are not pre-
pared to spend a single pie for them. In these days of depression, we
ourselves are in great trouble.

It has been said in this House that Mr. Henderson and others have
expressed their view that they do not like this air bombing to be conti-
nued in future. I ask, why should not the Government of India come
forward and say that whatever may be the convention, they will not
follow it, and that they are ready to abandon air bombing completely !
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Why mnot they come forward- and show the world that they have
abandoned air bomlbing ?

1 will say one thing more : our religious duty is that if we find any-
thing bad, there are three alternatives for us : one is to cheek it by
force : second, to refuse our co-operation ; the third, to disscciate our-
selves from it. In this case, I cannot check this air bombing by force.
We cannot do anything else ; but we can protest ; and we protest stx:ongly
that we do not approve of this : rather we hate this idea of air bombing.

Some Honourable Members : The question may now be put.

Mr. 8. C. Mitra : Sir, T shall make only a very brief speech,
because I know many other speakers are very anxious to take part in this
important motion. __— - ' ’

— Owur grievances against the Government are two-fold. Firstly, we
on this side do not approve of the policy of the Government in bombing
innocent people ; secondly, we are not satisfied even now with the reply
that we have received from the Government as regards the questions put
in this connection. As I understand it, the Government’s justification is
only this : that they have succeeded wonderfully in their great venture.
What was their object ¢ Their main object was to get back these few
absconders. I ask the Honourable the Army Secretary to say if they have
got back those absconders. If not, how can they claim that they have sue-
ceeded wonderfully by this air bombing in attaining their object ? As re-
gards the two main points, we would like to make it perfectly clear that we
Indians do not approve of any barbarous action of this kind of bombing in
these civilised times. As regards the incompleteness of the answers, we
maintain that we do not still know how many were the persons whom this
Government wanted to be made over. We do not know anything about
the charges against these people. If they are Indians, certainly proceed-
ings could be brought against them in a Court of law (Liaughter) and the
ordinary procedure might he followed. ILiaughter will not make up for
argument. When there is lack of argument, I know people take recourse
to laughter. Why are you spending, I ask the Army Department, crores
of money on _the frontier watech and ward ? You have the frontier militia;
you have the frontier constabulary. Will the Army Secretary tell me how
many crores of Indian money are spent for preserving order in the frontier ¢
What is the reply 2.....

Mr. G. R. F. Tottenham : Not one pie is spent in Bajaur.

Mr. S. C. Mitra : Will the Honourable Member tell us if it is
beyond the Durand line or it is within the British sphere of action ?

Mr. G. R. F. Tottenkam : It is within the Durand line ; it is within
the borders of India.

: €. Mitra : Is it then correct to say that not a pie was spent
on the borders of-India on the frontier militia, frontier constabulary and
all the watech and ward on that side of the country to preserve order in the
frontier ? Anyhow, the Honourablée the Army Secretary has not replied
to my 1st question, whether he has succeeded in getting back the undesirable
people that he wanted......

‘Mr. G. R. F Tottenham : I have already replied that these people
' have disappeared and the danger has, therefore, disappeared with them.

'
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Mr. 8. C. Mitra : Now, is he in a position to guarantee to this
House that they will not return within a week or ten days ?

Then, my friend may say that the people deserted these places.
I think his main argument was that they merely wanted to destroy pro-
perty and not human lives. Anyhow, in a deserted place we could get at
leas'g. one dead or wounded wman, and that shows that perhaps the air-
officials are not in a position to tell us definitely whether there have been
any more casualties or not. However, Sir, we on this side maintain, with
all the emphasis we can command, that if you want our support, you
should disclose to us all faets, you must satisfy the House with all the facts
‘and figures to prove that Government were justified in the stép they took
in resorting to bombing. The facts that have been disclosed to us so far

will not justify. in_our opinion, the use of bombs War
circumstances. On these grounds:—Fsapport the motion of my friemd:-

Several Honourable Members : The question may now be put.

Maulvi Sayyid Murtuza Saheb Bahadur (South Madras : Muham-
madan) : Sir, before offering any observations of mine on this momen-
tous question, T wish to recite a Persian ecouplet which runs as follows :

‘¢ Bahar rang-e Ke Khahi Jama me poshe
Mun andaze Khadat ra me Shinasam.”’

<

‘When translated, it means this, ‘‘ you may put on dresses of different
kinds to avoid identification, but, from your very stature, I can see who
you are and what you are about .

Sir, our contention is that this bombing has been resorted to not
so much to stop the harbouring of the absconders, but merely to adopt
the forward policy. We have been told that some undesirables sought
shelter in the tribal area, and those that gave them shelter would not
come forward to make them over to the Government, when called upon
to do so ; and, therefore, this inhuman action was resorted to, and, then,
it was pointed out that in taking to bombing, every precaution that was
humanly possible was adopted. Sir, so far as we. elected Members, are
concerned, it must be said that this method was barbarous. Sir, this is
pot our view only, hut it is also the view of the Enelish press and of all
right-thinking Englishmen, because they have all said that these
methods are barbarous, outrageous and inhuman,—all these attributes
have been given to the action which the Government of India have
adopted recently on the Frontier towards the innocent people. Ti is
all very easy to say that the Government of India had no ot.her‘alterna-
tive but to adopt this method of hombing in order to maintain peacs
and order. We would ask some of the supporters of this action whether
our English friends would have agreed to the adoption of the same
methods if European lives were involved ? Would my friend, Mr. James,
then come forward and support such an action on the part of the Gov-
ernment as a representative of the European Grouv ?

Sir, I was very much pained to hear that one of the clected Mem-
bers,—and that too a Membér of the Muslim community,—should have
said that this should not be regarded as a Muslim question. Sir, In
matters like this I do not attach much importance as to “{hether this
is'a Muslim or a non-Muslim question, but is this not an Indian question,
e question in which humanity is concerned, and should it not be sup-
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ported by one and all of us ? So far as the Nominated Member was con-

“ cerned, though he poses himself as one who is in the know of the

situation, inasmuch as he comes from the North-West Frontier Province,
Sir, he, as a Nominated Member, can say anyt‘hmg and everything, he
has free licence to express his views against his own people, bqt the
great pity is that one of the elected Members should have ftried to
follow him and justified the action of the Government to a certain
extent.

Major Nawab Ahmad Nawaz Khan : Does the Honourable Member
say that Nominated Members have no right to express their opinions ?

"~ Mr.D. K. Lahiri Chaudhury : No, Sir.

Maulvi Sayyid Murtuza Saheb Bahadur ; Whatever opinions they
give expression to will=in @ same weight as the opinions expressed

= ?y Government Members. We know, Sir, what amount of interest my
Tie

nd, the Nawab Sahib, evinces in these matters. He wants to surpass
even the Army Secretary. (Applause from the Nationalist Benches.)
When the English press and all right-thinking Englishmen have con-
demned this action on the part of the Government, why are the
Government of India trying to justify their action in which they cannot
at all suceceed ? Sir, we are perfectly justified in condemning, in
censuring the action of the Government for this kind of indiseriminate,
‘highhanded and inhuman action, for this kind of barbarity per-
petrated on innocent men, women and children, for this kind of atrocity
‘that has been committed in that part of the country. Of course, those
who were to be punished for their erime, if any, could have been
punished by other means, and we would not have grudged it, but the
method of punishing them by bombing eannot but be highly objected to.

As regards the weakness of the case, my lawyer friend, Mr. Puri,
has clearly pointed out that the advocacy of the Army Secretary supple-
mented by that of the Nominated Member cannot hold water for a
minute. Those who have an iota of sympathy for humanity, even though
they are Nominated Members, cannot but condemn the action of the

Government. So, though they x say in so many words that their.
.W“M policy, still we ean find out from
their actions what their real object is. Sir, throughout the whole of

India this action of the Government has been censured and condemned

and in almost all important centres meetings are being held condemning
the Government for this barbarous, outrageous

With these words, I resume my seat.
Several Honourable Members : The question may now be put.

and inhuman action.

~wom, Mr. D. K. Lahiri Chaudhury*: Though the ery is that the question
Wl that on such an important occasion like thig the

elected Membersvof this House should have their say. This
matter which can be ignored or trifled with. The matter is very
serious, though the speech of the Army Secretary tells us a different tale.
First of all, he said that it was absolutely necessary on the part of the
Government to take such action. In the next breathy he said that the
damages were very little. However little the damages may have been,

is not a

. only for driving out a few people, an entire village has been bombarded !

He says that only 17 houses were damaged, but who is going to pay for
these damages ? Tt is the Indian Exchequer who is going to pay for
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the hobby of the military. I say hobby, because the Government have
not been able to make out any substantial case for this aerial bombard-
ment. I may tell my Honourable friend, Mr. James, that this method
of bombardment has been condemned bv the Dlsarmament Conference.
He cannot deny that ; nor can the Annv Secretary. By all people this
action has been condemned to be a barbarous one. I may warn the |
Government that if these actions are perpetrated very often and with-
out diserimination, it will yield no good result to the administration
For driving out only a few culprits, a whole village has been bombard
Who is to pay the compensation ? The Indian Exchequer, and, unl
the Government can justify thelr action, the Army Secretary €anno
expect any vote for theirside: s '

Several Honourable Members

Mr. Uppi Saheb Bahadur (West Coast and Nilgiris : Muham-
madan) : Mr. President, there are some links missing in the able .
statement of the Army Secretary who was clever enough to put such a
poor case in such a masterly fashion. Sir, it was said that the
** pretenders ”’ took refuge in a certain village. It was also said that |
it was not our concern—we have got the statement of the highest in the
country—we were noi directly concerned with the movement or agita-
tion in that part of the country as it was not directed against India..
It is also eonceded that it was a noble act on their part to give shelter
to a refugee and to refuse to hand him over to his enemies. But what
about the mighty Britisher 2 You have got to consider the mighty
British Government on this side ! Those people must be aware that we
Lave got aeroplanes and bombs to throw at them ! ‘ We asked them
to hand over those men te us.”” But why should they be handed over
to us ? Were these pretenders pretending to get anything out of the
British Government ? ‘What were they pretending to ? You did not
tell us what they were pretending to or aspiring to. Government do
not dare or do not like to come ouf the truth of that. There is

"something behind all this. The Indian- C r 2
concerned, and still they have spent from our HExchequer the! hard
earned money that is squeezed out of our hands—we are asked to pay
for something which they are not prepared to disclose to us. Now,
Sir, what have the Government done ? They have bombed this village.
They say that they gave previous notice to the people. I think it was
Mr. James who said that bombing is fair in warfare. Whom are we
at war with ? They themselves had admitted that these people were
not at war with us. Then, where was the necessity for the b
those people ? How did they offend you ? So far, ; ave refused
to tell us the real reason for this bombing. They Wave dome it for
somebody else. Do protect the peace of neighbour, International Obli-
gation, humanity,~—feeling for the neighbour—good words to conjure
with, but it requires a little more salt for us to swallow all that. We
cannot easily swallow all these things. Is it International Obligation
on the part of the British Government to bomb innocent people ? Those
agitators or pretenders who were responsible for all this, as soon as
they got the notice, wonld have certainly vacated that place, and would
have taken refuge in safer place, but only the innocent villagers, women

Let the question“=—f e
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and children would have remained. Therefore, you have bombed
innocent villagers if you have bombed anybody. You yourselves say
that it was a noble act on the part of the village to have given refuge
to those men, and still you punish them for this act of nobility ! For
their nobility they are punished.........

(It being Six of the Clock.)

Mr. President (The Honourable Sir Shanmukham Chetty) : ‘Order,
order. The House now stands adjourned till eleven o’clock tomorrow.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 5th September, 1933.

e T T .
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